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[Mr. Speaker]

So far as other matters are con-
cerned, there is ample opportunity
in this House to didcuss them. So I
have disallowed this motion.

Shri Sadkap Gupta {Calcutta
South-East): My motion was not
regarding the law and order part of
it

Mr. Speaker: I have said so. I
look into the substance of the mo-
tion, not the language of it.

Sbri Sadhsp Gupta: I have not
referred to shootings or anything of
that kind in my motion.

Mr. Speaker:
ruling.

I have given the

STATES REORGANISATION
BILL—Contd.

Mr. Speaker: The House will now
proceed with further clause by clause
consideration of the Bill to provide
for the reorganisation of the States
of India and for matters connected
therewith, as reported by the Joint
Committee.

~ The Minister of Home Affalrs
(Pandit G. B. Pant): Mr. Speaker,
Sir, 1 had deferred my reply to the

Stri Frank Antbony (Nominated
Anglo-Indians): Before the Home
Minister starts replying. may I point
out that there was a matter that was
left over for your decision day be-
fore yesterday? There were some
amendments in respect of linguistic
minorities and the Deputy-Speaker
appeared to be of the view that you
had either observed or had given a
ruling that the amendments with
regard to linguistic minorities would
be relevant when the Constitution
amendment Bill was on the anvil

Shrimati Rena Chakravartty
{Basirhat): That ruling was given
by the Deputy-Speaker.

Shri Fraak Anthoany: That was
when Pandit Thakur Das Bhargava
raised the question as to whether we

would get an assurance from Gov-
ernment that we would be able to
raise all amendments which would
be considered relevant in respect of
Ginguistic ‘minorities. Otherwise, we
wanted to raise it here

Mr. Speaker: Let us see. So far as
I have looked into the papers, the hon.
Deputy-Speaker has given a ruling
regarding that and he reférred to my
ruiing earlier on two or three other
clauses. I think they can be raised
when the Comstitution amendment
Bill is discussed.

Sbri Frank
amendments?

Mr. Speaker: All those amend-
ments which he has tabled Of
course, when they are brought up
there, their relevancy or otherwise
wiil be considered.

Shrimat§ Reun Chakravartty: That
was exactly the point.

Mr. Speaker: When we come to
those clauses, I will just hear one or
two points as to whether they are
relevant to that Bill That is all I
can say now

An Hon. Member: Why®

Mr. Speaker: 1 have already given
my ruling regarding the earlier one,
and on the same grounds those are
not admissible here As to whether
they can fit in i any other place or
not in a particular manner is a mat~
ter to be considered at the time when
the other Bill comes up. Then these
amendments wil! be considered. They
cannot fit in heree. Now, we are
straying away from the main topic.

Anthony; All the

Let me put amendment No. 462 to
the vote of the House before 1 call
upon the hon. Minister. He has rep-
lied to this amendment No. 462. I
then said that after this was disposed
of, if the hon. Minister wanted to
reply to the points regarding boun-
dary and other matters raised here,
he might do so. Then the House will
proceed with a reply from the hon.
Minister regarding clauses 16 to 49
and then voting on the other clauses
which have been held over.
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There, are some amendments which
have to be put before amendment
No. 462 is to be put to vote What
are those amendments, which any
hon. Member wants to be put to the
vote of the House. to amendment No.
462 as smended by the hon. Home
Minister’'s amendment No. 521?

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): May ! in-
vite your attention to amendment No
519?

Mr. Speaker: I am coming to that.

Pandit G. B. Pant: 1 have given
notice of a series of amendments, in
order to bring the other clauses in
conformity with the amendment that
was moved by me.

Mr. Speaker: They may be taken up
later on. The hon. Home Minister’s
amendment No. 521 to amendment
No. 462 is before the House. Shri
Kamath said that they had got cer-
tain amendments to this new amend-
ment No. 521, that is, comprehensive
amendment to amendment No 462.
So the numbers of those amendments
may be communicated to me to en-
able me to put them to vote first.

Shrt S, S. More (Sholapur): What
about clauses 2 to 7?

Mr. Speaker: I am coming to them.

8bri S. S. More: We have certain
amendments to clause 7, taking out
certain parts from Mysore State so
that they may be included in the
Bombay State. Unless they are dis-
posed of it will be difficult for you
to put this matter to the vote The
amendment to clause 7 should be Arst

put. <

Mr. Speaker: The only point is
whether it is to be included and ex-
cluded or excluded and included.

Sbri S. S. More: My submission is
in the order of clauses, clause 7 comes
before 8 and unless some portion is
taken out of the one, it will not be
possible -for us to say that it must be
included in the other. We must
follow the sequence of clause's

?

Mr. Speaker: I will put amendment
No. 521 to the vote of the House. If
any part is detached under clause 7
from the Mysore State, I will allow
it to be added to clause 8.

Shri Raghavacbari (Penukonda):
This should not be a bar then.

Mr. Speaker: These will be under
clauses 7, 8 and 9. Any portion can be
added. 1 will allow all those amend-
ments subject to the other clauses 2
to 7.

Shrimati Benu Chakravartty: Our
amendments were originally to clause
9. I just want to know whether you
want to negative that clause and then
put 521 or substitute 521 for that
clause.

Mr. Speaker: I gave an opportuni-
ty of two days for the hon. Members
to indicate those amendments which
are to be read as part and parcel of
amendment 521. At least now they
can indicate.

Shrimat Renn Chakravartty: How
is that possible?

Mr. Speaker: Let us come to the
substance of it. I am not standing
on mere technicalities. In the place
of the separate States previously
mentioned in clauses 8, 9 and 10,
there is a composite State covering
all these areas. If there is any
amendment that & particular area
should be removed from this, I am
prepared to put it to the vote of the
House. This composite State consists
of all the three States mentioned in
clauses 8, 9 and 10. There can be an
amendment to remove any portion
from this or to add something, or it
may be opposed as a whole. But it
is not an amendment. I request hon.
Members to indicate those amend-
ments to the original clauses 8, 9 and
10—which I will now treat as amend-
ments to amendment No. 521—which
they want to be put to the House
separately,

Dr. Lanka Sundaram (Visakhapat-
nam): Before it is passed or after?

Mr, Speaker: Before.
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Shrimati Renu Chakravarlty: ~ Sir,
1 want amendment 13 to clause 9 to
be put.

Mr. Speaker: I request hon. Mem-
bers to give the numbers of only
those amendments that fit in with
amendment No. 521.

Shal Waghmare (Parbhani):
Amendments Nos. 223, 224 and 225,
Sir.

Shri H. G. Valshoav (Ambad):
Nos. 433, 434 and 435 to dlause 9.

Shri Altekar (North Satara): Nos.
325, 326 and 327 to clause 9.

Mr. Speaker: 1 will read these
amendments and then put them to
the House so that hon. Members may
know what the amendments are.

Sbhri Gadgil) (Poona Central): 1let
us know what the Minister has to say
about border disputes.

Mr. Speaker: Amendment No. 13
which is the same as No. 1. What is
the reaction of the hon. Minister?

Pandit G. B. Pant: I do not accept
it

Mr. Spmaker: The question is:

Page 5—

(i) line 19, before ‘“Thana" insert
“Greater Bombay and”: and

(ii) lines 19 and 20, omit

"except the portions specified in
clauses (b) and (c) of section 8".

The motion was negatived.

Mr. Speaker: I will now put the
amendments of Shri Wagbmare to
vote Does the hon. Minister accept
them?

Pandit G. B. Pant: No, Sir.
Mr. Speaker: The question is:
Page 5—

for lines 19 to 23, substitute:

“(a) Greater Bombay, Thana, West
Khandesh, East Khandesh, Nasik,

Dang, Ahmednagar, Sholapur, South
Satara, North Satara, Kolhapur, Rat-
nagiri, Kolaba and Poona Districts,
Chandgad taluka and contiguous
Marathi speaking areas of Khanapur,
Belgaon, Chikodi, Athani, Ralbag and
Kukeri talukas of Belgaon district,
Supa, Karwar, Halyal talukas and
‘contiguous Marathi speaking areas
of Yallapur and Ankola talukas of
Kanara district in the existing State
of Bombay”.

The motion was negatived.

Mr. Speaker: The question is:
Page 5—
for lines 24 to 29 substitute:

“(b) Osmanabad, Bhir, Aurang-
abad, Parbhani districts, Ahmadpur,
Nilanga, and Udgir talukas and con-
tiguous Marathi speaking areas of
Bhalaki, Santpur, Aurad.and Humna-
bad talukas of Bidar district, Nanded
district except Bichkonda and Jukkal
circle of Deglur taluka and Mudhol
Bhainsa and Kuber circle of Mudhol
taluk and Islapur circle of Boath
taluk, Kinwat taluk, Rajpura taluk,
and contiguous Marathi speaking
areas of Adilabad, Asifabad and Sir-
pur talukas of Adilabad district and
contiguous Marathi speaking areas of
Aland talukk of Gulbarga district in
the existing State of Hyderabad.”

The motion was negatived.

Mr., Speaker: The question is:

Page 5—
for lines 30 to 32, substitute:

“(c) Buldana, Akola, Amaravati,
Yeotmal, Wardha, Nagpur, Bhandara
and Chanda districts and contiguous
Marathi speaking areas of Waraswani,
Balaghat, and Baihar talukas of
Balaghst district, Sawsar taluk of
Chhindwada district, Bhansdehi and
Multai talukas of Betul district and
Barhanpur taluk of Mimar district i»
the existing State of Madhya Pra-
desh™

The motion was negatived
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Mr. Speaker: The question is:
Page 5—
for lines 24 to 29, substitute:

“(b) the villages of Muland
and Nahur in Thana taluka,
Marathwada districts of Auran-
gabad, Bhir, Parbhani, Osmana-
bad and Nanded (except Bich-
kunda circle of Deglur taluk;
Mudhol, Bhainsa and Kuber
circles of Mudhol taluk) and
Ahemadpur, Nilanga, Udgir talu
kas of Bidar district; Bhalki
and Hulsur circles of Bhalki
taluk; Aurad and Torna circles
of Santpur (Aurad) taluk and
Ladvanti circle of Humnabad
tatuk of Bidar district and Isla-
pur circle of Boath taluk, Kin~
wat, Rajura and Utnoor talukas
of Adilabad district, Bela circle
of Adilabad taluk, Ada and
Wakadi circles of Asifabad taluk
of Adilabad district, in the exist-
ing State of Hyderabad; and”

The motion was negatived

Mr. Speaker: The question is:
Page 5, lines 37and 38—
after “Udgir taluks” insert
“Bhalki and Hulsur circles of
Bhalki taluk, Aurad and Torna
circles of Santpur (Aurad) taluk
and Ladwanti circle of Humna-
bad taluk”
The motion wes negatited.
Mr. Speaker: The question is:

Page 5, lines 39 and 40—

after “Rajura taluk” ingert:

“Utnoor taluk, Bela circle of
Adilabad taluk, Ada and Wakadi
circles of Asafabad taluk of Adi-
labad district™

The motion 1was negatived.

Mr. Speaker: Let me put amend-

Mr. Speaker: Hon. Members have
got all the papers with them.

Shri Altekar: I may be allowed to
withdraw my amendments.

Shri K. K. Basu (Diamond Har-
bour); I find that the hon. Member is
being pressed by some of his friends
over there to withdraw the amend-
ments now. But they have been al-
ready moved.

Mr. Speaker: it is not difficult to
allow withdrawal. Otherwise, let me
put them to vote:

The question is:

Page 5. line 23—

after “district” insert:

“and Khanapur taluka, and
predominantly Marathi speaking
area of Belgaum taluka to be
determined by a Boundary Com-
mission, and Nipani Bhag of
Chikodi taluka, or alternatively
the predominantly Marathi speak-
ing area of Chikodi taluka to be
determined by a Boundary Com-
mission, and the predominantly
Marathi speaking villages conti-
guous to Maharashtra State in
Athni and Hukeri talukas to be
determined by a Boundary Com-
mission.”

The motion was negatived.
Mr. Speaker: The qQuestion is:
Page 5, line 23—
after “district” insert:

“and Karwar and Halyal talu-
kas and Supa Peta of North Kan-~
ara district,”

The motion was negatived.

Mr. Speaker: The question is:
Page 5, line 31—
after “districts” insert:

“Warsoni, Balghat and Baihar
tahsil of Balghat district; Saun-
sar tahsil of Chindwara district;

) . Bhainsdehi Betul afd Multai
T;:;Sarl':?s‘ g e AT R G S tahsils of Betul district, and
Barhanpur tahshiis of Nimar
Shri Nambiar (Mayuram): What are district.”
they?

The motion was negakved.
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Mr. Speaker: Now [ shall put
amendment No. 521, moved by the
hon. Home Minister, to vote.

The question is:
Pages 5 and 6—
jor clauses 8 to 10, substitute:

“8. Formatior of a new Bom-
bay State.—(1) As from the ap-~
pointed day, there shall be form-
ed a new Part A State to be
known as the State of Bombay
comprising the following terri-
tories, namely: —

(a) the territories of the existing
State of Bombay, excluding—

(i) Bijapur, Dbarwar and Kan-
ara districts and Belgaum dis-
trict except Chandgad taluka,
and

(ii) Abu Road taluka of Ban-
askantha district;

(b) Aurangabad, Parbhani, Bhir
and Osmanabad districts, Ahmadpur,
Nilanga and Udgir tetuks of Bidar

district, Nanded district (except
Bichkonda and Jukkal circles of
Deglur taluk and Mudho), Bhiansa

and Kuber circles of Mudhol taluk}

Adilabad district, in the existing State
of Hyderabad;

{(c) Buldana, Akola, Amravati,
Yeotmal, Wardha, Nagpur, Bhandara
and Chanda districts in ‘he <dsting
State of Madhya Pradesh;

(d) the territories of the existing
State of Saurashtra; and

(e) the territOries of the existing
State of Kutch,

and thereupon the said territories
shall cease to form part of the exist-
ing States of Bombay, #Hydcrabad,
Madhya Pradesh, Saurashtra and
Kutch, respectively.

(2) the said Chandgad taluka shail
be included in, and become part of,
Kolapur district, the said Ahmadpur,
Nilanga and Udgir taluks shall be in-
cluded in, and become part of, Os-
manabad district, the said Islapur
circle of Boath taluk, Kinwat tahilc
and 'Rajura taluk shall be included
in, and become part of, Nanded dis-
trict and the territories comprised
in the existing State of Kuicii shall
form a separate district to be known
as Kutch district, in the new State
of Bombay.”

and Islapur circle of Boath taluk, The Lok Sabha divided: Ayes 241;
Kinwat taluk and Rajura taluk uf Noes 40.
isivision No, 8 AYES {12-25 p. m.
Abduletrngi, Mulla BHarrow, Shri Chettisr, Shri Nagippa
Abdus Sattar, Shri Besapps, Shri Cherisr, Shri T. S. A,
Achal Siash, Seth Blagat, ShriB.R_ Dabbi, Shrj
AchintRem, Lala Bbekt Dazabaz, Shrl Damoduran, Shri Nextue P,
Astusho, S brd Bbarat}, Shri G. S. D, Dr. M. M,
Mgy, Shri H, L. Bhargera, Pandit Thakur Das Das,ShriB.
Agrewnl, Shri M, L. Bbatkar, Skri Da, Shri Ram Dhani
ARacputi, Sarder Bhbatt, Shri C. Das, Shri Ramagaada
Adtekar Shri Bhawevi Sipgb, Shri Das, Shri Shree Neceyaa
AnmAchang, 8 b Bhomsle, Shri). K. Dater,Sba
Anesti,Dr. Bidar:, Shri Deb, Shri S. C.
A&othony, Shri Frank Birbat Singh, Shri Degam,Shn.
@2ad,Mantane Border, Shimati Anuseyataas Desa, Shri K. N.
Babuoath Siagh, Shri Boat.SurP.C. Desni,, Shri Khandubhei
BelanSingd,Ch. Brajchbwar Prasad, Shri Dethnn:kh, Dr. P. S,
Balasobramenism, Shri Chsndsk, Shri Dholakia, Shri
Baldcy.Singhe Sasdar Qusodmakhar, Skrimati Dhusiys, Shri
Babmdly, Shri Chsrek, Th. hmo Siggh Dubey, ShriR. G.
Baneryee, Shri Chstaerice, Dr. Sadliamas Dutt, Stri A. K,
Bmsl, shré Cheturvedi, Shri Dwivadi, Shri D. P.
Bumed S b Chsulhary, St G. L. Dwivadl Shet M. L.
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EscRaran, Stsi I,
Elaysperamal, Shri -~ °
‘Gandhi, Shri Ferose
Gasdhi, Shii M. M.
Gapdbi, Shri V. B.
Gaage Devi, Strimsti
GeopstiRem, Sk
Grose,Shri S.M.
Gboah, Shri A
Gidwsnj, Shri
Gohaio, Shsi
Gopi Ram,Shri
Goviad Das, Seth
Gwpte, Shr. Badehab
flanada, Shri Benjamin
HazIMohag, Dr.
#asdz, Shri Subouly
Hembrom, Shri
Hrem Rej, Shri
fbrzhim, Sbri
Iqbal Singh, Sarder
Jegiivag Ram, Shri
Jaips! Singh, Shri
JaYeahti, Shrimani
Jhunibuawde, Shri
Josbi, ShriA, C.
Joabi, Shri Jechalad
Joshi, Shri Liladiaer
Joshi, Shri M. D.
Joahi, Skromati Suthsdre
Jwala Prashad, Shri
Kafrolkst,Shr
Kaile, Shrimati A.
Kenungo, Shri
Karmarkar.Shri
Kupbwal, Shei @
Katju, Dr.
Kehppan, Shri
Resbwvaicagar, Shu
Keskar.Dr.
Kbaa, Shri Sedath Al
Kbardckez,Shri
Khedkac, Shr G. B.
Khoagmen,Shrimsti
Rhude Bakabh, Sbhri M.
Kjrotikaz, Shri
Rrishos, Shri M, R.
Kriahaa Chandra, Shri
rithnamacbar(, SbriT. T.
Kuree), ShriP.L.
Laskar Shri
Lmgam, Shri N. M.
LoYn Rem,Shei
Ma;hi, SbriR. C.
Matithia, Satder
Maliisd, Shei U, S.
Malvis, Sbri B.N.
Maivisa, Pandit C. N.
Maeoda),Dr. P.

Muoearene, KumiriAapic .

AYE

Mathew, Shri
Matcbed,Shri
Mavalankar, Shzimeti Sushile
Mehta, Shti Asckn
Mcehs, Shri B. G.
Mebts, Shri Balwent Sichs
Mehw, Shri d. R.
Mocuon, Shri Camodars
Minimew, Shrinsti
Miskes, Shri Biblwots
Miahre, Shri L. N.
Mishre, ShriM_P.
Mishzs,Shri S.N.
Miasbea, Shei R.D.
Mishea, ShriS. P.
Misair, Shri V.
Mohiuddin, Shri
Morazake, Shri
Meze, Shd K. L.
Mudadliar, Shri C.R.
Mubamard Sheffee, Chavdburi
Mupbwamy, ShriN.R.
Murthy, Shri B. S,
Muthukrisbngw. Shri
Nanda, Shri
Naskar, ShriP. S.
Nauwwedimr, Shei
Neathwenl, Shei N. P.
Nehry, Shri Juwaharlal
Nehru, Shrimati Shivravat
Nehru, Shriraati Uma.
Noamony, Shri
Nijalingappa, Shri
Pagde, ShriB. D,
Pende, Shei C, D.
Pennafa), Shri
Powshor, Shri
Pael], Shri B. K.
Patel, Shri Reicabwaz
Patel, Sbrionati Manben
Pateria, Shri
Patd), Shri Shanhargauda
Pillsi, Shri Thaou
Pocker Ssheb, Shri
Prabhekar, Shri Navai
Rectkish, Shri N.
Radks Reman, Shri
Ragbuhir Sawi, Shr
Raghuneth Singh, Shn
Reghuramalah, Sbei
Rampseshaish, Shri
Ram Dws, Shri
RimKsishso, Shri
RimSetzo,Shri
Ram Skaakar Lai, Shei
Rem Subbag Singh, Dr.
Raoe,Sbri
Ranjic Singd, Shn
Rew, Sha B. Shiva
Ruo, Shri Ses hagini

Rey, Shr B. K .
Reddi, Shi Ramachapdre
Reddy, Sbri Jaoardban
Roy, Shti Bi shwa Nath
Rup NUuaiq, Shri
Sebyag, Shri §yamoandan
Sabu, Shri Bhagabst
Sshu, Shri Reveahwar
Seigai, Sardar A, S,
Saksena, Shri Mohanlat
Ssmente, ShiiS. C.
Sen, Shri P. G.
Sea, Skri R. C.
Sen, Shrimati Sushama
Sewal, Shzi
Shad, Stri C.
Sk, Shrice® Kamicndu Mati
Shehnewaz Khao, Shi
Sharme, Pandit K. C,
Shearms, SbriD. C.
Sbaoma, Shri K, R,
Sherma, ShriR. C.
ShiveoxnisPps, Shri
Shobhs Ram, Shri
Siddananjeppe, Shri
Siogh, Shri D. N.
Singh, Shri g, S.
Siagh, Skri L. Jogerwar
Singk, Shei M. N.
Sioghsl, ShriS. C.
Sinba, Shri A. P. -
Sigha, Skri Anirudbe
Sinhs, Shrijbulag
Siaha, Shri Setys Nareyen
Sinhe, Skri Styendra Nacgan
Sinks, Shrimati Terkeshwari
Sostxk,Shri
Sodhia, ShtiK. C.
Subftmanyam, Shri T.
Subowmacis Chexiar, Shri
Sander Lal, Shri
Swamimdbex, Shrimati Ammo
Syed Mahmud, Dr.
Tek Chend, Shui
Tewwei, Sardar R. B. S.
Tdomes, ShriA. M.
Tivery, Shri V. N.
Tiwari, Pandit B. L.
Téwas, ShtiR.S.
“ISwery,PanditD- N.
Uikay,Shri
Upsdbyeys, Shri Shiva Datt
Vaishye, Shni M. B.
Verma, ShriB. B.
Ventstaramsn, Shri
Vems, ShriB.R.
Vyas, Shri Redheld
Wodeyar,Shei
Athalue Shri

-R.
C.



2465 States Reorganisation Bill 9 AUGUST 1956 States Reorganisation Bill 2566

[Mr. Speaker] NOES B d
Basu, Shri K K. Gipta, Shri Sadheg Rao, Shzi P. Subha
Biten D utt, Sbri Jaisoorya, Dr. Ruo, Shri T. B. Vittal
Chekrevartry, Shrimati Reny Kamath, Shri Reddi. Shri Rawaza
Chatteriea, Shri Tusbar Kaadssamy, Shri Reddy, ShriB. Y.
-Chottopadhysyss Shai Mabats, Shri B. Reddy, Shii R. N. '
Das, Shri B. C. Maibi, Shri Cheiven Riehapg Keinhing, Shri
Das, Shri Sarangadbor Moitta, Shri M. K. Singh, Shri R. N.
_Deaarathe Deb, Shri More, Sbri S. S. Sive, Dr. GeaRBedhaia
Deo: Shri RN.S. Muketice, Shri H. N. Swami, Shri Sivemurthi
Deakpande, ShriV. G. Nembiaz, Shri Vermas, Shei Ramiji
Gadsil, Shr. Noyar. Shri V. P. WaBhmare, Shri
Gadilingena Gowd, Shri Pandey, Dr. Natabar
. Gisidbari Bhos, Shei Raghavechari, Shri
Gopalso, Shri A, K. Ruo, Dr. Rema

The motion was edgpted

Mr. Spezker: Amendment No. 521
-will stand for clauses 8, 9 and 10,
but I am not putting it ivrmali;» now
‘because it involves some conseqnen-
-tial amendments to the earlier claus-
.es as has been pointed by Shri 8. S.
More. The Government has given
.some amendments o clause 2 I will
.now take clause after clause. First I
‘will put the Gowvernment amend-
‘ments to the vote of th2 Ifouse and
then the other amendwents i34,
.before clauses 8, 9 and 10, whatever
,consequential amendments may be
necessary, I will add them on to this
amendment and then pu: those claus-
.es also to the vote of the House

Now we will first take up ciause 2
-Amendments made:
+ (1} Page i, line 13—
after “existing State of” inzert
“Bombay”
-(ii) Page 1—
for lines 17 to 19, substitute: -

“State of Bombay, Madhya

Pradesh, Mysore, Punjab or Raj-

" asthan, the existing State with
the same name,”

tiii) Page 2, line 22Z--

after "existing State of” insert
“Bombay”

(tv) Page 2, line 24—

omit “Bambay” +
4v) Page 2, line 26—

omit “Maharashtra”

(vi) Page 2—
for lines 35 to 40, subdscitute:
“Part II, and includis m rela-
tion to the existing State of Mad-
ras, also that State az territoria!-
ly altered by the said provisions
and the Union;”

—(Pandit G. B. Pant]

Mr. Speaker: Now, dees any hon
Member want me to put his amend-
ment to the vote of the House?

8hrimati Repu Cbakravartty: 1
want amendment No. 146 standing
in the name of Shri V. P. Nayor to
be put to the vote of the House.

Shri Thann Pll!q (Tirunelveli):
Amendment No. 215 may be put.

Shri R. D. Misra (Bulandshabr
Distt): I want to withdraw my
amendments Nos. 269 and 271.

Shri Nambizr: We do not allow it.

Mr. Speaker: Amendment Ne, 269
does not seem to relate to clause 2.
Perhaps the hon. Member is referr-
ing to all the amendments tabled
by him to all the clauses?

Shri S. S. More: Amendments Nos.
41 and 42 may please be put to the
vote of the House. -

Shri Nesamomy (Nagercoil): Sir,
my amendment No. 383 may also be
put.

Sbri Nambiar: Sir, I request that
my amendment No. 147 may he put
to vote.
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Mr. Speaker: But it is to clause 4,
not claitse 2.

Shri N. R. Muniswamy (Wandi
wash): Amendment No. 270 may
adso be put.

Mr. Speaker: Now I will put all
these amendments in the serial
order.

The question is:
Page 1, line 7—

for “lst day of October, 1956
substittete  “26th day of Janu-
ary, 1957*

The motion was negatived.
Mr. Speaker: The question is:
Page 1, line 7—

for “the 1st day of October, 1956"
gubstitute:

“a day to be notified by the
President after the Boundary
Commission to be appointed
under the provisions of the Act
has decided the boundary disput-
es"l

The motion was negatived.
Mr. Speaker: The question is:
Page 2—
after line 31, edd:

“Provided shat in the case of
the State of Travancore-Cochin,
the persons who immediately
before the dissolution of the
legislative Assembly were mem-
bers of that Assembly shall be
deemed to be sitting members”

The motion was negatived.
Mr. Speaker: The question is:
Page 1, line 7—
for “the Ist &ay of October, 1956"
substitute:

“a day to be notified hereafter
by a special resolution passed by
a three-fourth majority of the
members present and voting in
each House of Parliament.”

The motion was negatived.

Mr. Speaker: The question is:
Page 3, line 8—

for *“July” substitute *March”
The motion was negatived.

Mr. Spesker: Then there is cne
amendment by Shri M. S. Gurupada-

swamy—No. 59, e

The Minister jg the Ministry of
Home Affairs (Shri Datar): We are
accepting that amendment.

Amendment made: Page ), line 7—

for “the Ist day of October 1956
substitute:

“the st day of
1956"

November,

—[Shyi M. S. Gurupadaswamy]

Mr. Speaker: Now that amendment
No. 59 is carried, amendment No.
383 is dbarred. Now, I will put the re-
maining amendments to clause 2 %
to the vote of the House.

The question is:

Page 1, line 15—
add at the end:

“and in relation to the existing
State of Madras, the new State
T'amilnad.”

The motion was negatived
Mr. Speaker: The question is:
Page 1, line 21 —

add at the end:

“and in relation to the new
State - Tamilnad, the existing
State of Madras.™

The motion was negatived.
Mr. Speaker: The question is:
Page 2, line 23—
omit “Madras™.

The motion was negatived. ]
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Mr. Speaker: The question is:
Page 2, line 25—
after “Madhya Bharat” insert
“Madras”.
The motion wg¢s negatived.

Mr. Speaker: The question is:

Page 2, line 26—
after "Madhya Pradesh™ insert
‘Tamilnad.”
The motion was negatived.
Mr. Speaker: The question is:
Page 1, line 7—
for "the 1st day of October, 1956*

substitute:

"a day as the Central Govern-
ment may, by notification in the
Official Gazette, appoint.”

The motion was negatived.

Mr. Speaker: The question is:

Page 2— :
for lines 5 to 8, substitute:
"(h) "law” means any law,

ordinance, order, byelaw, rule,
regulation, or other instrument
having the force of law in the
whole or in any part of the terri-
tory of India, passed or made by
any legislature, authority or per-
son baving pswer to make such
a law, ordinance, order, byelaw,
rule. regulation or instrument;”

The motior was negatived.
Mr. Speaker: The question is:

Page ), line 13 and wherever it oc-
curs in the Bill—

for "Mysore” substitute 'Kar-
nataka"

The motion was negatived.
Mr. Speaker: The question is:
Page 2—
omit Jines 5 to 8

The maotion was negatived.’

Mr. Speaker: The question Is:
Page 1, line 13—

Omit “Mysore”

The motion was negatived.
Mr, Speaker: The question is:
Page |, line 15—

for “existing State of Travancore-
Cochin, the new State of Kerala™
substitute:

“existing States of Travancbre-
Cochin and Mysore, the new State
of Kerala and Karnataka res-
pectively.”

The motion was negatived.

Mr. Speaker: The question is:

Page 1, lines 20 and 21—

~ for "and in relation to the new
State of Kerala, the existing State of
Travancore-Cochin™ substitute:

“and in relation to the new
States of Kerala and Kamataka,
the existing State of ‘Travancore-
Cochin and Mysore.”

The motion was negatived.
Mr. Speaker: The question is:

Page 2, line 25—

after '"Travancore-Cochin” insert

“and Mysore”

The motion was negatived.

. Mr. Speaker: The question is:
Page 2, line 2 -

after “Kerala” insert
nataka”

“and Kara-
The motion was negatived.
Mr., Speaker: The question is:

“That clause 2, as' amended,
stood part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added
%o the Bill
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Mr. Speaker: Now, we take up
<lause 3. There are no Government
amendments to this clause. Does any
Member want me to put his amend-
ment tb the vote of the House?

Dr. Lanka Sund2ram: Amendment
No. 217, Sir.

Sbri Ragbavacbari:
No. 66.

Sbri Bbankargzuda Patil (Belgaum

South): I beg to withdraw my
amendment No. 132.

Amendment

The amendment 1was, by leave,
withdrawn

Shri V. P. NaYar (Cbirayinkil): Sir,
I rise to a point of order. In regard
to the first two groups of clauses,
which we have discussed, the hon.
‘Home Minister answered only one
point You were pleased to direci
that the Home Minister may answer
some other points alsa We want to
know whether the other points will
de answered.

Mr. Speaker: Reply to all the for-
mal amendments is over now. The
toundary question arises only after
lause 8 is taken up.

Shrl V. P. Nayar: In clause 2, we
'had an amendment involving certain
<onstitutional issues. It has not been
answered. If we go on voting now,
‘there is no end.

Shri Nambiar: I want the name of
Madras State to be changed to
"Tamilnad. .

I do not know what the reaction of
‘the Minister is:

Mr. Speaker: His amendment will
«come under clause 4.

1 may straightway say that all the
points raised in a debate again-and
again need not be answered. It is not
absolutely necessary to answer all
the points raised. It is left to ine
Minister to answer what he considers
{mportant If he feels that a reply to
a particular point is very necessary,
‘he will naturally answer. If he does
‘not answer, the House or the hon
Member concerned may take it that

an answer iS not necessary. In im-
portant matters of policy, the hou.
Minister will certainly answer and
I will also ask him whether he has
anything to say on those points which
are important. Every other detai
need not be answered by the hon.
Minister and we cannot insist that
he should answer every detail

Dr. Lanka Sundaram: What you
said is the normal procedure. But
in cases like the present ohe, an
extraordinary procedure was adopt-
ed and at every stage, you said—and
I am sure the Home Minister agreed--
that a reply to the points will be
given, before each group of clauses
is voted upon. So, the groups of
clauses were carried forward. Now,
there is a residue of problems such
as the Boundaries question and one
or two other problems such as the
zonal councils. So, it-is better that
the hon Home Minister answers tbe
points before we put the amend-
ments to the vote

Shri V. P. Nayar: We have already
voted upon clause 2 which involved
a very important amendment. We
could not get an answer at al,

Mr. Speaker: It was voted out.

Shri V. P. Nayar: If it is an ordi-
nary question with a formsl amend-
ment, we would not have insisted
upon a reply. But this is a very
extraordinary situation, and I had
tabled an amendment to clause 2. I
am at a loss to understand what the
reaction of the Government is on
that matter.

Shrt Kamath (Hoshangabad):
There should not be any hustling. not
even any appearance of hustling.

Pandit G. B. Pant: If the hon.
Members want me to reply to any
particular question, I would gladly
do so. I am”also prepared to make
a few short remarks if they can he
of any help to the House. I have
absolutely no desire to withhold any-
thing that worries the House or that
may enable the House to consider
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the position of Government with
regard to the proposals that have
been made. I am entirely at the dis-
posal of the House, and 1 am prepar-
ed to answer anything or to make
comments on any point.

1 may just make a few remarks
about Part II of the Bill, if you, Sir,
will permit me. I would not say
much.

Mr. Speaker: Yes; before I take up
the other groups of clauses, let the
hon. Minister answer to points on
clauses 2 to 15.

Pandit G. B. Pant: The first thing
is about the “appointed day". I have
already accepted the amendment of
Shri Gurupadaswamy. So, instead of
1st October, this scheme which is
incorporated 3n this Bill will be
launched on the 1st of November. I
do not think it is necessary for me to
explain the reasons In fact, we will
have to labour hard even to get
through all the preliminaries by the
I1st of November. So, that is the
reason why I have accepted that
amendment.

Certain proposals have been made
in the House about the change in the
names proposed for certain States.
One is that Mysore should be called
Karnataka. As the hon. Members are
aware, the Mysore legislature wants
‘Mysore’ to continue. We considered
this question in the Joint Committee
and felt that in the totality of cir-
cumstances in which this proposal
was embodied in the Bill, it would
be advisable to retain the name
‘Mysore’. The leaders of Mysore
were somewhat 1eluctant to join the
other districts which will now form
part of the bigger Mysore State.
Their reluctance was, however, over-
come and they were persuaded to
accept this proposal for a bigger
Mysore State on the understanding
that the name ‘Mysore’ would be
retained. So, in the circumstances,
it would not be desirable to make any
change.

A suggestion has also been made
that for ‘Madras’ ‘T'amilnad’ should
be substituted. The question was.
considered by the Madras legislature
itself and it did not prefer the name
of ‘Tamilnad’ for Madras. So, we
have retained ‘Madras’—the existing.
name of that State.

About Andhra too, several propo-
sals have been made. The original
term that was used in the Bill was
‘Andhra-Telangana’, but, in view of
the recommendations made by both
the legislatures of Andhra and
Hyderabad, it was considered desir-
able to substitute ‘Andhra Pradesh’
for ‘Andhra-Telangana’. 1 hope all
these changes that have been made
will be acceptable to the House

There was also a suggestion that
the groupings of the States, such as
Part A, Part B and Part C, should not.
continue. Of course, we have made
it clear throughout that there will be
no groupings of the States as A, B
and C in future. But we have, for

‘the .pretent, followed the terminology

given in the Constitution, and that is
why these letters appear. When the
Constitution  (Ninth  Amendment)
Bill is passed, then, we will have
only States and Centrally adminis-
tered areas.

The proposals for territorial adjust-
ments exceed 170. Many of them are-
overlapping It is obviously impos-
sible for the House to examine these
proposals on their merits No House
can deal with these matters of detail
in a hurried way. These questions
were considered first by the States
Reorganisation Commission. and to
the extent it was feasible, also by the:
Joint Committee. I would also
remind the hon. Members that thc
Commission has laid down certain
principles which  were generally
approved by the House, and in the
light of the criteria laid down by the:
Commission, they had carved out
these various States The Commis-
sion, in their report, 1a1id down or
rather defined these principles with
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great precision. Ordinarily, they
were not prepared to transfer any
area on the basis of less than a dis-
trict. In special cases, for over-
whelming reasons, they were pre-
pared to come down to talukas. They
had prescribed that so far as linguis-
tic Proposals were concerned, they
would not make any change where
the percentage of the people speak-
ing any language was below 70 per
cent. It is in accordance with these
principles that the Commission zeach-
ed its decisions. The Government
has followed the decisions of the
Commission.

1 .M.

I know that with regard to some
of the territorial matters, there is
still a strong desire for readjustment.
I made an effort in the Joint Com-
mittee to secure some sort of an
agreement between the Members
representing the States concerned.
Unfortunately, we did not succeed.
Then, similar attempts were laso
made while the Bill was under dis-
cussion in the House, but with no
better results. Now, as hon. Mém-
bers are aware, the zonal councils
have been authorised to deal. with all
these boundary matters pertaining to
readjustment of territories lying on
the common borders of the States [
hope that when the States are form-
ed, the zonal councils will meet and
endeavour to resolve the disputes,
because after all, the goodwill of
neighbours is of much greater value
than a small patch of territory; and.
it should be possible for the States
concerned to settle these minor
differences between themselves.

Dr. Lanka Sondaram: The Madras
Government and the Andhra Govern-
ment sat together for three long
years for solving the problems; but,
Mey failed to arrive at an agreement
and they asked for a boundary com-
mission. The Mysore Government
asked f>- a boundary commission.
How can you expect these Govern-
ments to solve their disputes?

Pandit G, B. Pant: It may be so;
but, my impression is also slightly

different that, if the States Reorgan-~
isation Commission had not been
functioning, probably they would
have settled their differences.

Some Hon, Members: Yes.

Pandit G. B. Pant: That too came
in the way of their resolving the
differences between themselves

Dr. Lanka Sundaram: But, they
asked for a boundary commission.

Pandit G. B. Pant: They sometimes
asked for it and sometime: they ugain
withdrew their request for a boundary
commission. I have no desire, as 1
said, to come in the way of a satis-
factory settlement. 1 have made
such attempts myself and 1 shall
continue to make as much efforts as
I can; I may have some sort of con-
nection with the zonal councils also
So, I will strive so far as it lies with
me to bring about an understanding
between the States concerned.

The question of a boundary com-
mission is also not free from difficul~
ties, Even if we appoint a boundary
commission, there is a great deal of”
tug with sometimes more than the
necessary amount of vigour and the
relations become somewhat embitter-
ed. So, it may be perhaps a counsel
of despair. Ultimately one may have-
to do it. but even if the boundary
commission reaches a decision, it rloes-
not by itself settle the Question. The
matter again comes to Parliameat.
As hon. Members are aware, Dr.
Mishra’s report about Bellary came-
to Parliament and he received more
of bricks than of bouquets. So, even
the findings of a boundary commis-
sion need not necessarily prove satis-
factory. There may be difficulties.
even there.

My appeal to the House is this.
We have been engaged in a very
huge undertaking for the 1last many-
months. The country has been sub-
jected to tremendous strain. It
requires a little easy time, so that
this ferment may subside or evapo-
rate and the tension may be relaxed.
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“Phere were, in fact, very earnest pro-
‘posals from prominent Members of
this House to the effect that this
entire Bill should be kept in abey-
ance for an indefinite period If we
cannot do that, we can at least for the
time being concentrate only on the
enormous amount of work that will
have to be done after the Bill has
been passed and then give a secon-
dary place to the outstanding pro-
blems. They must be solved. 1 d¢
not mean that they should be shelv-
<d; they must be solved

Shri Raghvachari: There should
be some agency to solve them.

Pandit G. B. Pant: The agencies
are ourselves; we, the Members of
this House, 'belonging to different
States, should sit together and solve
these problems. But, I say that ar.
effort will be made by the zonal
.councils. At least, there should be
enough time for Members to settle
down to business and for normalcy
to be restored. After all eftorts have
‘been made, if really there are some
serious problems which call for spe-
<ial attention, the Government will
have to take stock of the ssituation to
.see what is necessary, desirable and
likely to satisfy the States concern-
ed.

Shri S. S. More: Is it not a fact
that even if we do not include a rele-
‘vant clause providing for the appoint-
ment of a boundary commission, the
‘Government. in their own executive
«wapacity, can at appropriate times

exercise their powers and &ppoint a’

‘boundary commission or other suit-
;able agency for solving all these
problems? That power is ultimately
with the Govesmment.

Pandit G. B. Pant: I quite agree.

Shrimatl Renn Chakravartty: The
‘hon. Minister is not in #avour of a
‘boundary commission and says thc
:zonal councils will do that work
According to the clause, decisions in
4he zonal council will be based on a
majority vote. Are we to take it
shat even on the question of bounda-

ries, there will be voting within tke
zonal council and on that Dbasis,
boundaries will be decided?

Pandit G. B. Pant: The decisions
of the zonal councils are not bind-
ing; they are only of an advisory
character. So, whatever decisior. is
taken by the zonal councils, it will
be communicated to the States cui-
cerned. It will have, I hope, at least
some moral force But as I said, wo
will continue our efforts to reach
satisfactory solutions. After all, thi
House has succeeded in reachirg
decisions...... ’

Skrl Gadgti: Do I understaxi the
Home Minister correctly if I say that
if efforts at the mutual level fail, the
Government pledges itself to solve
this?

Paadit G. B. Pant: I hope efforts
will not fail

D¢, fanka Sundaram: May 1 draw
the attention of the House to ome
point of- substance in connection with
the statement made by the Howme
Minister? In response to his repeat-
ed invitations in the Joint Commiti.ce
and outside, Members on the Juint
Committee and from the House g:o-
per met, the latest example being
the meeting of 42 Memberz from
Andhra, Karmakata and Maharsashtra.
After two days’ session, a formula
was conveyed to the Home Minister
under the impression that as a result
of those efforts, the Home Ministsr
would bring in conssquential ameud-
ments to dispose of the boundary dis-
putes between Andhra, Karna.tka
and Maharashtra. Even - after this
formula was conveyed to the Home
Minister, I find there are no official
amendments to bring about a solutiun
of the disputes between Andlra,
Maharashtra and Karnataka.

Pandit G. B. Pant: I did not know
that the views -of some of the Mwmr.-
bers of this House had been convey-
ed to me as a mandate for my put-
ting in an amendment. If I had felt
that it was of that character.....
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‘Dr. Lanka Sundaram: It was in
response to the suggestion of the
HBome Minister that we met and had
a two days’ session.

Pandi¢t G. B. Pant: My request
was not for a formula, because my
own feeling is this. So far as theve
differences are concerned, they can
be settled better if we have no rigid
formula than by sticking to a parti-
cular formula. Otherwise, we have
a formula already, a formur: that
was proposed by the Dar <Commis-
sion. That has been a2pptoved by the
States Reorganisaticnn  Commission
and we cannot lightly tamper with
that. But specaic questions can b2
taken up ard settled by the parties
concerned without being fettered by
any rigid tormula. I wanted, not a
for.nuia, but a soiution of the pro-
blems, a settlement of the disputes.
Anyway, I am there at the service of
the States which have not yet becn
able to compose their differences. 1
hope the Zonal Councils will be able
to show better results, and if every-
thing fails and if the problem is r2al-
ly of a special significance and thcre
@re special circumstances, the Gov-
ernment will take stock of the situa-
gion and see how it can be hclped

Pandit Thakar Das Bhargava (Gur-
gaon): Article 263 may be invoked

Pandit G. B. Pant: 1 know which
garticular article you are referring
t0. Government has always the
authority to appoint a Boundary
©Commission. It does not require any
provision in the law.

Shri R. N S. Deo (Kalahandi-
Bolangir): May 1 enquire from the
on. the Home Minister. in view of
the Bihar Government’s insistence on
the wishes of the people being the
criterion and in view of the fact
shat Orissa is agreeable to that crite-
rion, what is the reaction of the Gov-
ernment of India and what is stand-
ing in the way of satisfying Orissa's
demand to the Seraikella Sub-divi-~
sion?

Pandit G. B. Pant: Well, the States
Reorganisation Commission, I think,

417 LS.D.

made their utmost effort to see if
they could make any concession in
favour of Orissa. They did not find
it possible to do sa We are being
guided by the report and recom-
mendations of that Cotimijssion. And
the Orissa dispute cannot, in any
case, be regarded as a border dispute.
It is something entirely different,
much bigger in character, And even
it other problems, which are for the
adjustment of boundaries, are consi-
dered in a different way, I do not
think that the bigger problem of
Orissa will come within that cate-
gory.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): May I point out that
originally, in 1948, when there was
a dispute between Bihar and Orissa
over that territory, namely the Serai-
kella Sub-division, the Bavdekar Tri-
bunal was appointed to determine the
wishes of the people and to look into
other administrative conveniences
and so on and so forth That was
never done. And because of the
trouble between the two Govern-
ments, the Government here decided
in favour of Bihar, and the Chief Min-
ister of Orissa at that time surren-
dered the two exStates to Bihar.
Since then, if the States Reorganisa-
tion Commission had determined the
wishes of the people, we would have
been satisfied. But the Commission
did not do so. And then lately, when
the Bihar Government has wanted to
determine the wishes of the people in
other areas, why not in this area?
In continuation of that principle a
Boundary Commission would ascertain
the wishes of the people and their
verdict would be final.

Pandit G. B. Pant: 1 think the
States Reorganisation Commission
was' bigger than the Bavdekar Comr
mission even if it had been appoint-
ed and had considered all the rele
vant aspects of the problem. Any-
way, Orissa is not in dispute here, it
is quite intact!

Shri R. N. S. Deo: From what the
hon. Minister said regarding the
S.R.Cs recommendations, may I
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point out that the main difficulty
standing in the way of the S.RC.
recommending the transfer of the
Seraikella Sub-division or any part
of it to Orissa was the recommenda-
tion for the transfer of Manbhum
South to Bengal, and in that case
Dhalbhum Sub-division would have
become an enclave cut off from the
rest of Bihar. But that position has
entirely changed as a result of the
modified decision of the Government
of india to retain Chandil thana and
Patamnda thana of Barabhum in
Bihar. So no longer will Dhalbhum
Sub-division be cut off from Bihar,
even if this Sub-division is transfer-
red to Orissa. Under these ‘circums-
tances, the SR.C's. recommendations
which were based on a different set
of circumstances having changed,
there is a clear case for reconsidera-
tion. May I know the hon. Minister’s
reaction to this?

Pandit G. B. Pant: Sir, I am sorry
that the question has been put—be
cause the answer will not be very
helpful. .I have reconsidered the
matter even in the light of what has
now been repeated and feel that the
S.RC. decision need not be disturb-
ed.

Shrl Thapu PiMai: May I draw the
hon. . Minister's attention to the fact
that one principle wa: applied in
respect of Kollegal and another in
respect of Shenkottah, where an un-
populated area has been divided
while in Kollegal it has not been
done? And.the boundary has been
varied in a manner even different
from what was intended in the origi-
nal Bill

Pandit G. B. Pant: Well, that shows
the danger that we would have to
face if we again take up these pro-
blems and stir up disputes which
either have been forgotten or can
well be resolved by mutual consulta-
tion and agreement.

An Hon. Membher: Or suppressed.

Shr) Raghavacharl: The Home Min-
fster says that things have been

recommended by the Commnissioa.
Though they unanimously recom-
mended the transfer of Bellary to
Andhra, there is nothing done ahout
it. And our amendments are there.
Those principles which are conven-
ient are adopted, those which are
not convenient to Govemment are
rejected.

Pandit G. B. Pant: Well, I do not
know what is convenient to Govern-
ment. Government is guided by
what is right. (Some Hon. Mem~
bers: No) And what is right is con-
venient.

Shri S. S. More: Does it mean that
the SR.C. was not guided by what is
right and just?

Pandit G. B. Pant: The SRC. eu:
guided and so have been we But
opuvons may differ between two
persons as to what is right and just.

Dr. Lanka Sandaram: The short
point about Bellary is this. Govemm-
ment is committed to implement the
unanimous recommendations of the
States Reorganisation Commission.
There are two weighty sections,
voluminous sections of the Report as
to why Bellary should go to Andhza.
May I know from the hon. the Home
Minister as to why Govermment bave
rejected that recommendation of the
S.R.C. which was unanimous?

Pandit G. B. Pant: Again, 1 think
the question has not been posed in
the light of the circumstances which
have resulted in the decision that the
Government has taken, Bellary has
been the subject of adjudication, if
we may say so, of investigation pre-
viously, and certain proposals had
been made. In accordance with
those proposals certain territoriak
adjustments were made and Bellary
was transferred to Mysore. Wel),
the Commission said that for the
implementation of the Tungabhadra
project it will be desirable to have
certain talukas of it transferred to.
Andhra. The main purpose was to
ensure the smooth working of the
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Tungabhadra project The matter
was considered in consultation with
the leaders of the States concerned,
and after adequate guarantee had
been obtained for the impiementa-
tion and smooth working of the
Tungabhadra project it was consider-
ed proper to maintain the existing
arrangement. I do not mean to say
that everyone must necessarily accept
or agree to this view. But I have
given my explanation as to why this
decision was taken.

Well, Sir, I think I have stood the
cross-examination well

Shri Namblar: You still have to.

Pandit G. B. Pant: 1 hope there is
no particular point on which a reply
is wanted from me.

Shri Namblar: What would be the
position of the Malabar ML.As. who
are going to discontinue or rather
going to become dead on the appoin-
ted day due to the fact that the whole
of Malabar is going to be added to
Travancore-Cochin, which is under
the protectorate of the President?

Pandit G. B. Pant: Well......

Shri V. P. Nayar: I may add to what
my hon. friend has said......

Pandit G. B. Pant: You had your
aay. Now you want my answer

Shri V. P.‘Nayar: Along with that,
the hon. Home Minister may be
pleased to give an answer to the point
raised in amendment No. 146 that
persons who immediately before the
dissolution of the Legislative Assem
bly were members of that Assembly
be members of the new Assembly
and the Assembly be reconstituted.

Pandit G. B. Psnt: The position
with regard to Malabar and Travan-
core-Cochin, which will now form
the units of a’' composite State, has
been determined in accordance with
the developments that have taken
piace in recent months. At present,
Travancore-Cochin has no legislature
Its legislature has been dissolved.
The President is running the adminis-
tration of this State. Now Malabar

is being attached to TravancoreCo-
chin on the appointed day. The
southern taluks are being transferred
to Tamilnad and Malabar is being
attached to TravancoreCochin Now,
Travancore-Cochin having no legis-
lature, the members of Malabar | by
themselves cannot form a legislature.
We cannot revive the legislature sim-
ply by saying that the old legislature
will function again. Unless there are
fresh elections a new legislature can-
not be formed even in Travancore-
Cochin, which is a separate State by
itsef. Now, are we going to hold
etections in Travancore-Cochin now
and to have general elections again
early next year? Nobody would like
to have two elections in the course
of a few months.

Shri v. P. Nayar: In that case.
after November Ist when the Act
comes into force, what is going to be
the position of the areas which are
going to be tagged on to Travancore-
Cochin because there is no provision
under the Constitst®n to extend
Pr:zidont's rule fromm one  State to
another or portions thereof? What
wili be the position of that district?

Pandit G. B, Pant: I think that
Travancore-Cochin and Malabar will
join hands on the st of November
and will see that the desirability....

Shii V. P, Nayarr The Howme

Minister has not probably understood
the point which I raise.

Mr. Speaker: He bas understood
the point. Apart from the whole
district, one village is added. What
happens to Travancore-Cochin will
happen to that portion also.

Strt Kamath: On a point of order.
The proclamation referred to only
Travancore-Cochin State and not to
Kerala.

Shri S. S. More: Parliament bas
the power to extend a proclamation,
To that extent, Parliament can ex-
tend the ambit of the original pro-
clamation. But my point is that the
President’s proclamation can be re-
voked and if the proclamation is re-
voked, it would also mean.—at least
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some of us hold that view—the re-
vival of the legislature which has
been dissolved. But it is a legal
point which cannot be discussed
across this table. Section 93 of the
Government of India Act......

Mr., Speaker: If it has been sus-
pended, it is another matter.

Shri S. S. More: It is a point which
I don’t want to argue now. I assume
his mind will be open to our argu-
ment in the chamber, if necessary.

Pandit G. B. Pant: My mind is al-
ways open, I may assure you.

Shri V. P. Nayar: Can we come
and discuss with you?

Pandit G. B. Pant: I will he happy.

Shri Namblar: Now, all the M.L.As.
from Malabar will have no seat

Pandit G. B. Pant: That is not an
arguinent. That is rather a sort of
injunction.

Dr. Rama Bao (Kakinada): May I
point out to the hon. Home Minister
that in connection with the Boundary
Commission, as pointed out by Dr
Lanka Sundaram, members of
Andhra, Karnataka and Maharashtra
met for two days and our Maharash-
tra friends conceded that certain
areas should go to Andhra. But they
are not prepared to take thz blame
or whatever it is. Nobody wants to
take the responsibility. In such
cases, is it not essential that a judi-
cial award is given through a boun-
dary co:nmission? No one who has
got anything is prepared to give it to
the other, even if justice demands it

Pandit G. B. Pant: I think you
will not like me to repeat what I
have stated. If nobody is prepared
to take the responsibility, we will
take the responsibility. All of us
must be prepared to take the respon-
sibilty. :

Dr. Lanka Sundaram:
for your shoulders.

Then it is

Pandit G. B. Pant. I am prepared
to take up every responsibility that
is entrusted to me.

Shri C. D. Deshmukh (Kolaba): I
was not very willing to participate in
this question and answer and cross
examination but the hon. Home
Minister asked a little while ago
whether there was anything else he
could answer. I wanted to point out
that he has not answered any of the
points I have raised in regard to the
boundary disputes, particularly relat~
ing to Belgaum and Karwar and
some of the tehsils. He has only
dealt with the Point I have made
about the zonal council. I pointed
out that by following the S. R. C.
recommendation we were inflicting
avoidable hardship on a very large
number of people. Som<body said
about four crores of people being
affected—I do not know the figures.

Shri S. 8. More: Five lakhs,

Shri C. D. Deskmukh: The mino-
rities created by the border disputes
were about 40 million, that is, four
crores This particular section con-
tains about § lakhs people Maha-
rashtra has more disputes than any
other State because it is constituted,
some with Madhya Pradesh, some
with Andhra and some with Mysore.
Therefore, the total numbes of peo-
ple in Maharashtra or who should be
in Maharashtra that would be affect-
ed must be very large

An Hoa, Member: About a million

Shri C. D. Deshmukh: I ask: why
is it necessary to adhere to other
principles when you are dealing with
territorial reorganisation? It is just-
as easy to draw the line with
villages as units. I do not want to
repeat my previous speech, but I
point out that in addition to this
argument I used another argument
and that is about the non-Maharash-
trian population, which in many
areas would be unnecessarily includ-
ed In Maharashtra if you were to
follow the S.R.C. recommendations.
It is not a question of transferring of
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population. They are part of the
composite State as it exists today.

I will just add one more word. 1
very much appreciate the point made
by Dr. Rama Rao. Weé have no dis-
putes with Andhra. We should like to
hand over to them the areas that we
think rightlty belong to them and to
receive from them other areas if there
are any lit to be transferred. But, I
understand—I am not responsible for
the Maharashitrian leadership—~that
they are afraid or apprehensive of
handing over certain areas for fear of
losing something without getting any
thing in return elsewhere. It is only
that that is preventing them, I imagine.
So far as Sirivancha is concerned,
since all arguments are in favour of
transferring that area to Andhra, it
ought to go to Andhra. These matters
have not been referred to by the hon.
Home Minister.

Shri C. D. Desbmukb: I have already
to any specific dispute nor to any
particular territorial area. But with
regard to these particular areas, Bel-
gaum. Karwar etc. these decisions were
taken by Government in consultation
with Mr. Deshmukh. He even accept-
ed the principle that is given in the
States Reorganisation Commission Re-
port.

8br! C. D. Desbmukb; [ have already
said that on mature consideration I
feel they are wrong.

Pandit G. B. Pant: We have not yet
reached that stage and when we jlso
feel that they are wrong, we will
revise our opinion. For the rest I
bave said what I had to say. I am
not going to take up individual cases
here in the House.

As to the other matters, I wonder if
1 have got much to say. -

Shrt Kamath; One last point.

Pandit G. B. Pant: Do not go back to
subjects which have been disposed of

Sbri Kamath; 1 always go forward,
not go back like you. What are the
Insuperable obstacles to the dis-

solution of the Andhra Assembly and
the ordering of fresh elections for the
Andhra Assembly along with the rest
of Andbra Pradesh in the next year
or whenever that comes, instead of
amending the Constitution to extend
the lite of the present Andhra Legis-
lative Assembly? What are the obsta
cles to that ?

Pandit G. B. Pant: The people of
Andbra are not anxious to have......

Shri Nambiar: They are anxious.

Pandit G. B. Pant: ..... fresh’ elec-
tions.

Shri Gaded: May I know what pab-
ticiang are ever eafer for elections?

Pandit G. B. Pant: By the people of

Shri Kamath: The Andhra Coagress
is not anxious,

Shrl B. Y. Reddy (Karimnagar):
The people are anxious.

Pandit G. B. Panti The majority of
the Members in the Iegislature for
the time being represent Andhra and
they are not anxious whether they
belong to the Congress or the PSP,
or to the Communist Party or any
other.

Shri Kamatk: Please speak for the
Congress, not for the PSP.

Pandit G. B. Pant: It is not fair......

Shri Kamatb: What is not fair?
Pand¥& G. B. Pant....to"ask a
State ;.vh.ich had had to undergo
the worry, the labour and the ex-
pense which every general election
involves....

Shri Gadell:
also.

Pandit G. B. Pant:...... less thar two
years ago, to go in for electlons again.
We cannot agree with that view.

Shri V. P. Nayar: It contradicts
what the hon. Home Minister said at
the time the President’s Proclamation
was approved by this House. Then he
said: "If genera) elections are arderd
in Travancore.Cochln today, when the

And the uncertainty
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new States are formed by October 1,
we will have to go in for another
general election. Therefore, it need not
be held now.” That was the answer
he. gave then. Now the answer seems
% be different

Pandit G. B. Pant: That is exactly
what I said today, hat we cannot have
fresh elections now as we will have
general elections within a few months.
and by the time these elections are
completed we will have to go in for
the general elections. I think you ao-
preciate what I say but you do not like
to say so.

Sbhri Sadban Gupta: Why not say
straightaway: “We do not want the
Co,ngress to go out of power”?

Shri Kamath: Be honest about it.

Shri V. G. D=bpande (Guna) rose—

Mr. Speaker: There must be an end
to this.

Shri V. G. Deshpande: One point I
have been raising again and again. I
want a reply from the Home Minister
with regard to my amendment about
the merger of Jhansi, Hamirpur,
Banda and Jalaun districts of Uttar
Pradesh in Madhya Pradesh. I would
like to hear from him at least with
regard to Lalitpur which is a pocket
in Madhya Pradesh which the great
Uttar Pradesh is not prepared to
concede. '

Dr. Lanka Sundaram: What I have
I keep!

‘Pandit G. B. Pant: The Bill does
not contain any proposal about Uttar
Pradesh. It was not referred to Uttar
Pradesh, It is for Shri Deshpande fto
pursue it with the Government of
Uttar Pradesh to surrender the areas
to Madhya Pradesh, but Madhya Pra-
desh is big enough. Let it fuaction
for some time and after it has assimil-
ated and digested the very big loaf
that it has now to handle, the time

will ceme for further assimilation.
Anvhow, the time is not ripe yet.

Pandit Thakur Das Bbargava: May
I put one question? So far as the
zonal councils are concerned, you
have kept the border disputes within
their jurisdiction. May I just enquire
whether these zonal councils wiil he
competent to appoint boundary com-
missions if they so choose?

Pandit G. B. Pant: You as a lawyer
I think, are in a better position to
decide that than I am.

Shri S. S. More: They should be
called arbitrators.

Mr. Speaker: The hon.

Minister
said it is only advisory.

Dr, L.anka Sundaram: 1 am not
rising to put any question. This is the
lunch interval and you cannot put
any amendment to vote. That is the
convention. That is why this question
hour is going on!

Shri Nambtar: The point about
safeguarding minorities has not been
answered. That is an important issue
because there is so much fear among
the minorities that their interests
may not be looked after carefully by
the new States. Is Government pre-
pared to add any provision to im-
prove the situation?

Pandit G. B. Pant: About safe-
guards for minorities, I have made
the position of Government clear
more than once I do not think it is
necessary for me to say more because,
as you, Sir, have already ruled, this
question will come when the Con-
stitution (Amendment) Bill is taken
up. But my anxiety to do all that is
reasonably, proper and necessary and
feasible to safeguard the interests of
linguistic minorities, is no less than

that of any other Member in this
House.

Shri B. Y. Reddy: Some safeguard
must be provided, that is the point.

Mr. Spesker: He has said so. Hon.
Members must be attentive. He said



2591 States Reorganisation Bill 9 AUGUST 1856 Ssctes Reorgenisation Bill 2592

that in this Bill no provision can be
made. They will all be considered
at the time of the amendment to the
Constitution and he says he is no less
interested than any other hon. Mem-
ber.

Shri Nambiar FEven yesterday we
A ad another difficulty. We are amend-
ing only article 320 and there we
«<annot and all other safeguards.

Pandit Thaknr Das Bhargava: How
does the hon. Member say that? He is
eatirely wrong Certainly all the
possible safeguards inaluding those
described by the S.R.C. will be within
#ts purview. The general subject of
finguistic minority safeguards is
there in the Constitution.

‘Shei A. K. Gopalan (Cannanore):
“The hon. Minister should reply to the
whole discussion.

Mr. Speaker: He has replied to
<lauses 2 to 15 Regarding ciauses 16
# 49 he-may reply immediately.

Dr. Lanka Sandaram: Why not we
adiouin for one hour? It must be a
great strain on the Home Minister.

Shrf Gadgil: That will allow time
Hor lunch.

Pandit G, B. Pant: About the zonal
woouncils as hon. Members are aware,
¢he provisions have been amplified in
the Joint Committee. Now, Rot onaly
the States which are included in a
aone can meet and deal! with matters
©of common interest, but two or more
wonal courcils also can be invited to
deal with problems that may affect
them. So, the scope of the zonal coun-
<ils has been expanded and enlarged.
“There have been various suggestions
about the zonal councils in this House.
Some hon. Members have suggested
that zonal courcils should be given
-statutory powers and some others
that zona! councils should have also
executive powers. I do not want to go
'beyond what we have already pro-
vided in the Bill that is, the zonal
ecuncils should, to start with, have
anly advisory capacity. The States
‘have under the Constitution autonom-
wuspowers with regard to matters

which are enlisted in the State List.
So, we do not want to encroach upon
their denain. But, at the same time,
we want to have some agendy which
would enable the States to combine
together for their common develop-
ment and also for promoting a better
atmosphere and for settling matters
which might otherwise create bitter-
ness by mutual agreement and
adjustment. So, at the present stage
I think we should be satisfied with
the zones as they are formed. Because
of this change in clauses 8, 9 and 10
which now will be substituted by a
bigger bi-lingual State for Bombay,
all the States that were meant for
the Western Zone will now form one
State. So, it is proposed that Karna-
taka should -be taken away from the
Southern Zone and attached to Bom-
bay. ¢

Dr. Rama Bao rose.

Mr. Speaker: Let him finish all the
points he has. Then I will allow hon.
Members to put questions.

Dr. Rama Ra® I want to suggest
that as a special case we may adjourn
now and meet at 2-30 or 2-45

Shri Kamatb: He is labouring
under severe strain.

Pandit G B. Pant: So far as the
States mentioned in the Bill are con-
cerned, their vrePresentation in the
Rajya Sabha herealter has been indi-
cated. There are some other States
such as Assam, Orissa and Uttar Pra-
desh, provision has been made in the
Constitution (Amendment) Bill to
enable them to benefit by the rule
which determines the guota to be
allotted to the different States. Pre-
sumably, their representation in the
Rajya Sabha or in the Lok Sabha
will go up in consequenee of the in-~
crease in numbers. But they have not
been mentioned here, as this Bill does
not deal with those States.

The proposal has been made here
for setting up a Legislative Council
for the new State of Madhya Pradesh.
As there is a strong desire, I am
prepared to accept the amendmenti
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. which proposes the establishment of
a Legislative Council in the new State
of Madhya Pradesh.

Shri (akshmayya (Anantapur):
May I know whether the Andhras’
claim for Bellary. Moka and Rupan-
agudi wiill be conceded by the Gov-
ernment., since nearly 70 per cent of
the people of that area there are
Andhras?

Mr. Speaker: Evidently, tie hon.
Member appears to have come only
just now.

Shri Sivamurthi Swami (Kushtagi):
May I answer the hon. Member?

Mr. Speaker: Not necessary, I am
not allowing hon. Members to reply
to other hon. Members.

Shri A. BE. Gopslan: I had given
notice of a certain amendment to the
effect that when the new States are
formed....

Mr. Speaker: Let the Mijuister
answer alt the points which he has
himself noted. Thereafter, I shall
allow the hon. Member.

Shri A. K. Gopalan: I th ght he
had finished.

Mr. Speaker: 1n the meanwhile. he
was interrupted.

Shr) B. Y. Reddy: May I ask one
thing regarding zonal coundils, which
he has already dealt with?

Mr. Speaker: Hon. Members may
hold themselves in patience for a
while. First. let the Minister finish.

Pandit G, B. Pant: It has been
suggested, perhaps by Shri M. S.
Gurupadaswamy, that the number of
associate members prescribed for the
Delimitation Commission should be
raised from five to seven. I am pre-
pared to accept that progposal too,

Some suggestions have already been
made for setting up a  Legislative
Council for Andhra Pradesh. Andhra
Pradesh is not a new State. It will
now have a bigger area, when Telan-
gana is added to Andhra Pradagh,

There is the procedure prescribed n
the Constitution, which requires that
the Assembly should pass a resolution,
whenever it desires a Regislative
Council to be set up. So as soon as
that is done, we wili set it up or if
the Members of Andhra are really
very keen about it......

Shrl B. Y. Reddy: They are not.

Ds. Rama Rao: We are opposed to
it.

Pandit G. B. Pant: So there is.
diference of opinion.

Shrl Mohjuddin (Hyderabad City);
We are keen about it.

Pandit G. B. Pant: If they are keen
about it, we may just consider if a
provision can be made in the Consti-
tution (Ninth Amendment) Bill.

Dr. Lanks Sundaram: In the Joint
Committee, it was agreed to leave it
to the future Legislature of Andhra
Pradesh. I hope you are not reopen-
ing it now

Pandit G. B. Pant; I am quite
willing to do it. So, I have not stated
that it will be set up there.

Shri Keshavaiengar (Bangalore:
North): I want to ask a question in
connection with the number of mem-
bers of the Legislative Assembly of
Mysore.

Padnit G. B. Pant: There is a-
very keen desire, almost a yeamn-
ing on the part of Mysore Members
that 26 more members should be added:
to the number there bas been allotted
to their Assembly. Out of regard®
for their wishes, I am prepared to sur-.
render my own views. So, they will
have 26 more

Mr. Speaker: Has the Minister
finished all the points?

Pandit G. B. Pant; [ had not
thought even of saying ali that I have:
said.

Dr. Rama Bao: We can rise and
again meet at about 2.30 P.M.
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Shti A, K. Gopalaw: 1 have tabled
an amendment relating to the service
conditions of the employees when the
new States are formed. It specifies
what should be the service conditions,
pay and other things, of the govern-
medt servants when the new States
are formed, because the conditions are
different in different parts of the
country. When a group of people
are transferred from one State to
another, what should be their paosi-
tion? My amendment provides.

“Provided when the new
State is formed, all persons in the
gervice of Govermment and also
in quasi-Governmental institutions
and local boards, shall have the
mmimum pay and allowances
equal to the highest of the mini-
mum pay and allowances for that
class of officials in the areas which
comprise the new State.”

I want to add a provisio to the
above effect. If the Minister could
give us some idea about this matter
and if he could give us a guarantee
that this will he secured, then I do not
even want to press my amendment.

Pandit G. B. Pant: So far as that
goes, we do not want a single govern-
ment servant to suffer on account of
the reorganisation of States. Every
one will I hope. continue to serve in
the bigger State which Wil now in-
clude also the area in which he may
have been serving. As to his salary
and emoluments, no salaries will be
reduced. Whatever salary one may
be receiving, even if it be higher than
the rates which are permissible in
other parts of the States which are
now unified with that particular area,
the higher salary grade should not,
on that account, be reduced.

For the future, of course, every
State is free to deal with all matters
as it likes. We cannot bind their
hands. But we do not want anyone’s
salary to be reduced on the ground
that the scales of salary now permis-
sible in certain parts of the States
which are now heing transferred to
the bigger unit are low.

Sbri V. P. Nayar: I have given an
amendment seeking to intreduce a
new clause 31-A, for restoring the:
Assembly which has been dissolved.
According to me. this House has ap-
proved the President’s Proclamation...

Mr. Speaker: This has alreadv bacn
referred to

Sbrl V. P. Nayar: That was not the:
point I wanted to make

Mr. Speaker: I am nou going
to allow the hon. Member. There-
must be an end to this. Shri S. S.

More had raised this
little whille ago.

Shri V. P. Nayar: Wil ycu kindly
hear me?

very point a

Mr. Speaker: I have teard the hon..
Member already.

Shri V. P. Nayar: The point I want-
to raise has not been referred to so far.

Mr. Speaker: Shri S. S. Mure has
already stated this point that it is
open to withdraw the Proclamation
and then restore it

Shrl V. P. Nayar: That is not the
point that I want to raise. My point
is whether Government have consider-
ed the possibility of introducing any
legislation, becausd article 4 of the
Constitution, according to us. gives us.
the necessary powers. I want to’
know whether that aspect has been
considered in its legal aspect on the
legal side.

Pandit G. B. Pant: Government.
consider every point befoie taking a
decision.

Shri Poeker Sahebh (MIatappuram):
I would request the Home Minister
to clarify one point regarding Mala-
bar. What is the constitutional posi-
tion of Malabar from 1st Novemher
1956, the appointed day, until the
general elections are held? What is
the govermyoental structure for carry-
ing out the administration of Malahar?

Mr. Speaker: This point bas al-
ready been raised, and it bas been
answered,
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Shrl Pocker Saheb: The original
Bill had provided that Malabar will
be treated on the same basis as other
parts. But in the Bill as amended by
the Joint Committee, we find in clause
30 the words ‘save Malabar’, that is
ito say, that Malabar will be exempted
from the operation of this clause,
-which applies to other new States. Un-
.der this clause, members representing
-certain constituencies which are trans-
ferred to a new State shall continue
to be members of the new State re
presenting the corresponding consti-
fuencies. A further clause is also
added that the sitting members from
Malabar in the Madras Legislative
Assembly shall cease to be members
thereof from the appointed day. I
thave no quarrel with that. But what
is the conception of the Government
so far as the status of the members
from Malabar are concerned as from
appointed day until new elections are
*held? The hon. Home Mtnister was
saying, when a question was put as
regards the revival of popular Gov-
<emment in T .C. State, that it was not
at all advisable to have elections bet-
ween the appointed day and the next
general elections. But there is a pro
vision in <lause 27 of the Bill. which
s3YSs!

““As soon as may be after the ap-
pointed day. bye-elections shall be
held to fill the vacancies existing
on the appoinied day in the seats
of Kerala, Madras and Mysore
and to the Part C State of Bom-
bay.”

Of course, Bombay is removed from
that position by an amendment

Mr,  Speaker: What the hon. Mem.
ber wants to say is this. He finds ar;
inconsistency between the one and the
other. As soon as Malabar is detach-
ed, the erstwhile members of Malabar
in the ‘Madras Assembly cannot be
tagged on to any Legislative Assembly
‘beczase there is none in Travancore-
Cochin.  All the same, there is another
clause which says that byeelections

can be held for filling the existing -

seats for Madras, Bombay and Kerala.
Bombay is now detached. There may
$e anything so far as Madras Is con.

cerned. But what ia the position of

Kerala?

Sbri Pocker Saheb: What is the
constitutional positisn of Malabar?
That has to be clarified.

Pandit G. B. Pant: I think I have
answered this point. Malabar will
form part of the Kerala. It will be
governed in the manner-in which the
rest of Kerala will be governed.
When Malabar is merged in Kerala,
Malabar cannot have a different set of
administrators or a different system
of government from the rest of Kerala.

Sbrl B. Y. Reddy: What will be-
come of those MLAs?

Shri Pocker Sabeb: Under article
168 of the Constitution. every State
shall have a legislature. What do the
Government do with that? As it is,
Malabar is left in the air between the
appointed day and the date of tbe
general elections

Shri Eamatb: Election emergency.

Mr. Speaker: I think all questiona
have been answereq.
Several Hon. Members rose.

Pandit G. B. Pant; We may take up
certain  consequential amendments
that follow after the acceptance of the
date 1st November or 1st October.

Mr. Speaker; I can ‘go on with the
voting now. .

Shri Eamath: No. Sir. You can
not hustle this discussion.

Mr. Speaker: There is no Question
o? hustling. Nobody would have been
allowed so much time. A number of
questions have been asked. It is un-
precedented in this House: I have al-
lowed sufficient number of questions.
There is no use using the word ‘hustl-
ing in this matter again and again.

Shri Kamath: You assured ua that
after he finished speaking you would
let us raise these points,

Mr. Speaker: I‘said so. One hon.
Member went on delivering a speech
here. Now apother hon. Member
wants to do the same. What Iz the
point in the hon. Member has geot?
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Shri Kamath: I am constrained to
bring this matter to the notice of the
hon. Home Minister. You will recall
that last time his colleague was busy
in an intimate chit<hat with another
hon. Member, and it was only when
you drew his attention that he listened
to us. That is why I must raise these
important points with regard to the
Delimitation Commission.

My hon. friend, Shri M.S. Gurupa-
daswamy, and myself referred to this
matter. There aretwo or three points
connected with this which, I hope, the
‘Home Minister would carefully consi-
der. One is, why public sittings of the
Commission should not be held. You
will appreciate that with regard to
many States, particularly my own State
of Madhya Pradesh, the constituencies.
especially parliamentary constituencies,
of almost everyone will be affected by
this reorganisation, because if one
border district is affected, it will lead
to repercussions in another, then the
adjoining Jistrict and so on. In this
way, the chain reaction will go on.
Therelore, it is very necessary that
the Delimitation Commission rmust
hold public sittings at least in those
States which are most affected by
States reorganisation.

The next pont is—both Shri M. S.
Gurupadaswamy and myself emphas-
ised this point—that you, Mr. Speaker,
should be empowered to nominate as=
séciate members of the Commission in
each State.

Shri B. S. Murthy (Eluru): Includ-
ing?

- Shri €amath: I make no distinction.
Al States, Andhra. Madhya Pradesh
and so on. You will remember that in
the last Parliament, this was so. The
speaker was empowered to nominate
associete members on the Commission.
The Delimitation Commission Act was
also passed with some provision of this
nature. Now, suddenly this change
has been made in this Bill

Mr. Speaker: It is enough if the
point is mentioned. Arguments need
not be given, because one or the other
of the hon. Ministers in charge of the
Home Ministry has been here,

Shri Eamsath: The first point is
regarding public sittings. The second
point is that Mr. Sveaker should be

empowered to nominate associate
members as heretofore. Thirdly,
I hope when the matter of
nomination of associate members

comes—I hope the House will
see to it that you are empowered to do
so--Opposition Members will be asso-
ciated with the Commission not merely
in mathematical proportion to their
numbers in this House. but certainly
with regard to the importance of the
Opposition in a parliamentary demo-
cracy. 1 hope this will be borne in
mind.

Dr. Lanka Sundaram: Pro-rota
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Pandit G. B. Pant: The Delimita-
tion Commission will havs to do a lot
of work within a very limited and
short time. So its proceedings should
be conducted in a businesslike mamr
ner and there should be little dis-
turbance and little interference with
the work that it has to do. So far
as the sittings go, I do not know if
there is any provision in the Bill to
the effect that they should meet in
camera, If Shri Kamath wil tell me
which particular clause has that pro-
vision, I will just consider that. But
I have no recollection of any such
clause myself

Shri K. K, Basu: There was a spe-
cific provision for public sittings in
the other Act. But there is no such
provision in this legislation

Shri Kamath: I was told by my
colleagues who were on the Joint
Committee that the matter was raised
there and the Home Minister said that
it would be difficult to provide for
public sittings because it would entail
a lot of time which could not be
spared for this work.

Pandit G. B, Pant: The Commis-
sion will be naturally fres to deter-
mine its own procedure. It may hold
sittings in the manner it chooses.

Shri Kamath: All right

Pandit G, B. Pant: May 1 move
these amendments?

Shri Kamath: What about nomina-
tion of associate members? Your
own powers, Mr. Speaker, are being
curtailed. What is the point in cur
tailing your powers, which you have
enjoyed for the last five years? These
powers should not bYe curtailed,

2 PM.

Mr. Speaker: On the other hand
anybody who nominates would like to
get relieved of the responsibility.
There is always that difficulty.

I shall now put the clauses to the
vote aof the House.

Dr. Lanka Sandarsm;: Ycou cannot
put it till half-past-two.

Mr. Speaker: It is not so. The con-
vention obsetved is this:

“But if on a division taken on
any business between 1 p.M. and
2-30 #M., it appeats that 50
Members are not present, the
business  shall stand over
until 2-30 p.va. the same day
or the next sitting of the
House, as may be convenient and
the next business shall be taken
up. The point is that no ques-
tion will be decided finallv which
requires a vote of the House
between 1 p.m. and 2-30 p.M.  if
50 Members are not present, that
is, the number of the quorum.”

Now more than 50 Members are
present here.

I shall take up clause 3. I have
been requested to put amendments
No. 66, 132 and 217 to the vote of the
House.

The question is:

Page 3—
after line 32, add

*(8} As from the appointea
day there shall he added to the
State of Andhra Pradesh the ter-
ritories comprised in revenue
firkas of Bellary including Bella-
ry Municipal area, Rupanagudi
and Moka in the Bellary taluk of
the present Bellary District in
Mysore. The said territories.

(a) shall cease to form part of
the existing District of Bella-
ry of the State of Mysore,
and

(b) shall be included in and
become part of Anantapur
District in the State of Andh-
ra Pradesh.” ¥

The motion was negatived.

Skri Datar: Amendment No, 132
has been withdrawn alteady.

Mr. Speaker: Amendment No. 217
is barred. I shall put all the other
amendments to the vote of the
House.
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Mr. Spezker: The question is:
Page 3—
after line 25, insert:

“(h) Kolar district excett
Kolar taluk and Malur taluk;

(i) Sirivancha taluk of Chanda
district”.
The motion wss nregatived.
Mr. Speaker: 'iz: question is:
Page, 3. line 27

for “State of Hyderabad" substi-
tute’

“States of Hyderabad, Mysors:,
Madhya Pradesh and Orissa.”

The motion was negatived
Mr. Speaker. The question is:
Page, 3. line 28—

for "State of Andhra Pradesh”
substitute:

The motion was regatived.
Mr. Speaker: The question is:

“State of Andhra".
Page 3—
after line 26, add:

“(h) Kolar District of Mysore."

The motion was regatived *

Mr. Speaker: The question 1s.
Page 3, line 20—

for “and Jukkal circles” substitute
“circle”

The motion wgs negatived.
Mr. Speaker: The question is:
Page 3, line 25—

@add at the end—

“Utnoor taluk, Bela circle of
Adilabad taluk, Ada and Wakdi
circles of Asafabad taluk."

The motion was nregatived.
Mr. Speaker: The question is:
Page 3—
after line 25, add:

“(h) Bijapur, Dantevade. Konta
and Anantgarh taluks of Bastar
district of Madhya Pradesh.”

The motion was nregatived

Mr. Speaker: The question is:
Page 3—
after line 25, add:

“(h) Sironcha taluk of Chanda
district;

(i) Revenue circle of Chandra
Bandi of Raichur taluka i
Raichur district;

(j> Mudhole revenue circle of
Sedan  taluka, Gurmitkal
revenue circle of Yadgl talnka
and Miryan revenue -circle of
Chincholi taluka in Gulhersa
district."

The motion waes regatived,
Mr. Speaker: The question Is:
Page 3, line 15—
after "Gadv:{{al ‘taluks" insert:

“and reve:;\ue circles of Chan-
drabandi, Raichur and Yergiri".

The motion was nregatived.

Mr. Speaker: The question is:

‘“That clause 3 stand part of the
Bill”

The motior was adopted.
Clause 3 was added to the Bill.

Mr. Speaker: We shall now take up
clause 4.

Surl Nambiar: 1 would like my
amendment No. 147 to be put to vote

Mr. Speaker: I shall put amend
ment No. 147 to vote.
The question is:
Page 4, line 2—
add the end:

“hereinafter called the State of
Tamilnad”.

The motior was nregatived.
Mr. Speaker: Now I shall put all

the other am.:adments to the vote of
the. House.
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[Mr. Speaker}
The question :s:
Page 4—
after line 2, add:
“and thereupon this State shalt

be krown as the State of Tamil-
nad’.”

The motion was negatived.

Mr. Speaker: The question is:
Page 3—

for lines 33 to 37, substitute:

“4, As from the appointed day,
there shall be formed a new Part
A State to be known as “Tamil
Nad” comprising the existing
State of Madras excluding Mala-
bar and South Kanara districts
and including Agastheeswaram,
Thovala. Kalkulam and Vilavan-
code taluks of Trivandrum dis-
trict. Devicolam and Peermede
taluk of Kottayam district and
Shencottah talules of Quilon dis-
trict.”

The motion was negatived.
Mr. Speaker: The question is:
Page 3, line 36—
after “Shencouttah taluk” insert:

“as it was before the first day
of July, 1956.”

The motion was negatived.

Mr. Speaker: The question is:
Page 3, line 36—

after “Quilon district” insert:

“and Devikulam and Peermede
taluks of Kottayam district”.

The motion was negatived.
Mr, Speaker: The Question fa:
Page 4—
tor lines 1 and 2, substitute:

“(b) the taluks of Agasthees-
waram, Thovala, Kalkulam and
Vildvancode shall be constituted
into a district and Shencottah
taluk shall form part of Tirune-
lveli district.”

The motion was negatived.

Mr. Speaker: The question is:
Page 4—
Jor lines 1 and 2, substitute:

“(b) shall be included in, an¢
form part of a new distriét to be
known as Kanyakumari district
in the State of Madras.”

‘fhe motion was negatived.
Mr. Speaker: The question is:
Page 4--
after line 2, add—

“(c) the taluks of Devikulamand
Peermade shall form part of
Madurai district.”

The motion was negatrved.
Mr. Speaker: The question is:

Page 3 and 4—
for clause 4, substitutes

“4. (1) As from the appointed
day, there shall be added to the
State of Madras the tfollowing
territories, namely: —

{a) the territories comprised in
the Agastheeswaram, Thovala,
Kalkulam and Vilavancode
taluks of Trivandrum district,
and

(b) the territories comprised in
the Peermedu and Devikulam
taluks of Kotayam distzict;
and

(c) the Shencottah taluk (in-
cluding Pulivara Hile Paku-
thy) of Quilon district; and
thereupon the said territories
shall cease to form part of
the existing state of Travan-
core-Cochin.

2 (a) The territories specified in
clause (a) of sub-section (1)
shall form a separate district
to be known as Nagarcoil
district in the State of Mad-
ras;

(b) the territories specified in
clause (b) of subsection (1)
shall be included in and
become part of Mathurai dis-
trict in the state of Madras,
and
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(c) the Shencottah taluk (includ-
ing Puliyara Hile Pakutby)
ot Qullon district; specified in
clause (c) of sub-section (I)
shall be included in, and
decome part of Tirunelveli
districts in the State of Mad-
ras.”

The motion twas negatived.
Mr. Speaker: The question is:
‘*That clause 4 stand part of the
BillY .
The motion was adopted
Clause 4 was added to the Bill.

Mr. Speaker: I shall put amend
ment No. 456 of Shri Sivamurthi
Swami to the vote of .the House.

The question is:
Page 4, line 12—
after “Kasaragod taluk" insert:
“except the part north of Chan-
dragri River*
Thg motion twas negatived.

Mr. Spealier: 1 shall put all the
other amendments to vote.

The question is:
Page 4—
fpr line 12, substitute:

*‘(ii) the portion of Kasaragod
taluk of South Kanara district
situaicd to the south of the Chan-
dragiri river and its northern
sributary the Payaswani river;"

The motion twas negatived.
Mr. Spesker: The question ts;
Page 4—
omnit line 12.

The motion was negatived.
Mr. Spesker: The question is:
Page 4—
after line 12, add:

“(iii) Gudalur
Nilagiris district:*'

taluk of the

The motion twas negatived.
Mr. Speaker: The questiog ia:
Page 4, line 4,—
omit "Part A

The motion was negatived.

Vir. Speaker: The qoestion is:
Page 4,—
for clause 5, substitute—

“5. (1) As from the appointed’

day, there shall be added to the
State of Travancore-Cochin the
territories comprised in—

(i) Malabar District, excluding:
the island of Laccadive and
Minicoy, and

(ii) Kasaragod taluk of South:
Canara district; and there-
upvn the said territories.

(a) shall cease to form part of
the State of Madras;

(b) shall form a separate dis-
trict to be known as Mala-
bar District;

and the State of! Travascure-.
Cochid shall be known as the.
State of Kerala."

The motion was negatived.

Mr. Speaker: The question is:
“That clause 5 stand part of’
the Bill*

The motion was adopted
Clause was added to the Bill.
Mr. Speaker: There is one amend--
ment to be put to the vate of the-

House in regard to clause 6. So, I.
shall put it. The qQuestion is:

Page 4, lines 18 and 19—

for "a new Part C State substi-
tute:

“g Union T;rn'tory."
The motion was negatived.
Mr. Spesker: The question la:

“That clause 6§ stand part of the
Bill."

The motion was adopted
Clause 6 was added to the Bill.
Mr. Spesker: I shall take up clause
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Shri Sivamurthi Swami: My amend-
ments No. 457, 458, 459, 461 and 484
anay be put to the House

of Chikodi taluka or alternative-
iy the predominantly Marathi
spesking area of Chikodi taluka

Mr. Speaker: The question is:
Page 4, line 25—

for "State of Mysore” substitute
"State of Karnatak”

The motion 10as negatived
Mr. Speaker: The question is
Page 4, line 29—
after “Kanara districts” insert:

‘“Sholapur city, South Sholapur
taluka, Akkalkot taluka in Shola-
pur district and Jath taluka in
South Satara district”

The motion was negatived.
Mr. Speaker; The question is:
Page 4, line 35—

.after “Kasargod taluk" insert:
“South of Chandragiri River.”

The motion 1w0es negatived
Mr. Speaker; The question is:
Page 4—
after line 38, add:

“(f) Madaksira taluk in Anant-
pur district and Adoni, Alur and
Raydurga except Telgu majority
firkas in Andhra State: 1951
‘census;”

The motion was negatived.
Mr. Speaker. The question is
Page 4, line 35—
before “South Canara” insert:

“Nilligiri district eand Tadwali
firka in Coimbatore district, and”

The motion was negatived.

"Mr. Spexker: The Question is:
.Page 4, line 28—

_for “taluka” substitute:

and Khanapur taluks -and pre-
.dominantly Marathi speaking
area of Belgaum taluka to be
determined by the Boundary
-Commission and the Nipani Bhag

to be determined by a Boundary
Commission.”

The motion w0as negatived.
Mr. Speaker: The duestion is:

Page 4, line 29—
for "Dharwar and Kanara Dis-

tricts” substitute:

“and Darwar districts and

‘Kanara district except Karwar

and Halyal ta]pkas and Supa
peta;”

The motion 1w0es negatived
Mr. Speaker:.The question is:
Page 4, line 27—
add at the end:

“excluding the territories
transferred to the State of
Andhra Pradesh by sub-section
(3) . of section 3.”

The motion was negatived.
Mr. Speaker: The question is:
Page 4, line 29—
for “Kanara" substitute "Karwar".

The motion waes negatived *
Mr. Speaker: The question is:
Page 4, line 35—
for "South Kanara district except

Kasaragod taluk” substitute:

"South Kanara district except
the portion of Kasaragod taluk
situated to the South of the
Chandragiri river and it north-
ern tributary the Payaswani
river."”

The motion was negatived.
Mr. Speaker: The question is:

Page 4, line 28—
after “Chandgad taluka” insert:

“predominantly Marathi speak-
ing contiguous areas of 180 vil-
lages from Khanapur taluka, 33
villages from Belgaum taluka
including Belgaum city, 44
villages from Chikodi taluka
including Nipsni, 22 villages
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from Hukeri taluka and 10
vilages from Athani taluka®.

The motion was negatived.
Mr. Speaker: The question is:

Page 4, line 28—
after '"Chandgad taluka" insert:

“and predominantly Marathi
speaking contiguous areas of the
districts of Belgaum and Kanara
to be determined by the Bound-
ary Commission™.

The motion was negatived.
‘Mr. Speaker: The question is:

Page 4, line 29—
after “Kanara districts" insert:

“except the whole of Karwar
taluka, Hallyai taluka and Supa
Mahal"

The motion twas negatived.

Mr. Speaker: The question is:
Page 4, line 29—
after “Kanara districts,” insert:
“Akalkot taluk, South Sholapur
taluk and Sholapur city in Shola-
pur district, Jath taluk of South
Satara district and Gadhinglaj
and Shirol taluks of Kolhapur *
district*
The motion was negatived.

Mr. Speaker: The question is:

Page 4, line 35—
omit “except Kasaragod taluk*
The motion was negatived

Mr. Speaker: The question is:

Page 4, line 36—
after 'Coimbatore distriet” insert:

“T'alavadi firka of Gopichetti-
palyam taluk in Coimbatore dla
trict, NUgIn district and Hosur
taluk of Salem district.”

The motibn was negatived.
Mr. Speaker: The question is:

Page 5, lines 2 to 4—

Jor “and the said Kollegal taluk
thall be included in, and become

371 LS.D,

part of. Mysore district, in the new
State of Mysore” substitute:—

“and the said Kollegal taluk and
Talavadi firka shall be included
in and become part of Mysore
district and the said taluks of
Akalkot, South Sholapur, Jath,
Gadhinglaj, Shiro} and the terri-
tory of Sholapur city shall form
a district called Sholapur district
in the new State of Mysore."

The motiont was negatived
Mr. Speaker: The question is:
Page 4,—
for lines 28 and 29, substitute:

“(b) Belgaum district except
Chandgad, Khanapur, Belgauin,
Chikodi (Nipani Bhag), Hukeri
and Atbni taluks; and Bijapur
district except Karwar, Supa and
Haliyal taluks. in the existing
State of Bombay;”

The motion was negatived.
Mr. Speaker: The question is:
Page 4, line 27—
add at the end:

“except Kolar district".

The motion was negatived.
Mr. Speaker: The question is:
Page 4, line 25
omit “Part A”

The motion was negatived.
Mr. Speaker: The question is:
Page 4, line 28—
after "taluka" insert:

“and¢ Khanapur taluka and
predominantly Marathi spealing
area of Belgawn taluka to be
determined by a Boundary Com-
mission, and the Nipani Bhag of
Chikodi taluka, or alternatively
the predominantly Marathi speak-
ing area of Chikodi taluka to be
determined by a Boundary Com-
mission, and the predominantly
Marathi speaking villages conti-
guous to  Maharashtra State- in
Athni and Hukeri talukas to be
determined by a Boundary Com-
mission,”

The motion twas negatived.
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Mr. Speaker: The question is: Clause 7 was added to the Bill
for line 29, substitute: .

Mr. Speaker: 1 shall now take up
clauses 8, 9 and 10. Amendment
No. 521 which substitutesclauses 8 to
10 has already been adopted. There is
an amendment No. 118 which seeks
to insert a new clause 8A I shall put
it to the vote of the House.« The
question is:

“and Dharwar districts and
Kanara district except Karwar
and Halyal talukas and Supa
peta, in the eXisting state of
Bombay.”

The motion was negatived

Mr. Speaker: The question is:
Page 4, line 30—
after “Tandur taluks” tnsert:

Page 5—
after line 15, add:

“8A. As from the appointed
day, the offices of the new State
of Maharashtra shall be located
in the city of Bombay.”

“and comtiguous Marathi speak-
ing areas of Aland taluka”

The motion was negatived.
Mr. Speaker: The question is: The motion was negatived
Page 4, line 32—

after “Udgir taluks” insert:

Mr. Speaker; Under the amend-
ment No. 521 which has been adopt-
ed the amended clause 8 will substi-
tate the present clauses 8 to 10. All
the remaining amendments to clauses
8 to 10 are barred

“and predominantly Marahi
speaking contiguous  revenue
circles of Hulsur and Bhalki in
Bhalki taluka, Torna and Aurad
in Santpur (Aurad) taluka and
Ladnanti circle in Humnabad

Mr. Speaker: I will now put to the
vote of the House the amendments

taluka"

The motion wa;’ negatived
-Mr. Speaker: The question is:
Page 4, line 32—
after “Udgir taluks” insert:

“Bhalki and Hulsur circles of
Bhalki taluX, Aurad and Torna
circles of Santpur (Aurad) taluk
and Ladwanti circle of Humna-
bad taluk”.

The motion was negatived.

Mr. Speaker: The question is:
Page 4, line 36—

after “Amindivi Island,” insert: —

“Madakasira taluk of Anantapur-
digtrict and Thalavadi firka”

The motion was negatived.
Mr. Speaker: The question is:

“That clause 7 stand part of the
Bill"”

The motion was adopted.

relating to clauses 11 to 13.
The question is:
Page 6, line 16—

for “Madhya Pradesh” substitute
“Mahakoshal”

The motion wags negatived,
Mr. Speaker: The question is:
Page 7. lines 14 and 15—

omit “Part A"-
The motion was negatived

Mr, Speaker: The question is:
Page 6, line 16—

omit “Part A"
The motion was negatived.
Mr, Speaker: The quastion is:

Page 6. line 22—

for “Sunel tappa of Bhanpura
tahsil of” substitute—“the”

The motion was negatived
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Mr. Speaker: The question Is:
Page 6, line 33—
omit “Part A"
The motion was negatived.
Mr. Speaker: The question is:

Page 7, line 4—
for “Sunel tappa of Bhanpura
tahsil of' substitute—"the"

The motion was nepatived
Mr. Speaker:. The question is:
Page 7T—

omit lines 9 to 13.
The motion was nepatived.

Mr, Speaker: The question is:
Page 6, line 19—
for “districts” substitute “areas”
The motion was nepatived.
Mr, Speaker: The question is:
Page 6—
(i) ‘omit line 26,—-
(il) line 28,—
omit “and Vindhya Pradesh”
The motion was negatived.
Mr. Speaker: The question is:
Page 6—
(i) omit lines 21 to 24; and
(i) omit line 26.
(iii) line 28—

omit “Madhya Bharat, Rajas-
than".

(iv) line 29,—

omit “and Vindhya Pradesh".
{v) omit lines 30 and 31.

The motion was nepgatived.

Mr. Speaker: The question is:
Page 6, line 35 and 36—

omit “except Sironj sub-division
of Kotah”

The motion was negatived.
Mr. Speaker: The question is:
Page 17, line 7—

omit ‘Rajasthan”

The motion was nepatived.

-
Mr, Speaker: Tbe question ts:
Page 7—

(i) after line 19, ad.d:

*(c) the territories of the exist-
ing State of Himachal Pradesh.”

(ii) line 22,—
after “Union" insert— <
“Himachal Pradesh™
The motion was negatived.
Mr, Speaker: The question is:

“That clauses 11 to 13 stand part
of the Bill.”

The motion was adoPted

Clauses 11 to 13 were added to
the Bill.

Shr] 8. C. Deb (Cachar-Lushai
Hills): 1 have moved an amendment
Wo. 360 suggesting insertion of a new
Clause 13A. which may be put to the
House.

Mr. Speaker: The question is:
Page 7—

after line-22, insert:

“13A. As from the appointed
day, there shall be formed a Part
A State to be known as the State
of Assam, comprising the fol
lowing territories namely: —

(a) the territories which im-
mediately before the commence-
ment of this Condtitution were
comprised in the Province of
Assam, the Ehasi States and the
Assam Tribal area, but excluding
the territories specified in the
Schedule to the Assam (Altera-
tion of Boundaries) Act. 1951; and

(b) the territory which imme-
diately before the commencement
of this Constitution was being
administered as if it was a Chief
Commissioner’s province under
the name of Tripura."

The motion was nepatived.

Mr. Speaker: I shall put the other
amendments to vote. ’



261y States Reorganisation Bill 8 AUGUST 1956 States Reorganisatior. Bill 2618

[Mr. Speaker]
The question is:
Page T— ~

after line 22, insert:

“13A. A Boundary Commission
shall be appointed by the Govern-
ment to solve the boundary ques-
tions so far as the merger of
contiguous villages or towms is
concerned taking into considera-
tion the languages of these
villages and towns on the borders
of the States about which there
are disputes about their merger"

The motion was negatived.
Mr. Speaker: The question is:

Page 7—
after fine 22, insert:

“13A. As from the appointed day,
there shall be formed a Part A
State to be known as the State of
Assam comprising the following
texritories, namely.—

(a) the territories which itnme-
diately before the commencement
of this Constitution were com-
prised in the Province of Assam,
the Khasi States and the Assam
Tribal Areas, but excluding the
%erritories specified in the Sche-
dule to the Assam (Alteration of
Boundaries} Act, 1951;

(b) the territory which imme-
diately before the commencement
of this Constitution was being
administered as if it were a Chief
Commissioner’s Province under
the name of Tripura; and

(c) the territory which imme-
diately before the commencement
of this Constitution was being
administered as if it were a Chief
Commissioner’s Province under
the name of Manipur.”

The motion was negatived

Mr. Speaker: I shall now take up
clause 14.

Pandit G. B. Pant: I have some
amendments to this clause.

Amendment made (a) Page 3—

(i) line'¥, for “Gujarat” subs-
titute “Bombay";

(ii) line 8, for ‘“section 10"
substitute “section 8”; and
(iii) omit lines 31 to 33; and
(b) Page 9—
omit lines 24 and 25.
—fPandit G. B. Pant}
Mr. Speaker: Now I will put the
other amendments to clause 14.
The question is:

Mr. Speaker: The question is:
Page 9—
Omit lines 24 and 25.
The motion was negatived
Mr. Speaker: The question is:
Page 7, lines 30 and 31—
for "“sub-section (1)" substitute:
“Sub-sections (1) and (3)"
The motion was negatived.

Mr. Speaker: The question is:

Page 9, line 21—
add at the end:

“and that part of Kashmir
known as ‘Azad’ Kashmir which
is under the illegal occupation of
Pakistan",

The motion was negatived.
Mr. Speaker: The question is:
Page 8, line 37—
for "“Orissa” substitute ‘‘Utkal”

The motion was negatived.
Mr. Speaker: The question is:
Page 9, line 8—

for "“West Bengal"
“Wanga Desh”

substitute

The motion was nepatived.
Mr. Speaker: The question is:
Page 7—
for lines 23 to 25, substitute:

“14. Amendment of article 1 and of
the First Schedule to the Constitution.
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(1) In article 1 of the Constitu
tion—

(a) for clause (2) the following
shall be substituted, namely: —

‘(2) The States and the terri-
tories thereof shall be as specified
in the First Schedule.’

(b) As from the appointed day, in
the First Schedule to the Constitution,
for Part A, Part B, Part C and Part
D, the following parts shall be substi-
tuted, namely:—"

The motion was negatived
Mr. Speaker: The question is:
Page 7, line 32—
add at the end:

‘and the territory of the
commune of Yanam".

The motion was negatived.

Mr. Speaker: The question is:
Page 8. line 12—
add at the end:

“and the territory of the
commune of Mahe”

The motion was negatived.

Mr. Speaker: The question is:
Page 8, line 30—
add at the end:

"and the territory now com-
prised in the erstwhile French

settlements of Karaikal and
Pondicherry”.

The motion was negatived.
Mr. Speaker: The question is:
Page 9—

Omit lines 30 to 34

The motion was negatived.

Mr. Speaker: The question is:

Page 9—

(i) after line 44, insert:
“PART D"

{ii) line 45—

for 6" substitute 1"

(iii) ufter line 46, add:

"2. The Andamen and Nicobar
Islands. The territory which im-

mediately before the commence-
ment of this Constitution was
comprised in the Chief Commis
sionetr’s Province of the Anda-
man and Nicobar Islands.”

The ,motion w0as negatived.
Mr. Speaker: The question is:
Page 9. line T—
add at the end:

“and the territories comprised
in the State of Vindhya Pradesh.”
The motion was negatived.
Mr. Speaker: The question is:

{i) Page 7, line 39—
add at the end:

‘and also the territory com-
prised in the State of Tripura;
and the territory comprised in
the State of Manipur”; and

(ii) Page 9—
omit lines 35 to 44.

The motion was negatived.
Mr. Speaker: The question is:
(i) Page 7, line 39—
add at the end:

"and also the territory com-
prised in the State of Tripura™;
and

(ii) Page 9—
omit lines 40 to 44.

The motion was negatived.
Mr. Speaker: The question is:
(i) Page 8— k
after line 6, insert:

"3A. Bombay....The terri-
tories specified in section 8 of the
States Reorganisation Act, 1956.”
(ii) Page 9—
omit lines 24 and 25.

The motion was negatived.
Mr. Speaker: The question is:

(a) Page 8—
(i) for lines 7 to 9, substitute:

"4, Bombay . . . the territories
specified in section 8 of the States
Reorganisation Axt, 1956.";

(ii) omit lines 31 to 33; and
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(b) Page 9— for clause 14, substitute:
omit lines 24 and 25. “14. Amendment of the First Sche-
2 dule to the Corstitution. As from the
The motion was negatived. appointed day, for the First Sche-
. dule to the Constitution the follow-
Mr, Speaker: The question is; ing Schedule shall be substituted,

Pages 7 to 9— namely:—
“FIRST SCHEDULE”
Ariicles I and 4)
I STATES
Name

Tcrucrics

1. AndhraPradesh The territories which were comprised in Srikskukgn, Visakn-

atpam, East Godavari, West Godavari, Krishna, Guntur,

ellore, Kurnool, Apantpur, Cuddapah and Chittor disiricts
and in the Alur, Adoni and Rayadrug Taluks of Bellary district
which formed part of Andhra State under section 3 of the
Andhza State Act, 1953 ; and

(a) the districts of Hyderabed, Medak, Nizamabad, Karimnager.
Warrangal, Khammam, Nalgonda and Mahbubnager;

(b) Alampur and Gadwari taluks of Raichur district; Kodangal
taluk of Gulbarga district ;

(c) Tandur taluk of Guibarga disitiet;

(d) Zahirabad taluk (excluding Niona circie). Nyalkal circl:
of Bider Taluk and Narayankhed taluk of Bidar distric:
(e) Bicbkonda and Jukkal cizcies of Deglur talvk of Nandcd
district;
(f) Mudhol, Bbianss and Kuber circles of Judho! taluk of
of Nanded district ; and

(8) Adilabad distzict except Islapur circie of Boah taluk,
Kinwar taluk and Rajura taluk of 1he Hyderabad Stac
added tothe State of Andhra under scetion 3 of the Statcs
Reorganisation A<t, 1956.

Note, Alur and Adoni raluls, were included in and becarae P&RS]
of Kurnool district Reyadwig taluk of Ananipur district
and the texritories specified in (b) (c), (d), (e), and (£) above
were includedin and became part of Mahbubnagar, Hydese-
bad, Medek. Nizamabad and Adilabed districes respecrively
in the State of Andhra Pradesh.

2. Assam . The territories which immediately before the commencement
of this Constitution were compriscd in the Province of Assam,
the Khssi Seates and the Assam Tribal areas but exchiding then
the terzitories specified in the Schedule to the Assam (Alteranon
of Boundaries) Act, £951.

3. Bihat The territories which imrnediately before the cummpencement
of this Constitution were either comprised in the Proviace
of Bihgr or were being administered as if 1hey formed
part of that Province.

2 Gujrat - The territories which were comprised in Bzunashentha dis-
ftict except Abu Road teluka, end Asireli, Mcthesa,
Saberkanthe, Abadabad, Kaira,~ Pancha Mhals, ‘Barads,
Broach and Susst districts of the Stare of Bombey, the remi=
rorzes of rhe State of Saursahtra; end the territories of the

- Stare of Kutch foinded part of Guijrst State undet’ section 10
of the Swates Reorgumiearivn Act, 1956.




2623 States Reorganisation Bill 8 AUGUST 1856 States Reorganisatior Bill 2624

Name Teritories

(a) The tatizories of ihe Siates of Travar.core~-Cechin which
imrnediately befere the comimencement of this Consiti-
weion were coprised in  the correspunding  Indian
S.atc  (excluding Agasthceswarsm, Thovaia, Kalkulam
and Vilavaneode taluks of Trivandrum disirict and the
Stbepcottah taluk of Quilon distiar trafsferred to the State
of M)adrls by section 4 of thc Stares Reorgeaisation Act,
1956);

\b) 1he territozies comprised in Malabar distret (exclnding the

. islands of Iaccadiva and Minicoy); and

(c) Kasargod taluk of Sowth Kanzra district formed pare of
Kerala State, under section S of the States Reorganisation
Act, 1956.

Note. The terxitories specified in (b) and {c) above shall form

a seperale disznctin the State of Kerala.

(a) The territoyies of the State of Madhya Pradesh whick
immediately before the cammmencemnent of this Constitu-
tion were comprised in the corresponding Province or were
being administered as if they formed part of that pro-
vince but emscluding Buldana, Akoda; Amraveu, Yeotrnal
Wardha, Nagpur, Bhandare and Chanda distyiets;

(b) the territories of the States of Madhys Bharat which im-
mcdiarely before the comumenecment of 1his Congritu-
tion were comprised in the corncsponding Indian Seates
excluding Sunel tappa of Bhanpura Tahsil of Mandazm
district;

{c) th eterrirory which immediately before the cmmmencement
of this Constitution was comprised in the Chief Com-
missionct"s Province of Pantha Piploda;

{d) Sirony sub.division of Kotah district of thec State of Rajas-
than; .

{e) the territories of the State of Bhopal which were munedi-
arcly before the axmmencemeat of this Consritution being
administered as if they were a Chief Cammmistioner’s Pro-
vince of the same pame;

(f) the territories of the State of Vindh¥a Pradesh which
ommediately beforc the commencement of this Consti-

’ tution were Aumgrised in the corresPOndiog Indian Scate;
formed part of the State of Madkya Pradewh under secriop
1t of the Swites Reorganisation Act, 19s6.

Note. Sitony sub-divisioo specified in sub-clause (d) was in-

cluded in apd becxme part of Bhilsa distzict in the new State

of Madhya Pradesh.

s. Kerala

6. Madhya Pradesh

7. Madras . (1) The remmimries which immediately before the cammme pcement

of this Constitution were ejther comprised in the Province of

Madres or were being admipisiered as if they formed past of

that Province, but excluding :

) Srikakulam, Visakapatnam, Eest Godavari, West Godavari
Kirishna, Guarur, Nellore, Kumnool, Anantpur, c!ldglb
and hittor dimricys and Bellzry district (ansferred to
Andhrs State and the State of Mysore ander sections 3 sod
¢ of the Andhra Smme Act, 1953) ;

(b) Malsbar district except Izccadive and Minicoy Islands
mansferred to the Stare of Kerala under section 5 of the
States Rreorpaamagon A, 1956;

c) Laccadive, and Minijcoy Ielands of Malabar district and
Amindivi Islindof South Kanara district which formed a
wnion territory under section 6 of the States Reorgsnisation

Act, 1956; and '
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Neme - Terivdes

(d) South Kanara district except Kasergod talukea and Amindivi
Island, and Kollegal taluk of Combatore disirict trans-
ferred 1o the State of Mysore under section 7 of the States
Reorganisatdon Act, 1956.

(2) The territories of Agastheeswaram, Thovala, Kalkulam and
Vilavancude taluks of Trivandrum district and Shencottab
taluks of Quilon district of the Travancore-Cockin State,
fornied part of the State of Madras under section 4 of the
States Reorganisation Act, 1956.

8. Maharaswz 4 . {1) The avrions of Thana disgict (achdmg Bortvali taluke
exeept the cillages of Bhayandar, Ghnd, Bunder
Rashi. Mire, Rei Mwdhe and Um, and vnllaxetMuhmd
and Nshur in Thapa taluke), West Rhandesh , East Khandesh,
Nasik, D! Ahmednagar, Sholapur, Soutb Satars, Nortb
Sa-n Xﬁ& Ramagisi, Kolsba and Poot® districts and
Changrd 1zl of Belgaum district of the State of Bommboy ;

2 pur, Nilangz an gir tluks of Bider district,
(‘Ahmad Nil d Ud luks of Bider distrl
mnded disthct except Bich Konds and  Jukba) circles of
Beglur nluh and Mudhol, Bhinnsa and Kuber cditdes of
Mudhob saJuk and Telapur Grcle of Boath maluk, Kurwst
;!uh lng Rojurs taluw of Adilabad district of Hyderubad
tate; an

3) Buldana, ARola, Amuavati, 'Yeounal. Wardha, Nagpur
Bhandars snd Ch;nn distiers in the State of Madhys Pradesh,

formed psrt of the new State of Mabarastra under sectiod 9
of the States Reorganisation Act, 1956.

9. Mysoie . . (3) The terxitories of the Swate of Mysore which immedisteiy
before the ammmencement of this ConsGtution were oppris-
& in the corresponding Indian State

(2) Belgwum districc  except Chandgad taluk aod Byapur,
Diarwar and Kanaia distiicts of the Stste of Boinbdey;

(3) Guibarga district except Kodangsl and Thandu mhka,
Raichur district except Alampur and Gsdwal eluks, and
Bidar disttict except Abmadpur. Nilenga and Udgir wluks
and Zabirabad saluk except Nlma circle, Nyakal arcle of
Bidar talude and Narayanabad taluk of Bidar district of the
Swte of Hydersbad; and

(4) South Kanara district except Kasangod talula and Amic-
divi Islands and Kollegal tsiula of Coimbatore district of
the State of Madrss ;

forrned partof the State of Mysore under section 7 of she
States Reotganieation Act, 1956.

10. Orissa . The territories which immediately before the cznaencement
of this Coosutution were cither comprised in the Province
of Orisse ox were being administered as if they formed pert
of the Province.

11 Punjab . . (1) The rezrivosies which smmediately before the cammence
ment of this Consdrution were cither comrprised in the

. Province of Punjab or were being administred as if they
forowed pan of that Province ; and

(2) the tergivori which i distely before the cogunence-
men: of this Constinutiod were coraprised in the Padals and
Easi Punjab Swates Union;

formed the State of Punjsb under section 13 of the States
too Act, 19S6.
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Name

Territcries

12. Rajasthen

13. Urter Pradesh

14. West Bengal

15. Jammu and Keshmir

1. Bombay

2. Delhi

3. Hiowchal Pradesh

4. Manipur

s. Tepura

(1) The territoties which imowdistely befere the cxnmence-
ment of tlus Consttrution were eirher comprised in the State
of or were administered as if they farmed part of
that State; except Siromy sub-division of Kotah disrict j

(2) the temitories which immediately before the cammena
ment of this Constitution were comprised in the Chief Comr
missioner’s Province of Ajmer-Marware;

(3) Abu Rosd wluka of @anaskantha dismict of the Swate of
Gambxy; smd

(4) Sunel tuppa of Bhanpurs tshml of Mandsnr disgicx of
State of Madhya Pradesh;
foaned the Stte of Rajastban under section 12 of the States
Reorganization Act, 1956,

Note—TDe tarivmes referred in  sub-secton (2) famed a
acpmrare district of Afmer, and the territories  referred in
sub-sections (3) end (4) were iachudad in and bacxme pett of
Sirobi and Jhalawar disicicts repeivdy,

The tavitones  which ommedistely before the cammencement
of this Cansritution were cither copprised ie the Provinee
\nown 38 the Uanited Provinces or were being admimistered
as if shey formed paxt of that Croviace.

. The mrdimnes which mmxadistely befare the commenixcment

:‘l %m Constitutiop were citber aupptised in 7 tﬁ; Provime
‘o8t bdnzldnnmmdu ﬁlwed
:m the terdt@y of :
deﬁned in clause (c) of secGan (2) of the Chxmkmmt
{(Meger) Act 1954.

The teritory which immediately before the cunmencemen:t
of this Consdtusion was caagyusad in the [ndian State of
Jamuvu and Kashoue.

II. THE UNYON TERRITORIES

The tcritories of—
(a) Grester Bambay :
®) Bgnvnll wluka of Thana district except the villages of

hsyandar, Doogoi. Gbod, Bunder, Kashi, Mire, Rai
Mutdhe ond Umin; and

(¢) the villages of Mulund and Nahur in Thana tsluka of Thana
districr of the Bambsy State,

formed @ Umod territoey under section B of the Swates
Reorgamisetion Acl, 1956.

The territosy which ifmmediately before the Cammenrement
of 1bis Consurutcn was cxnpuised in the Chief Conpnissioner’s
Province of Delhi:

The territories which immediacly before the canmencement
this Comstitution were being adminiswereed as they were
Chief Commizxianer’s Provioces under the aames of
Pradesh and Bilaspur.

The terriiory which imediately before 1be cammancement
of *hss Constiution was being administered as of it were a
Chief Cooumnissicner’s Province under the napre of Mani-
pur,

The tariwey which immedistely befare the commencement
of this Conrution was baing edministered a5 if it were a
Chief Conpnissianer’s Province under the name of Tripees.
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Name

Teritories

6. The Andacan and Nicobar The territoty which izmmediately before the commencement

lslands

of this Canstituton was eomprised in the Chief Commis.-

siencr's Provinee of the Andaman and Nicober Isiands.
7 The, Lsccedive, Mincoy & The territories of Lacadive and Minicoy Islands in the Malapar

Amindivi Islands

district and the Amindivi Istands in the South Kanars disteict

of the Stace of Madras formed a Union tertitory under
section 6 of the Smtes Reorganisation Act, 1956."

The motion was negatiied.
Mr. Speaker: The question is:

“T'hat clause 14, as amended,
stand part of the Bill.”

The motion was negatived.

Clause 14, as amended, was added
to the Bill.

Mr. Speaker: Amendment No. 351 of
Sbri R. D. Misra. The hon. Members
want to add a new clause 14A which
is practically * amending the whole
Bill.

I will now put this amendment to
vote.

The question is:

Page 8—
after line 46, odd:

‘14A. Consequential, supplemental
and incidensdi! amendments of the pro-~
visions of the Comnstitution—In order
to give effect to the provisions of this
Part of the Act the supplemental, in-
cidental and consequential and minor
amendments directed in the following
schedule shall be made in the Consti-
tution: —

The Schedule

Article 1.—(a) for clause (2) sub-
stitute the following “(2) The States
and territories thereof shall be as
apecified in the First Schedule”;

(b) in clause (8) for sub-clause
(b) substitute the tollowing:—

“(b) the union territories speci-
fied in the First Schiedule”

Article 3.—In the proviso, omit
“specified in Part A or Part B of the
First Schedule”.

Article 31A—In sub-clause (a) of
clause (2), for “Iravancore Cochin”
substitute "Kerala”.

Article 58—In the Explanation,
omit "or Rajpramukh or Ubparajpra-
mukh",

Article 66—In the - Explanation,
omit "or Rajpramul<h or Uparajpra-
mukh".

Article 72.—In clause (3), omit "or
Rajpramukh”.

Article 73.—In the proviso to clause
(1), omit "specified in Part A or Part
B of the First Schedule”.

Article 80.—(a) in sub-clause (b),
of clause (1), after the word "States”,
the words “and of the Union territo-
ries” shall be added.

(b) in clause (2), after the words
"of the States”, the words “and of the
Union territories” shall be inserted.

(¢) in clause (4), the words and
letters “specified in Part A or Part B
of the First Schedule” shall be omitt-
ed; and

(d) in clause (5) for the words and
letters “States specified in Part C of
the First Schedule” the words “Union
territories” shall be substituted.

Article 101.—In clause (2), omi$
"specified in Part A or Part B of the
First Schedule”, and for ‘woeh @
State” substttute “a State”.
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Article 112 —In sub-clause (d) (iii)
of clause (3), for "& Province cor-
responding to a State specified in Part
A of the First Schedule”, substitute
“a Governor's Province of the Domi-
nion of India”.

Aticle 151.—In ciause (2), omit
“or Rajpramukh”.

Part VI—In the heading. omit “IN

PART A OF THE FIRST SCHE-
DULE".

Article 152—For “means a State
specified in Part A of the First Sche-
dule’ subdstitute ‘does not include the
State of Jammu and Kashmir".

Article 168—In clause (1) in sub-
clause (a) the word “Bambay” shall
be omitted and after word “Madras”

the word “Mysore” shall be insert-
ed.

Omit Part VIl
Part VIll.—For the heading “The
States in Part C of the First Sche-

dule” the heading “the Union Terri-
tories” shall be substituted.

Anticle 241.—(a) In ciause (1), for
“State specified in Part C of the
First Schedule", substitute ‘“Union
territory”, and for “such State”,
substitute “such territory”.

Omit article 242

Omit Part IX,

Article 2¢4—Owmit “specifed in
Part A or Part B of the First Sche-
dule”.

Article 246—In clauses (2) and
(3), omit “specified in Part A or Part
B of the First Schedule" and in clause
(4), for “in Part A or Part B oc! the
Fitst Schedule” substitute “in a
State”.

icle 254.—In clause (2), omit

“specifiéd in Part A or Part B of the
First Scbedule”.

Article 255—~Omit “specified in

Part A or Part B of the First 8che-
dule”.

Omit article 258.

Article 267.—In clause (2), omit "ar
Rajpramukh”.

Article 268—In  clause (1), for
“State specified in Part C of the First
Schedule” substitute “Union terri-
tory”.

Article 269.—In clause (2), for
“States specified In Part C of the First
Schedule” substitute “Union terri-
tories”.

Article 270.—In clauses (2) and (3),
for “States specified in Part C of the
First Schedule" substitute “Union ter-
ritories™.

Omit article 278

Articlé 280—In clause (3) omit
sub-clause (c) and re-letter sub-
clause (d) as sub-clause (c).

Article 283—In clause (2), omit
“or Rajpramukh”.

Article 291—Omit “(1)” and clause
(2).

Article 299.—In clause 1), omit “or
the Rajpramukh”, and in clause (2),
omit “nor the Rajpramukh”.

Omit article 306.

Article 308—For ‘“means a State
specified in Part A or Part B of the
First Schedule”, substitute ‘*‘does not
include the State of Jammu and
Kashmir”.

Article 309.—Omit “or Rajpra-
mukh",

Article 310—In clause (1), omit
“or, as the case may be, the Rajpra-
mukh”, and in clause (2), omit "or
Rajpramukh”, and “or the Rajpra-
mukb”.

Article 311.—In clause (2), omit “op
Rajpramukh”.

Article 315.~~In clause (4), omit
“or Rajpramukh”.

Article 316.—In clauses
(2), omit “ar Rajpramukh”.

Aml:le 317-~In clause (2), omit
“or Rajpramukxh”.

Article 318.—Omit
mukh”.

(1) and

“or Rajpra-
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Article 320.—In clause (3), omit “or
‘Rajpramukh” and “or Rajpramukh. as
the case may be" and in clause (5),
omit “or Rajpramukh”.

Article 323.—In clause {(2), omit “or
Rajpramukh" and “or Rajpramukh, as
the case may be".

Article 324-In clause (6), omit
“or Rajpramukh”.

Article 332—In clause (i), omit
“specified in Part A or Part B of the
First Schedule”.

Article 337—Omit "specified in
Part A or Pert B of the First Sche-
dule".

Article 339.—In clause (1), omit
“specified in Part A arid Part B of
the First Schedule” and in clause (2),
Jor "any such State” substitute ™a
-~ State".

Article 341—1In clause (1), after
““any State” insert “or Union terri-
tory”, omit "specified in Part A or
Part B of the First Schedule” omit
“or Rajpramukh” and after “that
State” inszert "or Union territory, as
the case may be".

Article 342—In clause (1), after
“any State” insert ‘or Unijon terri-
tory”, omit "spedfied in Part A or
Part B of the First Schedule” omit
“or Rajpramukh” and after “that
State” insert ‘“or Union territory, as
the case may be".

Article 348.—Otrit  ‘‘or
mukh”.

Article 356.—In clause (1), omit “or
Rajpramukh” and “or Rajpramukh as
‘the case may be".

Article 361.—In clauses (2), (3) and
{4) omit “or Rajpramukh and in
clause (4) omit “or the Rajpramukh”.

Article 366.—Osrit clause (21), and
for clause (30) substitute—

*“(3) ‘Union territory’ means
any Union territory specified in
the First Schedule and includes
any other territory comprised
within the territory of India but
not specified in that Schedule”.

Rajpra-

Article 367.—In clause (2), omit

“specified in Part A or Part B of
the First Schedule” and 'or Raj-
pramukh”.

Article 386.—Omit “specified in
Parts A and B of the First Sche-
dule."

Second Schedule.—(a) In the
heading of Part A and in paragraph
1, omit "specified in Part A of the
First Schedule";

(b) in paragraph 2, omit “so spe-
cified";

(¢) in paragraph 3, for “such
States” substitute “the States”;

(d) Omit Part B;

{e) in tbe head of Part C, omit “of
a State in Part A of the First Sche-
dule” and for “‘any such State” substi-
tute “a State'.

(2) in paragraph 8, omit “of a State
specified in Part A of the First Sche-
dule” and for “such State” substitute
“a State"; and

Fifth Schedule.—(a) In paragraph
1, omit “means a State specified in
Part A or Part B of the First Sche-
dule but”;

(b) in peragraph 3, omit “or Raj-
pramukh”;

{c) in paragraph 4, in sub-para-
graph (2), omit "or Rajpramukh, as
the case may be” and in sub-para-
graph (3), omit “or Rajpramukh”.

(d) in paragraph 5, in sub-para-
grapis (1) and (2), omit "or Raj-
pramukh, as the case may be”, iz sub-
paragraph (3), omit "or Rajpramulkh”
and in sub-paragraph (§), omit "or
the Rajpramukh”. .

Sixth Schedule.—In p:uwagraph 13, in
sub-paragraph (2), for “Part IX",
substitute “Part VIII", and for “derri-
tory specified in Part D of the First
Schedule" substitute 'Union terri-
tory.”

Seventh Schedule—In List I,—

in entry 32, omit “specified in Part
A or Part B of the First Schedule.”

The motion was negatived.
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Mr. Speaker: Are there any amend-
ments to clause 15?

Sbri Silvamurthi Swami: I have
amendment No. 486,

Mr. Spesker: The hon Member
wants to insert ‘of State’ after ‘name’.
The Gonstitution must refer to these
States by name and if the State
changes its name, then it won't
appear in the Constitution.

Shrl Slvamurthl Swami: After
" passing a resolution it will refer to
the Centre. .

Mr. Spesker: A modification of the
Constitution can be done only by the
Centre; and, in some cases, it bas to
send it later on to the various State
legislatures. The hon. Member want
to reverse the process and says that
it cannot amount to a change of the
Constitution. The amendment is out
of order

Shri H G. Vaishmav: Sir, I have
my amendments 364 and 365.

Mr. Speaker: These refer to the
Boundary Commission.

Shrl K. K. Basu: We have got also
amendments for the Boundary Com-
mission But it must come as a sepa-
rate clause 15A. 1 do not know
whether it can form psrt of clause 15.

Mr. Speaker: Yes; these amend-
ments are also for adding a new
clause 15A.

Skri K. K. Basu: But you have not
put clause 15 to the vote.
Mr. Speaker: The question is:
“That clause 15 stsnd part of
the Bill.”
The motion was adopted.
Clause 15 was added to the Bill.
Mr. Speaker: There are these two

amendments of Shri Vaishnav for the
Boundary Commission.

Sbri K. K. Basu: We have our
amendment No. 429.

Sbri Silvamurthi Swami: 1 have
my amendment No. 487.

Mr. Speaker: All these refer to
the Boundary Commission. I will put
the earliest to vote,

Shri K. K. Basu: Sir, we are not
sure about the thing because we do
not know what he has said He
might have tried to explain away
something. Unless we read the two
together it may not be possible to
vote. The basic principle of it may
be decided. There may be snmething
in his amendment to which w¢ may
not subscribe.

Mr. Speaker: How can I put a
principle only? 1 have to put an
amendment. If the hon. Member
wants to have any other amendment
put, he can say so; that will be all
right. If this amendment is lost the
other amendments will be barred

Shri K. K. Basu: That is why I....

Mr. Speaker: I am sorty, The
principle in all these amendments is
the same—-Boundary Commission. I
will put 364

The question is:

Page 10—

after line 4, insert:

“15A. Boundery Commission.
Not withstanding anything con-
tained in this Part, the disputes
regarding the inclusion of any
ageas or the borders of the States,
shall be determined by the Boun-

- dary Commission to be appointed
for the purpose, by the President
and the findings of the Gom-
mission shall be firal”

Those iﬁ favour will please say
‘Aye’.

Seme Hoa. Members: ‘Aye'.

Mr. Speaker: Those against will
please say ‘No'.

Some Hon. Members: ‘No'.

Mr. Speaker: 1 think the ‘Noes’
have it

Some Hon. Members: The ‘Ayes’
have it

Mr. Speaker: 1 will ask the hon.
Members to rise in their seats.
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Shri €amath: Under the new rule
you will have to ring the bell, Sir.

Shri K. K. Basu: It is a very vital
issue; it is a difference in principle

Sbri Kamath: I may submit that
Shri Raghavachari said that he would
be here in the House at 2-30. Ther e
fore, this may be taken after 2-30;
many hon. Members are not here.

Shri V. P, Nayar: We are seeking
division for the sake of principle
also.

Mr. Speaker: I will put it after
2-30. I do not think the hon. Minister
wants a snap vote. This will stand
over.

Shri Kamath: Snap or no snap.
they will have it their own way.

An Hon Member: Government
must have a majority.

Sbri B. S. Morthi: Not for the
Government to be formed by Shni
Kamath.

Mr. Speaker: Let there be no dis-
cussion. The amendments renew
clagse 15A will stand over.

Shit Kamath: Wait and see.
Mr. Speaker: The question is:

““That clause 18 stand part of the
Bil”

The motion was adopted.
Ciguse 16 waes added to the Bill.
Mr. Speaker: Now clause 17,

Amendment made: Page 10—
for lines 19 to 22, substitute:

“(d) the Western Zone, comp
rising the States of Bombay and
Mysore; and

(e) the Southern Zone, compris-
ing the States of Andhra Pradesh,
Madras and Kerala”

—[Pandit G. B. Pant}

Shri K. K. Basu: We have another
amendment, 156.

Mr. Spesker: The question is:

Page 10, line 22—

for "Madras' substitute “Tamilnad".
The motion was negatived.

Mr. Speaker: I will now put the
other amendments to vote.

The question is:
Page 10—
for clause 17, substitute:

“17. After the appointed day.
there shall be one or more Zonal
Councils for each group of two or
more States having common
interest in economic development
and social planning provided that
one State may be member of one
or two zones."

The motion was negatived.
Mr. Speaker:' The question is: .
Page 10—

(i) line 12, omit “Rajasthan”;
and

(ii) line 15, for “and Madhya
Pradesh”  substitute “Madhya
‘Pradesh and Rajasthan”

The motion was negatived.
Mr. Speaker: The question is:

Page 10—
for clause 17, substitute:

*17. As from the appointed day,
there shall be a Zonal Councii for
each of the following three zones
namely: —

(a) the Eastern Zone, compris-
ing the States of Punjab, Rajas-
than, Gujarat, Kashmir, Uttar
Pradesh and the Part C States
of Delhi and Himachal Pradesh;

(b) the Western Zone, compris-
ing the States of Madhya Pradesh,
Bihar, Orissa, West Bengal, Assam
and the Part C States of Mani-
pur and Tripura; and

(c) the Southern | Zone. com-
prising the States of Maharashtra,
the Part C State of Bombay.
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Andbra Pradesh, Madras, Mysore
and Eerala"” 4

The motion was negatived.
Mr. Speaker: The question la:
Page 10, line 12—
for ‘““Rajasthan” substitute
"Uttar Pradesh”

The motion was negatived.
Mr. Spesker: The question is:

Page 10—

for lines 14 and 15 substitute:

“(b) the Central Zone, com-
prising of Gujarat, Rajasthan and
Madhya Pradesh”

The motion was negatived.
Mr. Speakes: The question is:
Page 10, line 20—

for “Gujarat” substitute *“And-
hra”

The motion was negatived
Mr. .Spukat:_’l‘he question is:
Page 10, lines 21 and 22—

omit “Andhra Pradesh™

The motion was negatived.

Mr. Speaker: The questiop is:

“That clause 17, as amended,
stand part of the Bill”

The motion was adopted.
Clause 17, as amended, was added
to the Bill.

Mr. Speaker: Now I will take up
amendments to clauses 18 to 24 to-
gether.

The question is:

Page 19, line 35—

for “the Eastern Zone" substitute:

“the zone of which Assam is a
member"”
The motion was negatived.

Mr. Speaker: The question is:
Page 11—
after line 18, add:

“¢(d) five members of the

House of the People to be elected
by the members of the House

representing the member States
on the basis of proportional
representation.

{e) ten members of the Legis-
lative Assemblies of the member
States to be elected by the Legis-
latures themselves a@n the basis
of proportional representation”

The motion was negatived.
Mr. Speaker: The question is:
Page 10—
for lines 26 to 31, substitute:

“(b) the Chief Minister of
each of the States includled in the
zone;"”

The motion was negatived.
Mr. Spesker: The question is:
Page 10, line 33—

for ‘“two members”  substitute
“one member”

The motion was- negatived.
Mr. Spesker: The questlon is:
Page 10—
after line 37, add:

“(e) a member of the biggest
opposition party of each of the
States included in the Zone"”

The motion was negatived.
Mr. Speaker: The question is:
Page 11—

omtit line 13.

The motion was negatived.
Mr. Speaker: The question is:
Page 11—

omit lines 16 to 18.

The motion was negatived
Mr. Speaker: The question is:
Page 11—

omit lines 10 to 18.
The motion wes negatived

Mr. Speaker: The question is:
Page 10, line 25—
after “Union Minister” insert:

“who is also a member of the
Cabinet”

The motion was negatived.
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Mr. Speaker: The quesion is:
Page 10—
after line 37, add:

“(e) a member of the biggest
opposition party in the legislature
of each of the States included in
the Zone”

The motion was nepatived.
Mr. Spezker: The question is:
Page 10, line 31—

for “nominated”
“elected”

The motion was negatived.
Mr. Speaker: The question Is:
Page 11, lines 37 to 39—

for “by a majority of votes of the
members present and in the case of
an equality of votes the Chairman
or, in his absence any other person
presiding shall have a second or
casting vote” substitute:

“by unanimous concurrence of
the representative members or
the interested States.”

The motion was nepatived.
Mr. Speaker: The question is:
Page 11, line 23--

after “shall meet” insert “at
least twice a year".

The motion was nepatived.

Mr. Speaker: Tbe question is:
Page 11, line 31—

add at the end “in alphabetical
ordez”

The motion u;as negatived.
Mr. Speaker: The question is:
Page 11—
for lines 36 to 39, substitute:

. “(4) All questions at a meeting
of a Zonal Council shall be de-
cided by a majority of two-thirds
of votes of themembers present.”

The motion was negatived.

substitute -

Mr. Spedker: 'The question ia:
Page 12, line 21—

for  “Chairman”
“Ceuncil”,

substitute

The motion was negatived.
Mr. Speaker: The question is:
Page 12—

omit Mnes 25 to 27.

The motion wes negatived.
Mr. Speaker: The question is:
Page 12, line 20--

omit “a Joint Secretary”

The motion was negatived.
Mr. Speaker: The question is:
Page 13—
for lines 8 and 9, substityte:

“(b) inter-State
and”

transport;

The motion was negatived.
Mr. Speaker: The question is:
Page 13—
for lines 6 and 7, substitute:

“(a) any matter of common
interest in the fiedd of economic
development and social welfare”.

The motion was negatived.
Mr. Spaksr: The Quastiop is:
Page 13, line 9— '

after “transport” insert ‘or
inter-State cana! or river dis-
putes”.

The motion was negatived.
M. Speaker: Tbe question is:
Page 13, line 8—
omit “border disputes”
The motion was nepatived.
Mr. Speaker: The question Is:
Page 12, line 26—
bejore “Each Zonal Council” insert:
“Except as hereafter provided”

The motion was negatived.
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Mr. Speaker: The question is:
Page 13—

after line 11, add:

“(d) any other matter referred
to the Council for advice by the
Central Government or any of the
States concerned.”

The motion was negatived.
Mr. Speaker: The question is:
Page 13—
after line 11, add:

“(3) A Zonal Council shail be
competent to exercise such other
powers as may be delegated to it
by the Union or State Govemn-
ment or any other authority.”

The motion was negatived.
Mr. Speaker: The question is:
(i) Page 13, line 17—
after ‘Chairmen’ insert:

to be nominated by the Presi-
dent”

(ii) Page 13, line 17—
omit “thereof”
The motion was negatived.

Mr. Speaker: I shall now put clauses

18 to 24 together.
The question is:

“That clauses 18 to 2¢ siand
part of the Bill”

The motion was adopted.

Clauses 18 to 24 were added to the

Commission or for arbitration,
the Government of India gball
appoint a Boundary Cotnmission
or Tribunal consisting of Judges
of the Supreme Court or High
Courts for investigating into and
adjudicating upon such represen-
tation, and the Government of
India shall take necessacy steps
to implement the award of such
Commission or Tribunai as the
case may be'

The motion was negatived

Mr. Speaker: The question |is:
Page 13—
after line 24, insert:

“24A. Recommendations of the
Zonal Councils—(1) The recom
mendations of the Zonal Counciis
shall be submitted to the Presi-
dent who shall cause every re-
commendation made by the Zonal
Councils under the provisions of
this part of the Act together with
an explanatory memorandum as
to the action taken thereon to be
laid before each House of Parlia-
ment. "

(2) The recommendations of
the Zona! Councils relating to a
State shall be submitted to the
Governor of the State who shall
cause them with an explanatory
memorandum as to the action
taken thereon to be [aid befure
the House or Houses of the Legis-
lature of the State’

The motion was negatived.

Bill. Mr. Speaker: Is there any amend
Mr. Speaker: Then there is new ment to clause 257
clause 24A. Pandit G. B. Pant: ] beg to move:
The question is: (a) Page 13—
Page 13— for line 35, substitute:
after line 24, insert: 4. Bombay 27"; and
“24A Notwithstanding the (b) Page 14—

foregoing provisions, if any State
is dissatisfied with the recom-
mendations of the Zomal Council
in regard to border disputes or
linguistic minorities, and repre-
sents to the Government of India
for the appointment of Boundary

417 LSD.

(i) omit lines 2 and 10; and

(ii) for line 15, substitute:
208", 5

Sbhri Kamath: I beg to move:

“That in the amendment pro-
posed by Pandit Govind Ballabh
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[Shri Kamath)

Pant printed as No. 530 in List
No. 44 of Amendments—--

(i) in the proposed part (aj for
*“4. Bombay 27" substitute:

"4 Bombay 30".

{ii) in proposed part (b) (ii) for
+#208" substitute:

“2117.

The second part follows as a <on-
sequence of the first part. 1f the first
part is accepted, then it is an arith-
metical consequence that 208 will
become 211 or 214 will become 211.

May I invite the attention ¢i the
bon. Home Minister and the House to
the original provision with regard to
Gujarat, Maharashtra and Bombay
separately? Of course, we kncw that
Bombay was treated as a special case
and the seats were increased because
it was going to be a Centrally admin-
istered territory. 'The seats were
deliberately increased in order to Zive
some solace to the people of Bombay.
In the.original provision, Gujarat got
11, Maharashtra 17 and Bombay 5,
and the total comes to 33. Accoyd-
ing to the Government amendment,
instead of 33, it will be 27, which is
not only less than the total but less
than the total of Gujarat and Maha-
rashtra, that is, less than 28. I want
to substitute the 6Hgure by 30—11
Gujarat, 17 Maharashtra and 2, in-
stead of 5, for Bombay. I commend
this motion for the acceptance of the
House. 1If this is accepted, the other
part automatically follows, that is,
the number 208 or 214 will becume
211; that is simple arithmetic.

I may submit that we have crcated
this new so-called national bilinguat
State, and the people on whom this
has been inflicted should not e made
to feel that insult is added to injury.

. A few days ago the people of Bombay
were shot down into the Bombay C
State, and now it is in Alxredabad
that the peoplc are being shot down
Into this new national bilingual State,
Government should not kil! people
who have to shoulder the burden of

this new State. 1 do hope that Gov-
ernment will strictly instruct the
Bombay Government not to resort to
repression, to force this new State
down the throats of the Gujaratis
and Maharashtrians. Let them live
amicably; let Government promole
friendliness between them «4nd not
shoot them into friendliness for tnis
new State

Mr. Spealer: If three more mem-
bers are added, all these will dis-
appear! I do not know how ;t is all
relevant here.

Shri Eamath: This is another mat-
ter, Sir. This new national bilingual
State has been brought into being,
and then on top of this the
people are being shot down to
accepted this; and the number of seats
is also being reduced.

Shri K. K. Basu: No more frustra-
tion should be added.

Sbhrl Kamath: Let Government be
fair at least in this matter. 1f they
want to shoot them down....

Mr. Speaker: You cannot bring it
in here.. ..

Shri Kamath: I only refer to it, and
1 want that justice should be done
to the people of Bombay State.

Paadit G. B. Pant: The seats have
been allotted according to a uniform
principle. In fact, according to the
existing principle, the first ive million
are allotted one seat per million,
thereafter one seat is allotted per two
million. When therc are three or four
separate States, they get a larger
number of seats. When they are
combined together, they will get less,
and that is the penalty which one
has to pay for greatness. When you
become bigger, you do not claim a
greater share but you want to be
generous to others. But so far as the
existing members are concerned,
whatever their number, we will tzy
to accommodate them and I hope
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successfully, and no one will be re-
quired to vacate his seat. I do not
know how we can depart from the
general principle.

Mr. Speaker: The general principle
for the whole country is that for the
first five million. there will be one
member per million and for the sub-
sequent two million, there will be
one member. If it is a smaller State,
a fraction here or a fraction there may
yleld a larger number. That is the
only difference.

Sbri Kamath: For verification only.
If you please work out this little
arithmetic, you will ind that Gujarat
gets 11, Maharashtra 17, and Bom-
bay, inflated for the sake of Central
administration, 5....

Mr. Speaker. This is a tapering
one.

Shri Kamath; Can we have the
computation made by the Home
Minister, how the figure was arrived
at? 1 am not satisfied that it should
be less than the total of Maharashtra
and Gujarat; at least it should be
equal to the total of Maharashtra and
Gujarat, which is 28

Mr. Spedker: The hon. Member is
aware that in the case of supertax,
if you have Re. 1 more, you will have
to pay Rs. 100 or so.

Pandit G. B Pant: It has been
worked out on that principle.

Mr. Speaker: I do not think the
principle is questioned. If there is
anything wrong in the calculation, we
will see about it. If there is a gram-
matical mistake, it aan always be
corrected. In case there is a difference
of one or two, I will see what I can
do—for 27 it may be 28.

Shr! Kamath: The figure
come to the figure 27.

33 has

Mr. Speaker: This is the priociple
on which it has to be worked out

Shri Kamath: I bhave a suspicion
that there is some wrong calculation
here.

Mr. Speaker: It can be cotructad.
if it is found that it should be 28,
even at the third reading stage.

Sbrt 8adkan Gupts: Iet us bave
the population, figures.

Pandit G. B. Pant; I think the
hon. Member should have consulted
the population figures. They are not
confidential.

Mr. Speaker; So far as this anwnd-
ment and this clause is concerned,
I will put them to the vote after fif-
teen minutes. In the meantime, the
hon. Member can satisfy Qimsalf
about the figures. The officers also
seem to be here. We shall now take
up clause 26. '

Amendments made: (i) Page 14,
line 17—
omit “Pradesh”.
(ii) Page 14—
omit lines 22 to 26.
(iii) Page 15—
omit lines 5 to il
(iv) Page 15—
(i} line 13, for “two” substitute
“four”;
(ii) lines 14 and 15—
omit “such one of the
eighteen sitting membezs re-
presenting the State of Mad-~
ras”; and
(iii) line 18, omit “eleven of”
Page 15—
after line 28, add:

“Provided that if the number
of sitting members representing
the State of Rajasthan is less
than nine, such one of the sitting
members representing the existing
State of Bombay as the Chair-
man shall by order specify shall,
as from the appointed day, be
deemed to have been duly elect-
ed to fill one of the seats allotted
to the new State of Rajasthan.”
Page 15—

for lines 29 to 33, substitute:

“{10) The five sitting members
representing the States of
Saurashtra and Kutch and the



2649 States Reorgenisation Bill 9 AUGUST 1956 States Reor@am:isction Bill 2650

{Mr. Speaker}

gitting members representing the
existing States of Bembay,
Hyderabad and Madhya Pradesh
who have not been allocated
under sub-sections (1), (4), (7)
and (9) to Andhra Pradesb,
Madhya Pradesh, Mysore or Raj-
asthan shall, as from the appoint-
ed day, be deemed to have been
duly elected to fill the twenty-
seven seats allotted to the new
State of Bombay."

. —{Pandit G. B. Pant]
Mr. Speaker: I shall now put all
the other amendments to vote
The question is:
Page 14, line 21—

add at the end “in the Council of
States’.

The motion was negatived.

Mr. Speaker: The question is:
Page 14, line 26—

add at the end “in the Council of
of States".

The motion was negatived.

Mr. Speaker: The question is:
Page 14, line 82--

add at the end "in the Council
of States".

The motion was negatived.
Mr. Speaker: The question is:

Page 14, line 38--

add at the end “in the Council
of States".

The motion was negatived.

Mr. Speaker: The question is:
-Page 15, line 4—

add at the end "in the Ceuncil
of States".

The motion was negatived.

Mr. Soesker:” The question is;
Page 18, line 11—

add at the end “in the Council
of States”

The mmotion was negatived.

Mr. Speaker: The question is:
Page 15, line 19—

add at the . end "in the Council
of States”.

The motior was negatived.

Mr. Speaker: The question is:

. Page 15, line 23---

add at the end “in the Council
of States"

The motiorn was negatived

Mr. Speaker: The question is;
Page 15, line 28--

add at the end "in the Council
of States”.

The mation was negatived.

Mr. Speaker: The question is-
Page 15, line 33—

add at the end “in the Council
of States".

The motion was negatived.

Mr. Speaker: The Qquestion is:
Page 15—
after line 33, insert:

“(L0A) The sitting member
representing the States; e: Mani-
pur and Tripura shall as from
the appointed day be deemed to
have been duly elected to {11
the seat allotted to the Part C
State of Tripwa.”

The motion was adopted.

Mr. Speaker: The question is:
Page 15— [
after line 33, insert:

“(10A) The sitting members
representing the States of Assam,
Bibar, Uttar Pradesh, Orissa,
West Bengal, Jammu and Kash
mir, Delhi and Himachal Pradesh
shall, as from the appointed day
be deemed to have been duly
elected to fill six, twenty-one,
thirtyone, nine, fourteen, four,
one and one seat out of seven,
twenty-two, thrity-four, ten,
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ffteen, four, three and two seats
allotted to them respectively”.

The motior was negatived.
Mr. Speaker: The question is:

“That clause 26, as amended,

stand part of the Bill.”

The motion was adopted.

Clause 26 as amended, was
added to the Bill.
Mr. Speaker: Clause 27.
Amendment made: Page 15, lines
39 and 40—

for “Kerala, Madras and
Mysore and to the Part C State
of Bombay™ substitute:

“Kerala and Madras™
—[Pandit G. B. Pant]

Mr. Speaker: Now, 1 shall put
all the other amendments to vote.

The question is:
Page iS5, line 37—
for “As soon as may be after
the appointed day,” substitute:
“Immediately after the General
Election after the appointed day,”.
The motion was negatived.

Mr. Speaker: The question is:
Page 15, lines 39 and 40—

for "Kerala, Madras and Mysore
and to the Part C State of Bom-
bay” substitute:

“Assam, Bibar, Kerala, Madras,
Mysore, Orissa, Uttar Pradesh,
West Bengal and to the Part C
States of Bombay, Delhi, Hima-
chal Pradesh and Manipur.”.

The motion was negatived.

Mr. Speaker: The question is:

Page 15, line 40—

for “State of Bombay" substitute:
“States of Bombay, 1lelhi,

Himachal Pradesh ana Mamjur®.

The motion was negatived.

Mr. Speaker: The questioa is:

“That clause 27, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 27 as amended, was
added to the Bill.

Clause 28 was added to the Bill

Myr. Speaker: Clause 29.

There is an amendment No. 124 to
this clause. I shall put it to the vote
of the House.

The question is:

Page 16—

for clause 29, substitute.

*29. Nothing in Part II shall be
deemed to affect the constitutton
of the existing House of the peo-
ple or the extent of the consti-
tuency of any sitting member of
that House; but the duration of
the existing House of the People
stands extended for a period not
exceeding one year from the 12th
May, 1957."

The motion was negatived.
Mr. Speaker: The question Is:

“Tbat clause 29 stand part of
the Bill.”

The motion was adopted.
Clause 29 was added to the Bill.

Mr. Speaker: Clause 30.

Amendment made: Page 17, line 2.=

for “Guijarat” substitute “Bombay"
—I[Pandit G. B. Pant]

Sbri Datar: There is another
amendment—No. 594, Shall I read
it?

Mr. Speaker: Why not? I must heve
some respite also.

Shri Datar: I b;g to move: -

Page '—

after line 3, inserv.

“(4A) The office of member of
the Council of Advisers constitut-
ed for the State of Kutch under
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{Sbri Datar]

section 42 of the Government of
Part C States Act, 1951, is hereby
declared to be an office of pro
fit under the Governyoent of India
which shall not disqualify its
holder for being elected under
sub-section (4) or for becoming a
member of the Legislative
Assembly of Bombay as provided
in that sub-section.”

Sbri K. K Basia: Why is it neces-
sary?

Pandit G. B. Pant: They are called
advisers. (Interruptions.)

ME. Speaker: The office of a Minis-
ter is not an office of profit for the
purpases of the Government of India
Act. Likewise, these advisers also are
brought in.

6brl Sadhan Gnpta: Kutch is being
merged int> the new State of Bom-
bay. How doss the office of the adviser
shll subsist?

Pamdli G. B. Pant: There will be
advisers at the time of election. They
_wili continue. They would not be
disqualified on account of their being
advisers.

Shri Sadban Gupta: Elections are
coming in February as far as we
understand The new States will come
into being on the 1st of November
Between November and February,
how can there be any advisers in
cespect of Kutch?

Pandit G. B. Pant: I see some point
in the objection. But I see no objec-
tion in this redundant provision being
put in.

Mr. Speaker: They are afraid that
the advisers will continue.

Pandit G. B. Pant: They will not
continue; that is correct. The law offi-
cers bave suggested it and so we have
put it.

Shrimati Repu Qizkravartty: ls
the Government going to keep the
Council of Advisers? As far as we
are concerned, w& understand that it
will not be so

Pandit G. B. Pant: o

Strimatf Rewu Chakravartty: In
that case, I presume that there would
not be any necessity for this amend-
ment.

Paondit G. B. Pant; Presumably
not; but, still it has been considered
advisable to have it by way of
caution. (Interruptions.)

Mr. Spegker: All right. This wil
also stand over for consideration.
At first sight it may appear to be
irrelevant. But the officers have con-
sidered it necessary and so let us also
consider it.

Papdit G. B. Pant: The point is
this So far Kutch is concerned, 5
men have to be returned to the
Bombay Legislature on the appointed
day to represent Kutch. Kutch has
no representative today in any legis-
lature. So, elections will have to be
held to return 5 members to the
Bombay Iegislature on the appointed
day. Therefore, some sort of election
will have to be held before that
date,

Mr. Speaker: If on the appomted
day some 5 people have to be return-
ed to represent Kutch, these Adwvisers
are not to be made ineligible merely
because they are Advisers. The d&is-
qualification ought to be removed So,
thereafter they would not be Advisers.

shil K. K ! Basu: Before the ap-
pointed day how can they have elec-
tion? Tine right is to accrue on the
appointed day. This does not come
into effect till that day. We have only
to hold elections thereafter and so the
disqualification comes in only after
that day. V

8hrs C. C. 8hah (Gohllwad Sorath):
It is stated in clause 30 that ‘the elec-
tion of the members of the electoral
college for Kutch will be held =as
soon as may be after the commence-
ment of this Act’ so that it will be
even before the appointed day, or,
rather, it has to be before the appoint-~
ed day, and then they will beecome
members from the appointed day.
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Therefore, on the day the election
will be held they will
be holding the office of Advisers and
so it is necegsary to remove this dis
qualification.

Mr. Speaker: All right. I will now
put amendment No. 594 to the vote
of the House.

The questlon is:
Page 17—
ofter line 3, insert:

""(4A) The office of member of
the Council of Advisers constitut-
ed for the State of Kutch under
section 42 of the Government of
Part C States Act, 1951, is hereby
declared to be an office of profit
under the Government of India
which shall not disqualify its
holder for being elected under
sub-section (4) or for becoming
a member of the Legislative
Assembly of Bombay as provided
in that sub-section.”

The motion was edopted.

Mr. Speaker: I shall put the other
amendments.

‘The question is:
Page 17—
after line 10, edd:

‘(6) In article 170 of the Constitu-
tion the following clause (5) shall be
added, namely: —

"(5) Notwithstanding anything
contained in the preceding clauses
of this article the Degislative
Assemblies of the States specified
in the First Schedule to the Con-
stitution as amended by the
States Reorganisation Act, 1956
shall, as from the day the States
Reorganisation Act, 1956, comes
into force, be constituted in accor-
dance with the provisions of sec-
tion 30 of the aforesaid Act”' .

The motion was negatived,

Mr. Speaker: The question is:
Page 17—
after line 3, edd:

“Provided that the office of
Adviser in Kutch, under the Gov-

ernment of Part C States Act,
1951, shall not disqualify, and
shall be deemed never to have
disqualified, ' the holder thereof
for being elected as, or for being
a member of the Legislative
Assembly ef Gujrat”

The motion was negatived.

Mr. Speaker: The questlmi im:

“That clause 30, as amended,
stand part of the Bill"”

The motion was adopted.

Clause 30, amended, was added to
the Bill.”

Mr. Sptaker: 1 shall now put
amendments to clause 31 to the vote
of the House.

The question is:
Page 17, line 14—

for ‘“transferred”
“entire”.

substitute

The motion wes negetived.

Mr. Spesker: The question !s:
Page 17, lines 13 to 16—

for “assembly constituencies
into which the transferred terri-
tory in that state is divided in
the order referred to in sub-sec-
tion (2) of section 48 as if those
seats had become vacant.” substi-
tute:

“assembly constituencies in the
whole of the State of Andbra
Pradesh”

The motion wes negesved.

_ Mr, Speaker. The question ts:
“That clause 31 s%and part of
the Bill.”
The motion wa.s adopted,
Clause 31 was edded to the Bili.

Mr. Speaker: There are two amead-
ments Noa. 448 and 488 seeking to
insert a new clause 31A. I think it is
beyond the scope of this Bil

Sbhrimati Renu Chakravarity: Why,
Sir?
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Mr. Speaker: ] will puf amsndment
No. 448 to the vote of the House.

The question 1s;
Page 17—
atter line 22, insert:

“31A. When a general election
is next held in the Part C States
of Delhi, Himachal Pradesh, Mani-
pur and Tripura—

(i) Himachal Pradesh and Delhi
shall continue to have State
Legislatures as they bad prior
to the passing of this Act; and

(ii) Tripura and Manipur shall
have Steate legislatures form-
ed of members to be elected
from the same constituencies
as returned members to the
electoral colleges prior to the
passing of this Act.”

Dr. Rama Rao; The amendment
seeks to establish a democratic set-up.

Mr. Speaker' Those in favour of

Some Hon. Members: The Ayes have
it.

Several Hon Members: The Noes
have it

Mr. Spesker: All right. Now it is
past 230. This is the appropriate

time for us to go back to amendment
No. 364 seeking to insert new clause
15A.

Hon. Members will kindly resume
their seats. I shall now put amend-
ment No. 364 moved by Shri H. G.
Vaishnav seeking to insert new clause
1I5A to the vote of the House. The
other two amendments numbers 432
and 487 by Shrimati Renu Chakra-
vartty and Shri Sivamurthi Swami
will foilow.

The question is:
Page 10—
after line 4 insert:

“15A. Boundary Commission—
Notwithstanding anything con

this amendment will please say ‘Aye’.
Some Han. Members: ‘Aye’.

Mr. Speaker:
pleass say ‘N7’

Those against will

Several Hon. Members: ‘No’.

Mr. Speaker: 1 think the 'Noes” havy
it. The mouen is negativeda.

Division No. 4.

Basy, Shri K. K.
Bireo D ut:, Shri
Cbslravarnty, Shrimaii Renu
Chartezjez. Shri Tuhar
Das- Shri B. C.

. Das, Shri Saransadit
Dasaraths Ded, Shey
D:o,ShriR.N.S.
Dcsbpande, Shsi V. G-
Girid besi Bhoi. Slui
Govatan Shri A. K.
Gugte, Shri Sedban
Kamath, Shri

tained in this part, the disputes
regarding the inclusion of an¥
areas or the borders of the States,
shall be determined by the Boun-
dary Commission to be appointed
for the purpose, by, the President
and the findings of the Commis-
cion shall be firal”

‘I'he Lok Sabha dlvlded: Ayez 37; Noes
145.

AYES 2-50 pm.

Keshavaiengar, Sh¥
Mahats, Shei B
Maihi, Shri Cdaiisn
Miasie, Shre &
Moitea, ShriM. K.
More, Shri S.§.
Afukeriee. Shei B, N.

Muniswemy, Shiri N.R.

N mbiar Shri
Nayer. Shei V. P.
Nesamony, Shri
Pandey, Dr. Nataber

Raghavechsri, Shri

Rao, Dr. Rams

Rao Sbri P. Subha
Reo, She: T. B. Vittat
Reddi, Shri Ramshcandra
Reddy, ShriB. Y.
Risheng Keishing Shri
Sundaram, Dr. 1.aoka
Swami, Shti Sivamurthi
Vaishaav, Shri H. G.
Verms, Shri Reaniji
Waghmare, Shri
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Abdullabbai, Mutle
Abdus Setter, Shri
Achal Siogk, Stib
Agtawsl, Shsi M. L.
Alix Singb, Sbri
Aersd, Shri Bhagver Jbha
Babupatd Singh, Shri
Balesubrameniam, Shri
Belmiki,Shri
Bermaan,Shri
Barupali, Sbri P. L
Bbakt Dsruhan, Shr;
Bbagati, Sbri G. S.
Bbargevs, Pandit Thekar Das
Bbatt, Shri C.
Bidari,Shri
Birbal Singb, Shri
Bose,ShriP.C.
Barajeshwar Prassd, Shri
Chapdak, Shri
Chandrasckhay, Shrimati
Chwsek, Th. Lebshmen Singh
Chaturvedi, Sbri
Chaudbary, Shri G. L.
Cbettise, Shri Nagappo
Des, Shyi B.
Das, Shi B, K.
Day, Shri Rao Dbani
Dae,ShriRanacanda
Das, Shri Shree Naaysn
Detas,Shri
Dhbolakia, Shri
Dabe, Skt U. S.
Dubey, ShriR. G.
Dwivedi, Shei M. L.
€achanan Shri l.
Bleysperumal, Spsi
Geandbi, Shri feruze
Gandbi, §bri V. B,
Geota Devy, Shrimati
Geapan Ram, Shri
Ghosb, Shri 8. M.
Haneda, Shei Brjsovn
taziModse,Dr.
Huda, Shri Subodh
Hembsom, Shri
Hem Rai, Shei
Turshim, Shrl
Jaysshii, Shrimeii

mr. Spealer: Amendments Nos

NOES
Jbunibanwile, Sbei
jogendta Singh, Serdas
Josbi, ShriA.C.

Joebi, Shri Krichmacharys
Jwala Preshad, Shri
Kairolkaz, Shri

Kale, Shrimesi A.
Kaumngo, Shri

Kesliwai, Shri

Ketham, Shri

Keleppan, Shei

Kbag, Shri Sedath Ali
Kboogmen, Shromsti
Kiralikas, Shri

Kriahos, Shei M. R.
Lotsp Ram, Shra

Maibi, ShriR. C.
Maiviya, Paodit C.N.
Maspdali, Dr, P.

Mathew, Sbri
Mavslinkar, Strizneti Suabiis
Meb1a, Shel Balwxnt Sinba
Mchu, Shri ). R

Mishze, Shri Riblin:t
Mishra, Shril.. N.
Mishra, Shet S. N-
Mishra, SBri R, D.
Mohiuddig, Shri
Morsshe, Shri

More, Shri K. L.
Munby, Shri B. S.
Mutinzkrishnan, Shsi
Noekar, StsiP. S.
Natawebar, Shri
Nathwani, Shei N. P.
Nehru, Surimap Shivegvati
Nehro, Shrimati Uma
Pande, Shri B. D.

Patagkar, Shn

Patel, Shri B, K.

Patil, Shii Shan®arpude
Pillai,Shei Thang
Prubbaxas, ShriNvval
Ruchial, Shei N.

Radhs Reman, Shri
Ragbunatd Siagh, Shri
Ram Krishnan, Shri
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Rem Ssran, Sbri

Ram Shanker La|, Sbri
Ram Subbsg Singh, Dr.
Rane, Shri
Reddy,SbhriJuaarddas
Roy, Sbii Bishws Nath
Sabu. Shri Bhegabat
Sabuy, Shei Ramesbwar
Saipsl, Sazder A, S.
Samasnits, Shri S, C.

Sen, Shri P. G.

Sen, Shrimeti Sushama
Sewal, ShriA.R.

Shtub, ShiiC, C.
Shagma, Pandit Balksishns
Sharma, Pandit K. C.
Sbarma, Shri D. C.
Sherma, Shri K.R.
Sberms, SbriR. C.
Shastri, Shri Algy Rai
Shukla, Pandit B.
Siddacanmppa, Shri
Singh, SheiD. N.

Siogh. Shri M, N.
Singlal, Shui S. C.
Sioha, Shri K. P.

Sigte, Shri Satya Narayan
Sinha, Sinowti Takesdwan
Stvs, Dr. Gapgadbate
Snetak, Shri .
Subrabmanysos, Shri T-
Sundar 12, Shn

Suriye Prasbad, Shri
Swaminadhan, Shrimati Amore
Sycd Mahmud, Dr.
Tanden, Shri

Tek Chand, Shti
Tewasi, SazdarR. B- S.
Thomes , Shri A. M.
Tiweri, SkriR. S.
Tiwery, PanditD. N.
Uikey, Sdri
Vaieby, Sbti M. B.
Veakatanman, Shni

enos, Shri B. R,
Vidyalaoksr, Shri A- N-
Vyes Shri Radhels)
Wodeyar, Shri

The motion waes negatived.

429, 487 and 408 relate. to the same
matter, namely the Boundary Com-
mission. with some further details.
Evidently, Mr. Basu wanted me to
put the amendments to find out
whether 1he House accepts the princi-
ple or rot. The principle, evidently,
has been negatived. I shal! put these
amendments to the vote of the House.

The question is:

Page 10—
after line 4, insert:
“15A. (1) Notwithstanding the

foregoing provisions of this Part, ope
or more Boundary Commissions shall
be appointed by the Central Govern-
ment to go into various disputes
about boundaries and their indlusions
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[Mr. Speaker}

and exclusions
States

from the various

(2) The Boundary Commission or
Comrhissions shall decide on the basis
of the principles of—

(i) linguistic majority;
(ii) village as a unit; and
(iii) contiguity of area.

(3) Regarding tribal areas people
belonging to the same tribes should
not as far as possible be arbitranlly
divided but attached to those States
where it is most conducive for their
speedy economic, social and cultural
progress.

(4) The decisions of the Boundary
Commission shall be binding on_ the
States concerned and will have eflect
as if included in this Part”

The motion was negatived.

Mr, Speaker: The question is:
Page 10—
after line 4, insert:

“15A. Nothing in the provisions of
this Part shall affect the power of the
Central Government to alter or adjust
the extent and boundaries of any
State by appointing a judicial Com-
mission or Commissions on linguistic
and economic basis.”

The motion was negatived.

Mr. Speaker: The question is:
Page 10—
after line 4, add:

“15A (1) Boundary Commission.—
For fixing the boundaries of the
States, the Union Government shall
appoint a Boundary Cotmmission.

'(2) The Boundary Commission
shall fix the boundaries by treating
a contiguous revenue village as a
tmit.” '

TRe wmotion was negatived.

Mr. Speaker: The question is:

Page 10—

after line 4, insert:
“Boundary Commission

15A. The Government of India
shall, before the 1st day of January,
1957 appoint one or more Roundary
Commission or Commissions, consist-
ing of Judges of the Supreme Court
or High Courts, to go into the exist-
ing border disputes of dilferent
States, and such Commission or Com-
missions shall after due investiga-
tion, give awards on the disputes in
accordance with the followinz prin-
ciples—
(i) wishes of the people of the
disputed area or areas concerned;

(ii) their historical economic,
linguistic and cultural affinities;
and

(iii) considerations of adminis-

trative convenience;
and thereupon, the Government of
India shall take necessary steps to
implement such awards.”

The motion was negatived.

Mr. Speaker: The question is:

Page 10—

after line 4, insert:

“Boundary Commission

“15A. The Government of India
shall, before the end of 1956, appoint
a Boundary Commission consiating of
Judges of the Supreme Court or High
Courts, to go into the claims of
Orissa for the inclusion of the border
areas of—

(a) Singhbhum  Sadar Sub-
division and Seraikella Sub<ivi-
sion of Singhbhum distric: ef
Bihar; and

(b) the ‘Sankara Tract’ of Rai-’
garb district of Madhya Pradesh,
and the 8Ssraipali, Basns, Main-
pur and Deobhog thanas of Rai-
pur district of Madhya Pradesh,
and the Jagdalpur and Konda-
gaon tehsils of Bastar district of
Madhya Pradesh;

in the State of Orlssa. The Boundary
Commission shall after investigating
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the claims, give awards in accordance
with the following principles —

(i) the wishes of the peopl: of
the respective .areas;

(ii) their historical, economic,
linguistic and cultural affinities;
and

(iii) considerations of adminis-
trative convenience;

and thereupon the Government of
India shall take necessary sieps to
fmplement such award or awards."

The motion was negatived.

Mr. Speaker: The question is:
Page 10—

after line 4, insert:

“Boundary Commission

i5A. The Governtment of India
shall before the first day of January,
1957 appoint one or more Boundary
Commission or Commissions consist-
ing of Judges of the Supreme Court
or High Courts to go into the existing
border disputes of different States,
and such Commission or Comuissions
shall after due investigation, give
awards on the disputes in accordance
with the following principles:

(i) contiguous revenue village
shall be treated as a unit of fixing
boundaries;

(1i) wishes of the people nf the
disputed area or areas concerned;

(iii) their historical, economic,
fnguistic and cultural affinities;
and

(iv) considerations of adminis-
trative convenience;

and thereupon, the Government of
India shall take necessary steps to
fmplement such awards”.

The motion was negatived.

Mr. Speaker: The-question is:
Page 10—
after line 4, add:
“Part IIA
BOUNDARY COMMISSION

15A. Boundary Commission.— The
Government of India shall appoint a
Boundary Commission before the 1lst
day ot January, 1956 consisting of
five Judges of the Supreme Cour: of
India or High Couits of States to
settle or decide the border disputes
between two or more States accord-
ing to the following principles—

(i) Contiguity of the disputed area
to any of the proposed States;

(ii) Linguistic, historical,
and or economic affinities;

(il1) Wishes of the people of the
disputed area;

cultural

(iv) Administrative convenience;
(v) Interests of tribes;

(vi) A revenue village as a unit,
if necessary;

(vii) Niinimising discontent among
people as far as possible.

Provided that nothing in the fore-
going provisions of this section shall
be deemed to afect the power of a
State CGovermirient to alter after the
appointed day the name, extent and
boundaries of any district or division
in the State.”

The motion was negatived.
I rMm
Mr. Spesaker: Now clause 22,

There is the Covernment am.end -
ment No. 530 an< also amendmuent
No. 561 by Shri Kamath.

S8hri Eamath: The Home Mol
¥%er has been good enough to pass a%
the figures regarding the populatien
to me. I find that the population of
the new Bombay State is 4826 mill-
ion. I remember it has been pro-
pounded here that for the first %
millions one seat ©er allion a.t
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[Shri Kamath]
above that one.seat for every 2 mil
lions would be given That was the
principle, if I remember aright. 1
would like to know whether it is the
floor or the ceiling

Pandit G. B. Pant: That is the
general principle except where the
State is very small and where spe-
cial concessions may have to be
given. One seat per million up to the
5 millions and one seat for every 2
millions above that is the general
principle. It is' neither the ceiling
nor the floor. Tbat is the ordinary
principle that is uniformly applied
in the case of all States of fair dimen-
sions.

Mr. Spesker: I will first put Shri
Kamath’s amendment No. 581 to vote.

The Qquestion is:

That in the amendment proposed
by Papdit Govind Bailabh Pant print-
ed as No. 530 in List No. 44 of
Amendments—

(i) in the proposed part (a)
for “4. Bombay 27" substitute:
4 Bombay 30".

(ii) in proposed part (b) (ii)
for *“208" substitute *311%

The motion was negatived.

Mr. Speaker: 1 will put the Gov-
ernment amendment No. 530. The
question is:

(a) Page 13—for line 35, substitute:
“4. Bombay 27" and

(b) Page 14—
(i) omit lines 2 and 10; and
) (ii) for line 15, substitute *‘208".
The motion was adopted.

Mr. Speaker: I shall now put all
the other amendments to the vote of
the House.

The Question is:

Page 14—

(i) line 2, for “17* substitute *22";
and

(ii) omit line 11.

The motion was negatived.

Mr. Speaker; The question is:
Page 14, line 1—

for "Madras" substitute “‘Tamil-
nad”,

The motion was negatived.
Mr. Speaker: The question is:
Page 13, line 32—

for *“18" substitute 19",

The motion was negatived.
Mr. Spesker: The question is:
Page 13, line 33—

for “6” substitute “T".

The motion was negatived.
Mr. Speaker: The Question 1s:
Page 13, line 34—

for 21" eubstitute *22".

The motion was negatived.
Mr. Speaker: TRe question is:
Page 14, line 83—

for “Mysore" substitute “Karns-
taka" and for “12" substitute “11”

The motion was negatived.

Mr Speaker: The question is:
Page 14, line 4—
for “9* substitute “10".

The motion waes negatived
Mr. Speaker; The auestion is.
Page 14, line 7—

for “31" substitulre 34",

The motion was negatived.
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Mr. Speaker: The question is:
Page 14, line 8--
for “14” substitute "“16".

The motion was regatived.

Mr, Speaker: The question is:

Page 14, line 11—
for “1” substitute "3".

The motior was negatived.

Mr, Speaker: The question is:
Page 14. line 12—
for “1" substitute “2".

The motion was regatived.

Mr. Speaker: The question is:

Page 14—
for lines 13 and 14, substitute—
“19. Manipur 1
20. Tripura 1"

The motion was nregatived.

Mr. Spezker: The question is:
Page 14, line 15—
for “214” substitute '‘226".

The motior was nregatived.

Mr. Speaker: The question is:

“That clause 25, as amended,
stand Part of the Bill”.

The motion was adopted.

Clause 25, as amended, was added
to the Bill.

Mr. Speaker: There is amendme::
No. 448 for the addition of a new
clause 31A by Shrimati Renu Chakza-
vartty, Dr. Rama Rao and others.

Surimatl Renu Chakizvartty: Be-
fore you put it to the vote of the
House, I should like to submit that
we have had no opportunity to hear
anything from the Minister as to
what he really feels about this very
important amendment. It was stated
to us by Dr. Katju that at the time of
the reorganisation of the S‘ates, we

would be told finally whether any
democratic set-up would be given to
Part C Statess We were looking
forward to some assurance from the
hon. Minister, but he has not given
any reply. 3

Pandit G. B. Pant: This matter
will, I think. come up when the
Constitution (Ninth)  Amendment
Bill is taken up, because there is a
clause relating to that there So, I
did not speak at any length on this
subject. But we intend to have
legislative councils of the regular
type in these States. That is the re-
commendation of the Commission. If
they were to have legislatures of. the
ordinary type, then there would be
no point in bringing them wunder
Central administration But, we pro-
pose to take suitable steps for the
association of the people in local
administration; we are preparing
suitable schemes.

Shii S. 8. More: May I know
whether that scheme will be a legis-
lative scheme and whether it will be
brought before the House?

Pandit G. B. Pant; 'That scheme
will be framed inaccordance with the
Constitution and it will certainlv be
brought to the notice of the House.

Shif K. K. Besa: When the relevant
articles of the Constitution are dis-
cussed, if a full-fledged picture of the
mind of the Government is given to
us, it will be easier for us to discuss
them.

Pandit G. B, Pant: I will bear the
suggestion in mind.

Mpr. Speaker: At least a skeletono?
the scheme may be given. I will now
put amendment No. 448 to the vote of
the House.

The question is:

Page 17—
after line 22, insert:

“31A. When a general election is
next held in the Part C States of
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{Mr. Speaker)

Delhi, Himachsl Pradesh, Manipur
undl Tripurs— !

(i) Himachal Pradesh and Delhi
shall continue to have State Legis-
latures as they had prior to the
passing of this Act; and

(ii)Tripura and Manipur shall
have State Legislatures formed of
members to be elected from the
same constituencies as returmed
members tc the electoral colleges
prior to the passing of this Act”

The - motion was negatived.
Mr. Spraker: There is one other
amendment. I shall put it.
The question is:
Page 17—
after line 22, insert:

“31A Till the general electian
is next held in the State of
Kerala, the members of the Legis-
lative Assembly of Travancore-
Cochin State who were members
on date of dissolution of that
Assembly by Proclamation of the
President representing the areas
of Travancore-Cochin State now
included in Kerala, together with
the members of the Legislative
Assembly of the State of Madras
repTesenting areas of the exist
ing Madras State included in the
new State of Kerala shall con-

stitute the Legislative Assembly
of Kerala:

Provided that those members of
the dissolved Assembly of the
State of Travancore-Codtiin
representing areas which are to be
transferred to the State of Madras
by this Bill, shall be deemed to
be members of the ILegslative
Assembly of the State of Madras.”

‘.rhe motion was negatived.
Mr. Speaker: There fs one ¢mend-
ment to clause 32. 1 shall put it.
The question is:
Page 17—
after line 28, add:

“(2) To clause (1) of article
172 of the Constitution, the follow-

ing proviso shall be

added,
namely: -

‘Provided that where by virtue
of the provisions of the States
Reorganisation Act, 1956 new
assemblies are constituted in
accordance with the provisions of
the said Act the period referred
to in clause (1) of this article
shall, from the day when the said
Act comes in% force, be deemed
to have commenced in accordance
with the provisions of sections 31
and 32 of the said Act.'"”

The motion was negatived.

Mr. Speaker: The question is:
“That clause 32 stand part of
the Bill".

The motion was adopted

élause 32 was added to tire Bill.

3-8 pm.

[MR. DzpUTY-SPEAKER in the Chair]
Mr. Deputy-Speaker: There is a
Government amendment No. 532 to

clause 33. I shall put it to the vote
of the House.

Amendment made: Page 17—
omit lines 36 to 39.
—I[Pandit G. B. Pant].

Mr. Deputy-Spezker; 1 shall put
the other amendment to the vote of
the House.

The question is:
Page 18—
after line 5, add:

*(3) As from the appointed
day, the following proviso shall
be added, in article 178 of the
Constitution, namely:~—

‘Provided that where by virtue
of section 30 of the States Reorga-
nisation Act, 1956 the Assemblies
of the States are constituted, the
provisions of section 33 of the
said Act shall, notwithstanding
anything ocontained in this article,
apply in the election of the
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Speaker and Deputy-Speaker of
every Aasembly.’ "™

The motion was negatived.

My, Deputy-Speaker: The question

is:

“That clause 33, as amended.
stand part of the Bill”.

The motion was adopted.

Clause 33, as amended, was added

to the Bill.

clause 34A. Amendment No. 247 of

Clause 34 weas added to the Bill.

Mr. DepatySpeaker: Now, new

Shri R. C. Sharma.

The question is:
Page 18—

after line 13, insert.

34A. "Madhya Pradesh Legisla-
tive Council—(1) As from such
date as the President may by order
appoint, there shall be a Legis-
lative Council for the new State
of Madhya Pradesh.

(2) In the said Council there
shall be 72 seats of which—

(a) the numbers to be filled by
persons elected by the electorates
referred to in sub.clauses (a),
(b) and (c) of clause (3) of
article 171 shall be 24, 6 and 6
respectively;

(b) the number to be filled by
persons elected by the members
of the Legislative Assembly in
accordanae with the provisions of
sub-clause (d) of the said clause
shall be 24; and

(c) the number to be filed by
perscns nominated by the Gov-
ernor in accordance with the
provisions of sub-clause (e) of
that clause shall be 12

(3) As soon as may be after

the commencement of this Act,
the President, after consultation
with the Election Conunission,

shall by order determme—

{a) the constituencies into
which the said new State shall be
divided for the purpose of eles-
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tions {0 the Council under each
of the sub-clauses (a), (b) and
{c) of clause (3) of azticle 171;
(b) the extent of each
stituency: and -

(c) the number of seats allotted
to each constituency.

con-

(4) As soon as may be after
the appointed day, steps ahall be
taken to constitute the said
Council in accordance with the
provisions of this section and the
provisions of the Representation of
the People Act, 1950 and the
Representation of the People Act,
1951:

Provided that the election
referred to in clause (b) of sub-
section (2) shall be held only
after the.general election to the
Legislative Assembly of the new
State of M3dhya Pradesh has been
held.”

The motion was adopted.

Mr. Orpoty-Speaker: The question

is:

<~
“That new clause 34A be added
to the Bill".

The motion wes adopted

New Clause 344 was added to the Bill.

Mr. Depaty-Speaker: Now clamwe

3.

Amendments made:
(1) Page 18, line 16—
for *“Maharashtra”
“Bombay".
(2) Page 18—

after line 16, ingert:

"(1A) Until the said Council
has been reconstituted in accord-
ance with the provisions of sub-
sections (3) and (4) of this
section and summoned to meet for
the first time, the said Council
shall consist of—

substitute

(a) all the sitting members bf
the Legislative Council of -%he
existing State of Bombay, exaept
those representing the Belgaum
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{Mr. Deputy-Speaker]

(Local  Authorities’), Bijapur
(Local Authorities’) and Dharwar
(Local Authorities’) constituen-
cies; and

{(b) 25 members to represent
the territories specified in clauses
(b), (¢), (d) and (e) of sub-
section (1) of section 8 who shall
be chosen in such manner as may
be prescribed.”

(3) Page 18—

(i) for line 17, substitute:

*(2) After such reconstitution
as aforesaid, there shall be 72
seats in the said Council of
which—"; and

(ii) line 26, for *10" substitute “12”.

(4) Page 19, line 4—

for ' “Maharashtra”
“Bombay™.

substitute

—-(Sh»i Datar]

Mr. Deputy-Speaker: I shall put
the other amendments to vote

The question is:
Pages 18 and 19--
for clause 35, substitute:

*35 As from the date of the
constitution of new assemblies
soon after the next general elec-
tion, the Legislative Councils if
they are functioning in any
States shall cease to exist.”

The motion was negatived
Mr. Deputy-Speaker: The Question
is:
Page 18—
for lines 14 to 16, substitute:

“3%¢1) As from such date as
the “President may by order
appoint, there shall be a Legis-
lative Council for each of the

- States of Maharashtra, Andhra
Pradesh and Madhya Pradesh.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
“That clause 35, as amended,
stand part of the Bill".
The motion was adopted.

Clause 35, as amended, was added to
the Bill.

Clause 36 was added to the Bill,
Mr. Deputy8peaker: Now clause
37
Amendment made:
40—
for *“Maharashtra”
“Bombay™.

Page 20. line

substitute
—I[Shri Datar]

Mr. Deputy-Speaker: The question
is:
Page 20, line 17—
for “Mysore”
“Karnataka”.

substitute

The motion was negatived.

Mr. DepotySpeaker: The question
is:

“That clause 37, as amended,
stand part of the Bili".

The motior was adopted.

Clause 37, as amended, was added to
the Bill.

Mr. Deputy-Speaker: Now clause

38.
Shri Datar: I beg to move:
Page 21, line 26—

for “Maharashtra” substitute
“Bombay"”.

Shri Tek Chand (Ambala-Simla):
There are other amendments also.
There is, for instance, amendment No.
449 With respect to amendment No.
449, I only wish fo say that whatever
be the quota of PEPSU, that may
remain intact, even if it means a
reduction in the quota for Punjab. If
Punjab can have less;, PEPSU can
have 8 today. If the hon. Home
Minister is pleased to consider that,
that will avoid a good bit of labour.
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Mr. Deputy-Spesker: May I know
the reactisn of the Minister?

Pandit G. B. Pant: If there are any
PEPSU members......

Mr. Deputy-Speaker: 1 am from
PEPSU.
Shri Bansal (Jhajjar—Rewari):

With your permission I may point out
that in the amendment it has been
provided that PEPSU’s quota will be
six. If it is made into 8, I am told
that the members from PEPSU will
have no objection and that can be
incorporated very easily without
changing the spirit of the particular
provision. |, therefore, suggest to
the hon. Home Minister and to you,
because you just now said that you
are also from PEPSU....

Mr. Depaty-Speaker: 1 could only
say that much. not further.

Shrl Bansal: Anyway, I request the
bon. Home Minister......

Mr. Depaty-Speaker;
Government'’s reaction.

Pandit G. B. Pant: If PEPSU
members have no objection to sub-
stituting “8" for 6", I have no objec-
tion.

Let us hear

Pandit Thakur Das Bhargeva; I
sent in this amendment under the
jmpression they were content with six
as this number was mentioned in
Clause 38 Then, ultimalely 1 was
told that PEPSU members did not
want this six but wanted more. We
do not want to injure PEPSU. Let
them have any number they like,
eight or even nine, I do not mind
When more Members are there and
the strength is increased from 46 to
48, they can have one more, that is
nine instead of eight. I think it is
an arrangement which would benefit
all because all that election will be

- avoided. You know, Sir, the Council
of State as well as these councils are
continuous bodies. We do not want
hose persons who have been elected
six months ago to lose their seats.
And the new Members have also to
Joge their seats afder a few months.

417 LS.D.

To avoid all that I will appeal to my
PEPSU friends to agree to eight or
nine as they plesse. and it will be
made available.

Shri Aj  Singh (Kapurthala—
Bhatinda—Reserved—Sch.  Castes):
We agree if the number is made nine.

Some Hon. Membhers: Eight.

Peadit Thakur Das @hxrgava: Nine
subsequently when two more are
added. Today eight.

Pandit G. B. Pant: Will you kindly
defer it for some time. These persans
may meet together and see if they
ean agree

Mr. Deputy-Speaker: Clause 38 is
held over, but I shall put amendment
580 which is formal and consequential
to the vote of the House

The question is:
Page 21, line 26~—

for “Maharashtra” substitute

“Bombay".
The motion was adopted.
Mr. Deputy-Spesker: Now, clause
39.

Amendment made: Page 21, lin®
28—gafter ‘“new State of” ingert
“Bombay"

—(Shri Datuor]

Mr. Depaty-Spesker: The question
is:
“That clause 39, as amended
stand part of the Bil)”
The motion was adopted
Clause 39, ¢s amended, was added to
the Bill.

Mr. Deputy Speaker: New clause
40.

Amendment made: Page 21, line
34—after “new State of” insert
“Bombay”

—1Shri Datar]
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hll'. Deputy-Speaker: The question

“That clause 40, as amended,
stand part of the Bill".

The Mobion was cdopRed.

the Blll.

Mr. Ocputy Spealer; Clause 41,
I shal) put amendment 347 to vote,

The question 1is;
Page 22, line 4—

omit “Part A State and of each Part
B”

Ciause 40, as was added to

The motion teas nepatioed.

Mr. Duvpaty-Speakes; The question
- H

“That clause 41 stand pert of
the Bill”

The Motion wes adopted.

Clause 41 was added to the Bill.
Clouse 42 was odded to the Bl

Mr. Deputy Speaker: Now, clause

43

Amendments made: (i) Page 22,
line 20—for “Gujarat” substitute
“Bombay”

(i) Page 22, lines 21 end 23--
for “Maharashtra. Mysore, Punjab,
Rajasthan and Bombay” substitute

*Mysare, Punjab and Rajasthan*
—[Shsi Datar]

Mr. Oecputy-Speaker; The questica

“That clause 43, as amended,
stand pert of the Bill”

The Motion was adopted.

Clause 43, as amended, was added to
the Bill.

Clause 44 was added to the Bill.

Mr. Orputy Speaker; [ shell now
put the amendments to clauses 43 and
46 to the vote of the FHouse.

Mr, Ocpuly Speaher: The question
in:

Page 23, )ite 19—

for “Ave persons”’ substitute “s¢ven
persons”.

The motion 10as negatived.

Mr, Depuiy-Speaker; The question
is:
Page 23, line 19—
after “Central Government” insert:

“on the recommendations of the

Speakers of the Lok Sabha and
the respective Vidhan Sabha”.

The motion was nepatived.
Mr. Deputy-Speaker: The question
is:
Page 23, line 21—
add at the end:

“keeping In view the party
compodition of the memberzhip of
the House of the People belonging
to the State and slso the member-

ship of the State Vidhan Sabha
as the case may be.”

The motion waes negatived.
Mr, Deputy-Spesker: The question
is:
Page 23—
after line 15, add:
“Provided that chenges so made
shall not materially ealter the

existing Parliamentary and
Aesembly Constituencies.”

The motiom was negatived.
Mr. Deputy-8peaker: The question
is:
Page 22—
omit lines 22 to 25.
The motion was negatived.
Mr. Deputy-Spesker: 'The questica
is:
Page 23—
for lines 22 to 25, substitute:
“Provided that two-fifth of such

persons shall be chosen, 30 far as
practicable from emong others
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who were not essociated with the
former Commission in delimiting
constituencies in any part of the
ferritories of the new State.”

The motior was negatived.

_ Mr. Depaty-Speaker: The queition

as:
Page 23, line 22---

for “practicable” substitute “possi-
hle’’

The motion was negatived.

My, DeputySpesker: The questiad
is:

Page 3-.
after line 27, add:

“Provided that the unanimous
obinion of the assoejate members
shall be binding on the Commis-

sion”,
The motion toas negativzd.

Mr. Depaty-Speaker; The question

28
Page 23, line 19—
jor “five persans” substitute “nine

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That Clauses 45 and 46 stand
part of the Bill.”

The motion was adopted.

Clauses 45 and 46 10ere added to the
Bil
Clouse 47 wos edded to the Bill.

Mr. Deputy.Speaber: The question
| X

Page 23, line 41—
after “1956" insert:

“publish it in the Gazette of
India and in the Gasette of State
cuncerned”’

The motion was negatived.

Mr. Deputy-Speaker: The questivo
is:
“That clause 48 stand part of the
Bill,”
The Motion was odopted.
Clause 48 was added to the Hill.

Mr. Deputy-Spmaker: Now
48,

Amendment made:

Page25—.
for lives 4 to 13, substitute:

1. Andhra Pradesh Bombay and Mywote

clause

2. Bowbay Andhra Pradesh, Madiya
Prsdesh and Mysore
3. Kerala Madns

4 Maddya Pradexh Bombey

s. Madres Kenals and Mysore
6. Mysore Andhrs Psadesh, Bombay
snd Madrmsa.®
~—IShri Duiar}

Mr. Ocputy Speaker; I shall now
put the other amendments to the vote
of the House.

The question is:

Page 25, line 4--

for “Mysore” substitute "Karnataka™

The motior was negatived.
Mr Deputly Speaker: The Questiaa
is:

Page 25, line 11—

for "Mysore” subatitute “Karnataka”

The motion wdas neganves.

Mr. Oepaty-Speaber: Tbe question
is:

Page 25, line 12—

for “Mysore” substitute "Earnataka”

The motion was negatived.

Mr. Deputy Spoeaber: The question
is:

Page 25, line 5--

for "and Bombay”
“Bombay and Rsjasthan”

The wotion wgs negatived.

substitute
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Mr. Depaty.Speaker: The question
is:

Page 25, line 7—

gfter “Maharashtra” add ‘“and
Rajasthan™

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
“That clause 49, as amended,
stand part of the Bill”

The motion was adopted.

Clause 49, as amended, was added %o
the Bill.

Mr. Deputy-Speaker: The First
Schedule we will take up afterwards.
Now, we shall go to clause 50.

Amendments made: (1) Page 25—
omit lines 16 to 18.

{2) Page 25..-

(i) line 20, after “existing States of"
ingert “Bombay"; and

{ii) line 22, after “new States of"
msert “Bombay"”

~(Shsi Datar)

Mr. Depaty-Speaker; I shall now
put the other arendments 0 the vote
of the House.

The question i%:

Page 25—-

(i) lines 17 and 18, for “the States
of Gujarat and Maharashtra and for
the Part C State of Bombay”
substitute:

-,

“the State of Maharashtra"; and
(ii) after line 18, insert:

“(1A) A new High Court for
the State of Gujarat shall be con-
stituted as from the appointed
dly.”

The motion was negatived.

Mr. Depaty-Speaker: The questicn
is:
Page 25—
(i) line 21, after "Punjab” insert
“Mysore and Rajasthan”;
{ii) line 22, after “Punjab™ insert
““Mysore and Rajasthan™; and
- (iii) line 25, for “for each of ihe
new States of Kerala, Mysore and
Rajasthan” substitute:
“for the new State of Kerala™
The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Page 25, line 18—
omit “and for the Part C State of
Bombay"'.
The motion was negatived.

Mr. Depaty-Speaker: The question
is:
“That clause 50, as amended,
stand part of the Bill".
The motion was adopted.

Clause 50, as amended, was added to
the Bill.

Mr. Oeputy-Speaker: | shall now
put amendments to clauses 51 to 54 to
the vote of the House.

The question is:
Page 25— i
for lines 28 to 29, substitute:
“51. (1) As from the appointed
day, the Courts of the Judicta)
Commissioner for Ajmer, Bhopal,
Kutch and Vindhya Pradesh and
the High Couits of Madhya Bharut
Saurashtra Travancore-Cochin,
Patiala and East Punjab States
Unijon and Hyderabad shall cease
to function and are hereby
abolished.”
The motion was negatived.
Mr. Deputy-Speaker: The question
5
Page 28-..
for lines 1 to 6, substitute:

"(2) The President may, after
consultation  with the Qe
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Justice of India and the Chiaf
Justice of the High Court for
that State, by notiffed order,
provide for the establishment of a
permanent bench of that High
Court at one more place within
the State otker than the priocipal
geat of the High Court and for
any matter connected therewith.”

The motion was negetived. -
Mr. Depoty.Spezker: The question
is;

Page 28--
after line 35, add:

“(3) Notwithstanding anything
contained in the provisions of this'
Part and save as hereinfater
specilically provided. the advocat-
es practising in or attorneys
acting in the Courts situated
within the territories transferred
to other States by the provisions
of Part II of this Act shall be
deemed to have been recognised
as such .n the High Coarts of the
States to which the territories are
transferred unless the advocates
and attorneys, within a period of
12 months, from the appointed
day, elect, by appropriate applica-
tions, to practise or act in the
High Courts new or existing, as
the case may be, in which theyv
were originally enrolled”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clauses 51 to 54 stand
part of the Bill™”
The motion was adopted.
Clauses 51 to 54 were added to the
Bill

Clauses 55 to 59 were added to the
B

Mr. Deputy-Speaker: Now, clause
0.

Amendments made:
(1) Page 27, line 35—

far “State of Maharashtra™
substitute: "new State of Bombsy”

(2) Page 27—
for lines 41 to 43, substitute:

“the High Court for the new
State of Bombay (referred to in
this Act as the High Court of
Bombay) shall as soon ay maYy be
after such certification be trans-
ferrad to the High Court of
Bombay.”

(3) Page 28--
(i) for line 4, substitute “of
Bombay™: and
(ii) lines 7, 16, 20, 22 and 27, for
“at Bombay” substitute “of Bombay”
—[Shri Datay)

Mr. Deputy.-Speaker: The question
is:
“That clause 60, as amended.
stand part of the Bill.”

The motion was adopted.
Clause 60. as amended, wes added s
the Bill,

Mr. Deputy-Spesker. I shall now
put clauses 61 to 67 to vote.

Shrl Nemamony: There is an
amendment to clause 67 fo be put o
vote separately.

Mr. Depaty.Spesker: All right. I
shall first put the amendments to
clauses 61 to 66 to vote.

The question is:
Page 32, line 4—
add at the end "and Myaore”
The motion was negatived.
' Mr. Depaty-Speaker: The Question
is:
_Page 29, line 31—
omit “existing™.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:
“That clauses 61 to 68 stand
part of the Bill.”
The motion was adopted.

Clauses 6! to 66 were added to the
Bilt.
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Clouse 67,
Mr. Deputy -Spexker: Clause €7.

Amendment made:
Page 33—
after line 23, adg:

*“(5) Subject to any rule made
or direction given by the High
Court at Madras, any person who
immediately before the appointed
day is an advocate entitled to
practise in the High Court of
Travancore-Cochin a3 may be
specified in this behdlf by the
Chief Justice of the High Court at
Madras having regard to the
transfer of texritories frem
Travencore-Cochin to  Madras,
shall be excognised as an advocsate
entitled to pructise in the High
Court at Madras”.

—{Shri Datar}

Mr. Deputy-Speaker: The question
is:

Page 33—
after line 23, add:

“(5) Any persou in the terri-
tories transferred from Travab-
core-Cochin to Madras who
ifmmediately before the appointed
day is an Advocate entitled to
practise in the High Court of
Travancor eCochin sball as from
the appointed day be recognised
88 an Advocate entitled to practise
in the High Court of Madras”.

The motion was negatived.

Mr. Deputy-Seeaker; The <Question
is:

“That Clause 67, as amended,
stand part of the Bill".

The motion waes edopted.

Clause 67, as amended, was added to
the Bill,

Mr. Deputy-Speaker. There is only
one amendment to the group of

clauses 68 to 72.
vote now.

I shall put it to

The questiop ig:
Page 34--
after line 31, add:

“(3) In the territaries trans-
ferred from Travancore-Cochin to
the State of Madras, if haif the
amount provided in the budget for
execution of public works bas not
been spent the balance of any such
amount shall be transferred to the
State of Madras on the appolnted
day”.

The motion 1was regatived.

Mz: Oeputy-Spesker: The question

“That clauses 68 to 72 stand
part of the Bill".

The motion was adopted.

Clauses 68 to 72 were added to the
Bill

Clause 73

Mr. Deputy-Speaker: Now, Clause
73.

Shr) Datar: I am moving oaly
amendment No. 547. I em not moving
amendment No. 548.

Amendment made:
Page 35—
Omit linés 1 to 4:
—[Shri Dotar}
. Mz. Deputy-Speaker: The questicn
is:
“That clause 73, as amended,
stand part of the Bill".

The motion was adopred
Clawe 73, es amended, was added to
the Bill.

Ciause 74 was added to the Bill.

Mr. Depaty-Syeaker: Clause 75.
Amendments made:
(1) Page 35, line 25--
for “Gujarat” substitute. “Bom-
bay”.
(2) Page 35, line 25—for “25°79"
substitute “8-58“,

- ~—[Shri Datar]
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Mr. Deputy-S8paker: 1 chall put
the othér amendments to vote.

The question is:
Page 35, line 27—
for “248:04 substitute “275"
The motion w08s negatioed

Mr. Osputy-Spmaker: The question

Page 35, line 31—
for “232'38" substitute ‘“252°90"
The motion was negatived.
Mr. Deputy-S8pesker; The question
3:
Page 35, line 35—
for “24:65" substitute “26-60™
The motion 1oas néPatived.
Mr. Dopul)-Speaker: The quastion
is:
Page 35, line 39—
for “289:80" substitute *'345"
The motiorn waes negatived
Mr. Depaty-Spesker: The question
35
“Tbat clause 75, as amended,
stand psrt of the Bill”,
The motion waes adopted

Clause 75, as amended, woas added to
the Biil.

Clause 76 was added to the Bill.
Mr. Deoputy-8peaker: Clause 77.

Amendmene made: Page 38, line
S3—-for “of the States” substituse:
“having jurisdiction over "the whole
of the existing State™,

—{Shri Da%ar]

Mr. Deputy-Speaker: 1 shall now
put the other amendment to vote,

The question is:

Page 36--

after line 37, insert:

“(2A) The normal indent of
supplies made before the 31st of
March, 1956 by the bospitals and
other institutions in the territories

of Travancore-Cochin traneferred
10 State of Madras shall be met by
the Government of Travancore-
Cochin before the aPpointed dny
A)] sections of the

the transferred territory wb.u:b
bave been abolished aisce Slst
March, 1956 shall be restored with
their personne] and s¥dres before
the appointed day".

The motion was negatived.

Mr, Ocputy-Speaker: The questam
is:
‘“That clause 77, as amended,
stand part of the Bill".

The motion twaz adopded

Clause 71, as omewded, wos added
%o the Bill.

Clauses 78 t0 81 were added to the
BilL

Mr. Deputy-Spealer: Clause 8.

Shri Neamony: 1 would lise my
emendment No. 412 to be put to vote.

Mr, Deputy.Speaber: Are Governs

ment accepting it?
Shri Dster: No.

Mk, Deptty-Speaker: The questicd
is:

Page 88—
after line 12, add:

“(3) The Travancore Minerals
Company in the territny trans-
feited {rom Travancore-Cochip
%o the State of Madras shall from
the appointed day pase to the
State of Madras.

(4) On and from the appoint-
ed day such number of vehicles
of all categories of the State
Transpert Department of Travan-
core-Cochin plying in the %erri-
tories transferred to State of
Madras shall pase to the S#ate of
Madras along with all gsaTages,
workshops, waiting sheds and
offices and the Madras State shall
operate those vehicles.”

The motion wG3 negatived.
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Mr. Deputy.Speabe: The question
fs:

“That clause 82 stand part of
the Bl

The motion was adopted.

Clauae 82 was added o the -Bill

Mr. Deputy-Speaker: Clause 83,
Amendments made:
(1) Page 38, lines 13 and 14—

for “each of the exdsting States
of Bombay and Hyderabad” subs
titute “existing State of Hydera-
bad”.
(2) Page 38, lines 36 and 37—
for "in the case of Bombay or
Hyderabad” substitute “in the
case of Hyedrabad".
(3) Page 39, line 15---

after “sinking fund” insert ‘“or
depreciation fund"”.

(4) Page 38, line 16—

for *“30th day of September”
substitute “31st day of October”.

—[Sh¥i Datar]
Mr. Deputy-Speaker: The question
is:

“That clause 83, as amended,
stand part of the Bill”

The motion was adopted.
Clause 83, as awmended,
to the Bill.

Mr. Deputy-Spesker: New clause
83A.

Amendment made:
Page 39—
after line 25, insert:

was added

“83A. Refund of taxes collected
in excess: The liability of an
existing State to refund any tax
or duty on property, including
lIand revenue, collected in excess
shall be the liability of the suc-
cesaor State in which the pro-
perty is situated, and the liability
of an existing State to reftnd
any other tax or duty collected
in excess shall be the liability of
the successor State in whose ter-

ritories the place of ament. ;
of that tax or duty is included*
—{Sh7i Datar)

Mr. Depaty-Speaker: The question
is: .

“That new clause 83A be added
to the Bill"”.

The motion was adopted.
New Clause 83A was added to the Bill.

Mr. Deputy-Speaker: As there is
only one amendment to-the group of
clauses 84 %o 101, I shall put it to vote
now. Then, I shall put all these
clauses.

Page 40—

after line 27. insert:

“¢2A) On and from the ap-
pointed day any contract for the
exploitation of timber from the
territories transferred to the
State of Madras from Travan-
core-Cochin stipulating for the
removal of timber to any depot
outside the said territories shall
be void and any such timber
removed after the 2nd day of May
1956 or its value thereof shail
pass to the State of Madras.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
“That clauses 84 to 101 stand
part of the Bill"

The motion was adopted.
Clauses 84 to 101 were added to the
Bill.

Mr. Deputy.Spesker: Clause 102.

Amendments made:
(1) Page 43, line 42—

omit “Saurashtra”.
(2) Page 44, line 2—
omit “Gujarat”.
(3) Page 44--
for lines 27 to 35, substitute:

“(6) As from the appointed
day the Financial Corporations
established under the State Fin-
ancial Corporations Act, 1951, for
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‘the existing States of Bombay
and Saurashtra shall stand amal-
- gamated and shall be deemed to
be the Financial Corporation es-
tablished under the said Act for
the new State of Bombay.

(7) After coasulting the Gov-
emmentks of the existing States
of Bombay and Saurashtra. the
Central Government may before
the appointed day, by notifled
order, provide for the constitu-
tion of the Board of Directors of
the Financial Corporation for the
new State of Bombay and for
such consequential, incidental and
supplemental matters as may, in
the opinion of the Central Gow
emment, be necessary to give
effect to the provisions of sub-
section (6).

{8) The new State of Bombay
shall be liable to pay to each of
the new States of Mysore and
Rajasthan on account of its share
of the paid-up capital of the Fin-
ancial Corporation for the exis-
ting State of Bombay such
amount as the Central Govern-
ment may, by order determine”

—[Shri Dasar}

Mr. Deputy-Spesker: 1 shall oow
put all the other amendments to this

<lause to vote.

The question is:
Pages 43 and 44, line 43 and lines
1 and 2 respectively—

for “shall be deemed % be the
Financial Coiporations es-
tablished under the said Act
for the new States of Madhya
Pradesh, Punjab, Rajasthan,
Gujarat and Kerala, respec-
tively” substitute:
“shall be abolished”

The motion was negatived.

Mr, DePutySpeaker: The questian
is:

Page 44—

omit lines 3 to 9.
The motion was negatived,

Mr Ocputy-Speaker: The quevtion
is:
Page 44—

omit lines 31 to 35.
The motion was negatived.

) Mr. Ocputy.Spesker: The question
is:

*““Ihaet clause 102, as amended,
stand part of the Bill”.

The wmotion wasz adopted.

Clause 102, as amended, was added
to the Bill.

Clause 103 was added to twe BSll.

Mr. Depoty.Spemker: Now clause
104.

Amendments made:
(1) Page 46—
omit lines 18 and 20.
(2) Page 46, line 25—
omit “Saurashtra”.

(3) Page 46, line 27—
emit “Gujarat”,
(4) Page 46, lines 30 and 31—

for “Hyderabad or Madhya
Bharat’ substitute “Hyderabad,
Madhya Bharat or Saurashtra'.

(5) Page 46—

(i) lines 6 23 and 26, for “Octo~
ber” substitute ‘“November*;
and

(ii) line 32, for “30th day of Sep-
tember” substitute “31st day
of October”.

—(Shri Datar]

Mr., Deputy-Speaker: The questica
is:

“That clause 104, as amended,
stand part of the Bill".

The motion was adopted.

Clause 104, as amended. was added
to the Biil.
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Nir. Deputy.Spmkey: Now cluuse
105.
Amendment made:
Page 46, line 37—
for “October” substitute “Nov-

ember*,
—(Shri Datar]

hw' Deputy-Speaker: The questian

“That clause 105, as amendd,
stand part of the Bil”.

The motion was adopted.

Clause 105, as amended wae added
to the Bill
Mr. Deputy.Bpeaker: Now clause

108.
Amendmenss made:
(1) Page 48, line 13—
for “Gujarat” substitute “Bom-

(2) Page 48, line 8—

for “October” substitute “Nov-

ember”.
—[Shri Datar]
Mr. Doputy-Speaker: The question
i=:

“That clause 108, as amended,
stand part of the Bill"

The motion was adopted.
Clause 106, as amended, was added to
the Bill.

Clause 107 was added to the Bill

Mr. Deputy-Speaker: Now clawse
108.
Amendment made:
Page 49, line 18—
for “October” substitute “Novem-
der”,
—(Shri Datar}
Mr. Ocput)-Speaker: The questian
In:
*That clause 108, as amended,
stand part of the Bill”.

The motion was adopted.
Clause 108, gs amended, was added to
the Bill
Mr, Deputy-Sgeaker: Clause 108.

Shri A, M. Tbomas (Eynakulam):
Amendment No. 561 §s for deletion of

the clause. So the clause has anly to
be put and negatived.
Mr. Oeputy-Seeaber: Yes, The
question is:
*That clause 109 stand part of the
Bill”.
The motion wos negaticed
Mr. Deputy-Sgeaker: The questico.
is:
“That clauses 110 to 112 stand
part of the Bill".

The motion was adopted.

Clause 110 to 112 were added to the
Bilt

Mr. Ocpulty-Spesker: The question

is
Page 52—

after line 19, adad:

“(3) On and after the appoint-
ed day the Sree Padmanabha-
swamy Temple at Trivandrum
shall not have any right, claim
or interest in respect of any hold-
ing in the territories transferred
under section 4 except to 813
(eight and one-third) times the
net aggregate of rent as compen-
sation which shall be collected by
St#ate of Madras from the cespec-
tive landholders and paid to the
Sree Padmanabhaswamy Tem-
ple. The compensation shall be
determined by compensation offi-
cers appointed by tbe State of
Madras.”

The motion waz negativegd.

Mr. Deputy-Speaker: The questioo
is:
Page 52, line 17-—

for “315 to 13.6”
“46.5 to 4.5".

The motion was nepatived.

Mr. Deputy-8peaker: The queston
is:
‘“That clawse 113 stand part of
the Bill”.
The motion was adopted.
Clause 113 was added to the Bill.

Clauses 114 and 115 1were added to
the Bl

substitute
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Mr, Ocputy-Speaker: Clause 118.

Ghri A. K. Gepalan (Cannanore):
I do not want to press my amend-
ment. But I would like to get some
clarification. The Home Minister
while replying said today that the
Qigben salary would not be reduced.
In the new States there will be two
kinds of salaries for the same job, I
want to kmow whether the salaries of
those who are in the lower category
would be caised to that of the higher
category.

S8bri Datar: Whatever szlary is
drawn by a particular officer in any
part of the State that is going to be
transferred t¢ another State would
continue to be drawn by him. Subse-
quently, the State Government might
take up the question of having a uni-
form scale of pay. Then a choice or
option would be given to the parti-
cular officer. He can either accept
the new unifled scale or can continue
on the old scale.

Shri A. K. Gopal2a;: I am not say-
ing about officers. There are teachers
who are getting very low salaries.

Shei Datar: I use the word
‘officers’ in the sense of ‘government
servants’.

Shri V. P. Nayar (Chirayinkil);
This is not a matter to be decided by
each State, because in all regions the
same problem is there. That Is wby
we want the Government of India to
lay down a condition. This is not
cunfined to one State alone.

Shrt Datas: It would be dlfcult
for the Government of India to do
that

Shys K. K. Basn: We only want to
know this simple mformation As
you know, there are primary school
teachers throughout India. Now we
are setting up new States more or
less in the category of Part A States.
Therefore, if in the old Travancore-
Cochin State the pay of the primary
teachers is much les than that pre-

valent in a Part A State, when the
new State has more or less the status
of a Part A State, they must have al}
the benefits of a Part A State

Mr. Ocputy.§peaker: That mey be
a question for the reorganised State
to conzider. It would not be a ques-
tion arizing out of reorganisation for
the whole of India.

Shri A, K. Gopalan: Not for the
whole of India, only where new
States are formed.

Shri Mohieddia: May I have a
clarification?

Mr. Oeputy-Speaker: Let the first
point be disposed of. The hon.
Member wants to know whether
those persons in the same job or
category of jobs whose pay is lower
than that of some other per’sen com-
ing from a different area doing the
same job, will have their salaries
raised to that of those drawing the
higher pay.

Shri K. K. Basu: As you are now
raising the status of the State.

Shri Datar: What you have stated
is theoretically possible. Take the
case of the four or five taluks going
from Travancore-Cochin to Madras.
It is quite likely that the scales of
pay in respect of the one might be
higher or lower. (Interruptions).
What 1 would point out to this House
is that so far as the question of re-
organisation is concerned, all that we
can lay down is that the pay-scales
of a government servant shail not
be varied to his disadvantage on
accourt of reorgenisation Beyond
that it is not possible for us to go.
And, as I stated the State Govern-
ment would be interested in having a
unified scale of pay Even then this
particular government servant who
has come over from another State
will bave the option either to accept
this scale or to continue to draw in
the same scale as he was drawing
before.

8hrli Nemamony: May 1 have an-
other clarification?
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Mr. Depaty-8peaker: Has the hon
Member, Shri Gopalan, the leave of
the House to withdraw his amend-
‘ment? -

The amendment was, by leave,
withdraion

Shri Mobiaddin: When Govern-
ment servants are transferred from
.one State to another there must be
ap assurance that they will aot be
retrenched. This is more important
ttan the salary.

Mr. Depaty-Speakes: There is no
.amendment about that.
The question is:

“That clauses 116 to 118 stand
part of the Bili."

The motion was adopted.

<Clauses 1168 to 118 were added to the
Bill.

Mr. Depaty-Speaker:
119,

Amendments made:

(i) Page 55, line 8—

for “of Mysore" substitute “of
Bombay, Mysore",

(ii) Page 55, line 13—
omit “Bombay".
(iii) Page 55, lines 21 and 22—

Now clause

for "Gujarat, Madhya Pradesh,
Maharashtra” substitute “Bom-
bay, Madhya Pradesh".

——[Pandit G. P. Pant]
Mr. Deputy-Speaker: The question
ds:
“That clause 119, as amended,
stand part of the Bill.”
The motion was adopted

Clause 119, ¢s amended, was added
to the Bill.

Mr. Deputy-Seesker: Now I will
put amendments to clauses 120 to 130.

The question is:

Page 57, line 4—--

omit “for a period of six months
from that day".

The motion was negatited.

Mr. Ooputy-Speaker: The questimn
is:

Page 58--
after line 20, add:

"{2) The President may be ovdar
do appoint an ex-judge or judges
to settle the boundary disputes
referred to him by  States con-
caraed within a year after ti:a
appointed day.”

The motior wes nepatived.

Mr. Deputy-Speaker: The questiom
is:
“That clauses 120 to 130 stand
part of the Bill”

Shri A. M, Thoaas: Sir, in page 57,
line 31, clause 1268, I have noted a
carrection—‘that' for ‘the’.

Mr. Depaty-Speaker: Is it an
amendment in the name of the hoo.
Member?

8hri A, M. Thowas: No, Sir: it &
only a correction.

Mr. Depoty-S8peaker: Then, it csp
be made at a subsequent time.

Now, the question is:

“That clauses 120 to 130 stand
part of the Bill.”

The motion was adopted.

Clauses 120 to 130 were added to the
Bill.

Mr. Depaty-Spesker: The queston
is:

Page 58—
after line 34, add:

“(3) Notwithstanding the
repeal of the Govermment of Part
C States Act, 1951, it shall DBe
lawful for the President to make
an order applying to any Union
Territory all or any of the pro-
visions of that Act with such
adaptations and modifications a8
may be specified in the order.
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(4) The order referred to in
sub.section (3) shall remaln in
force until the law referred to in
elauce (1) of article 240 is made
by Parliament and shall be deem-
ed to be the lsw made under that
attiele”

The motion wos negatived.
Mr. Deputy-Speaker: The question
is:

“That clause 13! stand part of
the Bjll."

The motion was adopted.
Clause 131 was added to the Bill.

Mr. Deputy-Speaker: Now the
amendment No 257 re New Clause

132
The question is:
Page 58--

after line 34, add:

“132. The Central Government
" ghgll within three months after
the formation of the new States
appoint Boundary Commission to
demarcate boundaries of and set-
tle the dispute of claims and
counter claims of border areas of
all new States and particularly
to settle border disputes of Mad-
ras, Andhra and Kamataka.”

The motior wos negatived

Mr. Deputy.Speaker: There are cer-
tain amendments that will be needed
as consequential amendments. Atten-
tion has not been directed towards
those things. I will draw the atten-
tion of the hon. Minister to clause
11(1)(a).

Shri V. P. Nayar: It is not our duty.

Mr. Depaty-Speaker: When the
Parliament is passing an Act, we must
be as careful as possible.

In clauge 11. sub-clause (1)(a).
there is a reference to section 9. It
hag to be amended.

Sbri Datar: What is the amend-
ment, Sir?

Mr. Deputy-Speaker: There is no
amendment. I am only drawing the
attention of the hon. Minister to the

fact that further’ scrutiny is required
in order to find out whether any
numerals and such other things re-
quire changes. Here, I think it
would now be 8 and not9. The hon.
Minister might have it looked into so-
that, in the -third reading. we might
have the necessary amendments-
made.

Shri B. N, S. Deo: May I seek a
clarification, Sir?

Mr. DeputySpeaker: What about
clause 38 which was held over? Can
we take it up just now?

Shii Datar: Yes. Sir.

Shii R. N. S. Deo: May 1 seek a
clarification? There was an smend-
ment, 503 for the addition of a new
clause 24A. That related to boundary
disputes but was different from the
amendment on the general question
of Boundary Commissions.

Mr. Depaty-Spexker: At that stags
the Speaker enquired whether there
were any other amendments. Pro-
bably the hon. Member was not in his
seat and it could not be pressed.
Now, it is too late.

Sbri B. N. S. Deo: Those amend
ments were regarding clause 15A
This is regarding 24A.

Mr. Depuaty-Speakexr: But we have
passed beyond 131

Shrl B. N, S. Deo: We went back to-
15A after passing so many clauses.

Mr. Deputy-Speaker: What is the
number of the amendment?

Shri R, N. S. Deo: No. 508.

Mr. Depaty-Spesker: It is too late
now, as the hon. Member himself will
appreciate

Shti R. N. S. Deo: But we went
beck to ISA after passing so many
other clauses,

Mr. Deputy.Speaker: It is now %o
late; but if the hon. Member is very
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[Mr. Deputy-Speaher]
particular, I will allow him a5 a

epecial case, Should I put it to the
House?

Bhkrt R. N. 8. Deo: Yes, 8ir

Mr. Depaty-Speaker: Thiz ia amend-
ment 503, an amendment In the
pames of Shri Sarangadhar Das, Shrl
Rajendra Narayan Singh Deo, Dr.
Natabar Pandey, Shri Bijoy Chapdra
Pas and Shri Girdhari Bhoi.

Page 13—
after line 24, insgert:

“24A. Notwithstanding the fore-
going provisions if any State is
-dicantizsfled with the cecommenda-
tions of the Zonal Council in re-
gard to dorder disputes and rep-
resents to the Union Government
for appointthent of a Boundary
Comimission, the Union Govern
ment shall appoint a Boundary
Commission consisting of Judges
of the Supreme Court or High
Courts for investigation into and
adjudicating upon such repcesen-
tation, and the Union Government
shall take necemarry steps to {m-

plement the award of such
Commission"
4 P.M.

Sbrt Datas: Already a specifie
ameadrsent was put before the House
regarding Boundary Commission. I
dhink this is barred,

8brl Gadgl) (Poona Central): The
amendment that has deen negatived
is a general Boundary Commiasion
If it refers % a particular area, [
humbly think that it is not barred
What does it matter? A matter of
five minutes’ discussion.

Mr. Depaty-Spesker: The amend-
ment seeks to have a Boundary Com-
mission if a particular State feels
aggrieved by the advice given by the
Zonal Council. This is not the
‘boundary disputes that we have been
discussing before

Pandlt Thakor Das Bharguva: This
4s quite a diferent matler.

Myr. Deputy-Spesker: It is not the
same thing. Therefore, I will put it
to the vote of the House. No diacus-
sion is required as we have had e»-
ough of it.

The question is:
Page 13—

after line 24, insert:

“24A, Notwithstanding the fore-
going provisions if any State is
diseatisSed with the recommenda-
tions of the Zonal Council in re-
gard %o border disputes and rep-
resents to the Union Government
for appointment of a Boundary
Commission, the Union Govern-
ment shall appoint a
Commission consisting of Judges
of the Supreme Court or High
Courts for investigation into and
adjudicating upor such represen-
tation, and the Union Govern-
ment shall take qaece=sary steps
to implement the award of such
Commission.”

Those in favour will please say
‘Aye’.
Some Hon Members: ‘Aye’.

Mr, Deputy-Spesker: Those against
will please say 'No'

Some Hon Members: ‘No'.

Mr. Deputy.Speaker: I think the
‘Noes' have it. The motion ia nega-
tived.

Bbrl B. N. S. Deo: The ‘Ayes’ have
it.

Mr. Deputy-Speakar: If the bon,
Member wants to have a division, I
have no objection. Does he like to
have a division? I do not think he
wanw it Therefore, the ‘Noes’ have
it, and the motlon is negatived.

The motion weaz negatived

Bhri Sivamnrthi Bwami: Regardiog
clause 129, I want to refer....

Mr. Deputy-Spaaker. We have al-
ready finished with that clause.
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Pandit Thakur Das Bhargava: May
1 seek a clarification from you, Sir?

Mr. OcpUty-Speaker: Let us Gnish
these Schedules before that.

Pandit Thakar Das Shargzwa: I
have to go to another Committee
shortly, and if you will kindly allow
me, let me have my say now,

Yesterday you were pleased to say
that after the hon. Home Minister
has replied in regard to this matter
of safeguards, the question will then
be taken up. Unfortunately, it ap.
pears—I have been informed so—
that today after the question houwr,
this matter was raised egain.  Vesy
probably the hon. Speaker had not
read what you were pleased to say
yesterday, and in disregerd of all
that, the question was raised—at that
time I was not present. Although I
had got an assurance from you that
after the hon. Home Minister has
Bnishd his speech, thig question will
be taken up, because all these amend-
ments are mine for the insertion of
new sub-clauses 1I#}A to 1i8G, this
question was caised here. It appears
that some remarhs were made by the
hon. Speaker to the effect that these
matters related to the Constitution
Bill and at that time it would be aeen
whether these questions about safe
@uards could be discusead or that
these questions could be discussed
subject to their admissibility or some-
thing like that. My humble submis-
sion js that we have heard even the
hon. Home Minister. He was pleas-
ed to say that he is very anxious
about the question of minorities and
their safeguards and this has been
the attitude of the Prime Minister
also. As you know, the SR.C.
Report contains one full chapter
about 1t and the Commission have
discussed the question of safeguards
to minorities in detail. My humble
submission is that when the States
Reorganisation Bill is being discus-
sed. it is absolutely relevant that all
those matters relating to States must
be discussed now. But this mateer is
relegated to the Constitution Bill. As
a matter of fact the Coustitution

(Ninth Amendment) Bill is aleo sn
offepring of the States Reorganise.
tion Bill. If that is so, either we
should be allowed to move those
amendments hete or there, but we
should not be—I do not want to wse
any strong language—deprived of our
rights to move these amendments re-
lating to various safegusrds for
minorities.

Mr. Deputy-Speaker: The hon.
Member may be deemed %o have used
that strong word which he haa in
mind, aithough there is no need for
using it. I will make the position
clear. The hon. Member took up his
objection. The hon, Speaker ruled
that this could not be covered under
this Bill, and we will see when we
take up the Constitution (Nimth
Amendment) Bill Then the same
objection was raised when I was in
the Chair, and I also held the same
view that it may be relevant when
we discuss the Constitutlon (Ninth
Amendment) Bil), but we cannot take
it up 8o far as the States Reorganisa.
tlon Bill is concerned  There was
some objection then and 1 did say this
much that when the hon. Home
Minister makes a reply, questions
might be put to him, and if he agrees
or glves us an indication, perhaps we
might reopen the matter The hon.
Home Minister also has given the
same indication that thia is a subject
which can be discussed or incorporat-
ed in the Constitution (Ninth Amend-
ment) Bill and not here. Today alsn
the same objection was caised and the
Speaker has again ruled that this
would be discussed and cvasidered
when we will take up the Constitu-
tion (Ninth Amendment) Bill.

Czndit Thekor Das Bbargava:
Please forgive my interruption. You
were pleased to tell us that even in
the Constidution Bill all these ques-
tions relating to minorities and their
safeguards could be discussed. Fram
that I conclude that the whole matter
pertaining to th» minorities will be
allowed to be discussed. My apgeal
% you and the hon. Minister was
that so far as the general zafeguards
for minorities are concerned, they
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{Pandit Thakur Das Bhargaval

will not be ruled out on any plea. I
take it and I want to put it on record
that under those circumstances this
order was made. Otherwise, before
this Bill is finished, I must say that
my prayer may be reviewed and &
may be. allowed to move my amend.
ments regarding general safeguards
for minorities. If at that time, this
objection about admissibility is going
to be taken, I am perfectly within my
right to raise any matter relating to
the reorganisation of States.

Mr. Deputy.Speaker: [ appreciate
the tenacity of the hon. Member, but
I am afraid I cannot give the guaran
tee that it would not be ruled out at
that time. How can the Speaker or
the Chairman give that guarantee?
As to what would happen to a thing
which js to come afterwards no
guarantee can be given now. He will
have my sympathies and see what
happens at that time if I am in the
Chair. . ..

Can we take up the schedules now?
Bt before thet, § »m told that clause
38 was held over.

Shri Pater: It was held over for
consideration by the members of the
two States. They wanted to con.
sider the question amodgst them-
selves with a view to evolving an
agreed solution. The members con-
cerned are not here.

Shri Ram Krishan (Mohindergarh):
We are here

Shri Datar: He does not know what
my hon. friend, Shri Iyengar says.
Shri Iyengar suggested that possibly
they are considering the matter, but
one of the parties to such comsidera-
tion is here—the hon. Member.

Sbri Ram Krishan: We bave con-
sidered the proposition; but we have
not agreed to it

Pandit Thakur Das.Bhargava: If one
hon. Member says he has not egreed,
the other hon Member may say that
the others have agreed to it. Othars
5 ~agreed outside.

Misc © -

An bon. Membher: No, Sir.

Pandit Thakor Das Bhxrgava: They
have certainly agreed.

Mr. Deputy-Speaker: One says he
has not agreed, and another says
they have agreed. Both may be
right. but how can we decide whether
there is an agreement in the matter
or not?

Pandit Thakur Das Bhargava: It is
for the hon. Members to decide

Sbri N. R. Munfswamy: But they
wanted a unanimous decision.

Sbri Datar: When the hon. Member,
who ought te have been cousulted in
the matter says that thcre was no
agreement. that means that there was
discussion and there was no agree-
ment. Under the circumstances it is
very dicfiult to keep the matter
pending.

Mr. Deputy-Speaker: Shri Tek
Chand is not here himself Anyhow,
iet me put clause 38, as amended, %o
the vote of the House. First I will
put amendment No. 449 to clause 38.

The question is:
Page 21—
for clause 38, substitute:

“38. Punjeb Legislative Councif>—
(1) As from the appointed d&y, there
shall be a Legislative Council for
the new State of Punijab.

(2) In the said Cowicil there shall
be 46 seats of which—

(a) 16 shall be filled by per-
sons elected in local authorities
constituencies of the State;

(b) 3 shall be filled by persons
elected in a graduates’ constitu-
ency of the State;

{c) 3 shail be filled by persons
elected by a teachers’ constitu-
ency of the State;

(d) 16 shall be filled by persons
elected by the members of the
Yegislative Assemdly of the
State from amongst persons who
are not members of the Assem-
bly; and
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(e) 8 shall be filled by persoms
nominated by the Governor of
the State in accordance with
the provisions of clause (5) of
article 171
(3) Notwithstanding anything coa-

tained in sub-section (2)—

(a) all the sitting members of
the Legislative Council of the
existing State of Punjab elected
in council constituencies or by
the members of the Legislative
Assembly of that State or nomi-
nated by the Governor of that
State shall, on the appointed day,
become members of the Legis-
lative Courcil of the new State
and be deemed to have beep
elected thereto " in the corres-
ponding council constituencies of
the. new State or by the members
of the Iegislative Assembly of
the new State, or nominated
thereto by the Governor of the
new State, as the case may be;
and

(b) as soon as may be after
the commencement of this Act,
six persons shall be elected in
the prescribed manner by the
members of the legislative As-
sembly of the existing State of
Patiala and East Punjab States
Union from amongst persons who
are not members of that Assem-
bly, the persous so elected snall
become members of the Legisla-
tive Council of the new State of
Punjab and such three of them
as may be determined in the
pressrsbed manner shall  be
deemed to have been elected
thereto in a local authorities con-
stituency of the new State and
the other three shall be deemed
to have been elected thereto by
the members of the Legislative
Assembly of the new State.

(4) The term of office of any
person who becomes a member of
the aaid Council under clause (a) of
sub-section (3) shall be the same as
tis term of office in the Legislative
Colncl of the exlsting State of
Punjab would have deen if thls Act
had not been passed; and in order

417 LS.D.

that as neirl;' as may be one-third
of the members of the said Council
2y retire on the 26th day of Apri)
1956 and un the expiration of every
s2c0iid year thereafter, the Gover-
nior of the new State shall after
consuitation with the Election Com.
mission, make by order such provi-
sion as he thinks fit in regard to tae
term of office of the members
elected under clause {(b) of sub-
section (3).“
The motion was negatived.

Mr. Deputy.Speaker: Now I will
put clause 38, as amended to the
vote of the House.

The question is:

“That clause 38, as amended, stand

part ot the BilL” )

The motion was adopted.
Clause 38, as ded, was added to
! the Bill.

Mr. DepatySpeaker: Now, we tabe
ap the Schedules. First Schedule.
Amendmenit made: (i) Page 59,
line 10--
for “Guijarat"” substitute “Bom-
b
(ii) Page 59—
omit line 12..... L e e e
(ill) Page 59, lines 13, 14, 15, 21
and 22—
for "Maharasl}tra"
“Bombay”.
—§{Sh1i Datar}

Mr. Deputy-Speaker: The aques-
tion is:

‘“That the First Schedule, @s
amended, stand part of the
BilL”

The motion twas adopted.
First Schedule, aa amended, waa
added to the Bill

substitute

 Second Schedule twas added to the

Bill
Mr. Depaty-Speaker: We shall now
take up the Third Schedule.
Amenament made: Page 80--
(i) for line 16, substitute:

“4. Bombay....66...... 306"";
and
(ii) omit lines 20 and 28.
—~[Shri Datar)
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Shrl V. P. Nayar: Sir, I have an
amendment No. 162.

I beg to move:

Page 60, line 17—
for 18" substitute “19" and
for “126" substitute “I33".

The other day, you will remember
we had about five hundred amend-
ments. I own that this amendment
slipped out. It is a very important
amendment. As they are, the
number of membership for the L.ok
Sabha and the Assembly are 18 and
126" respectively, From the popula-
lation figures that 1 have before me,
if we calculate, the membership
comes to 184 It means that we
should be entitied to 19 seats and if
it is multiplied by seven, we should
be having 133 seats in the Assem-
tly. If that proposal is not accepta-
ble, I submit that the multiple may
‘be raised from 7 to 8. As the Home
Minister will readily agree, Travan-
core-Cochin is perhaps the smallest
State in area and there should be no
difficulty in doing this because, tfie
hon Minister, very rightly agreed %o
an increase in the number of members
of the Mysore Assembly.” Even from
arithmetical justification, we can lay
claim for an Assemly of more than 133
seats. I, therefore, request the hon.
Home Minister to either change 18
into 19 or change the multiple fromn
7 to 6

Sbri Keshavaiengar:
after a long persuation.

Skry V. P. Nayar; I suppose the
Minister has been hearing me. It is
a question of numbers. 1f the increase
in the number of Members for the
Lok Sabha is not possible, as it will
create further problems of distribu-
tion among other areas, the multiple
may be increased from seven to eight
You are already having this in smaller
States. In Assam, the multiple is nine;
even in Madhya Pradesh it is eight.
So, the claims of Travancore-Cochin
for a biiger number are absolutely
justified.

Shri Datar: I am sfraid 1 cannot
accept the amendment.

He agreed

Shri V. P. Nayyar: Why?

Mr. Deputy-Speaker; It would
have been much better if the hon.
Member had gone to the Minister
and sat with him and discussed this
with him.

Shri V. P. Nayar: I discussed it
with the Home Minister.

Shri Keshavaleugar: Mysore
stands on a different footing . alto-
gether.

Shrl Datar; All the States stand on
the same footing

Shrl Slddananjappa (Hassan-
Chikmagalur): I have also my
amendment No. 504.

Mr. Deputy-Spesker: Has the hon.
Member given notice?

Shri Slddananjappa: I gave notice
on the 6th.

Mr. Depaty-Speaker; 504 is not
one of those amendment about which
intention to move was expressed.

Shrl Keshavaleggar: Mine is
acceptable to Government. This is
a consequential amendment

Shri Datar: I it is 2 consequen-
tial amendment, we may accept it.
It appears to be consequential.

Mr. DeputySpesker; If the Gov-
emment accepts it, I will allow it

Amendment made: Page 60, line
21—

for “182” substitute “208".

—[Shri Siddananjappa}

Shri Kesbavalengar: In view of
amendment No. 504 to Third Sche-
dule consequential amendments are
necessary in clause 37 and I have
moved that amendment. I have
just now given the amendment with
the sn»ecial permission of the Speaker.

I bzg to move:

Page 20--

(i) line 27, for “45" substitute 52"

(ii) line 31, for “15" substitute “18"

(iii) line 34, for “15” substitute “18"

(iv) line 37, for “T" substitute “8"

Mr. Depaty-Speaker: Are the Gov
ernment accepting it?

Sbrl Datar: Yes.
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Mr. Deputy-Speaker; The question
J 3¢

Page 20—

(i) line 27, for *“45™ substitute “52"
(ii) line 31, for “15" substitute “18"
(ili) line 34, for “15” substitute “18""
(iv) line 37, for “7” substitute “8”

The motion was adopted.

Mr. Deputy-Speaker: Now the
other amendments to Schedule IIL

The question is:

Page 60—

for lines 13 to 26, substitute:

1. AndhraPradesh 45 35
2. Assam 12 108
3. Bihar 57 342
4. Guijarat 23 161
s. Kerala 9 133
6, Madhya Pradesh 37 296
7. Madras 42 210
8. Maharashtra 41 246
9. Mysore 27 189
10. Orissa 21 147
1. Punjab 23 161
12. Rajasthan 23 184
13. Uitar  Pradesh 89 45
14. West Bengal s 245"

The Motiorn was negatived.
Mr. DeputySpeaker: The question
is:
Page 60--
(i) line 31—
for 2" substitute “3"
(ii) Jine 32—
for “2" substitute “3”
The Modor wes negatived.
Mr. Deputy-Speaker: The question
is:
Page 60, line 21—
for “182" substitute “234"
The Motion wag negatived.
Mr. Deputy-Speaker: The question
is:
Page 60, line 17—~
for “18" substitute "19” amd
for “126" substitute “133”.
The Motion was negatived.

*®
Mr. DeputySpeaker: The question
is:
“That the Third Schedule, as
amended, staind part of the Bill.”
The motion was adopted.

The Third Schedule, as amended,
was added %o the Bill.

Mr. Depaty-Speaker; We now take
ip the Fourth Schedule.

Amendments made: (i) Page 61—
(i) for line 29, substitute:

Bombay 12°57
1.19”; and

(if) omitline 33.

(ii) Page 61, line 34—

for “3:03“ substitute “2-90"
(iii) Page 62, line 6-—

for “2 per cent"” substitue “1 per
cent.”

(iv) Page 63—
(i) for line 8, substitute:
“Bombay ...... 18:10
. 1'00”; and

(i) omit line 12

(v) Page "“36, line 13—

for “3:97" substitute *3' 74"

(vi) Page 64, line 13—

for “Gujarat” substitute “Bombay”

(vii) Page 64, line 21—

for “Maharashtra" substitute ‘‘Bom-
bay”

(viii) Page 64, line 36—
for “Gujarat” substitute
bay”

(ix) Page 60, line 42—

after “excise" insert “for the hal
year” .

(x) Page 61, line 20—

gfter “excise” insert “for the haif
year”

(xi) Page 61—

after line 39, add:

+*(3) For the purposes of this
section—

(a) the frst half and the
second half of the financial year
commencing on the lst day of
April, 1956, shall be deemed to
be the first seven months and the

“Bom-

-~



2713 States Reorganiaation Bill 9 AUGUST 1956 Sistes Reorganisation Bill 2754

{Mr. DePuty-Speaker)

remaining five months, res-
wvectivety, of that financial year;

tp) the distributable Union
duties of excise for the first half
and for the second half of the
said financial year shall be deem-
ed to be seven-twelfths and
five-twelfths, respectively, of the
distributable Union duties of
excise for that said financial
year.”

(xii}) Page 63--
for lines 19 to 21, substitute;

“(4) For the purposes of this
paragraph—

(a) the first hal?f and the
second half of the financial year
coramencing on the 1st day of
Apri), 1956, shall be deemed to
be the first seven months and
the remaining five months, res-
pectively, of that financia) year;

(b) the net proceeds of taxes
on income for the first half and

for the second half of the said |

financial year shall be deemed to
be seven-twelfths and five-
twelfths, respectively, of the
net proceeds of such taxes for
that financial year.”

(xiii) Pages 63 %0 65—

for lines 22 to 40, 1 to 40 and 1 to

5 respectively, substitute:

“5. (1) In accordance with the
provigsions of clause (1) of arti-
cle 275, there shall be charged on
the Consolidated Fund of India—

(a) in the first seven months
of the safd Qnancinl Year, as
grants-in-aid of the revenues of
each of the States specified be-
low, the sum specified against
it:

(i) For general purposes—

Assam s8.33 lakhs of rupees
Mysore 23.33 lakhs of rupees
Orissa 43.7s lakhs of rupees
Punjab 7292 lakhs of rupees
Saupashtra 23.33 lakhs of ropees
Travancore-

Cochin 26.25 lakhs of rupees

West Bengal 46.67 lakhs of supces

(i) For the expansion of primaty

educetion—
Bibar 48.42 jakhs of rupees
Hyderabad 23.33 lakhs of rupees
Medhya

Bharet 1050 lakhs of rupses
Madhya

Pradesh 29.17 lakhs of ropees
Orissa t8.67 lakhs of rupees
Pariala and

East Punjab
States Union 5.25 Jakhs of rupees
Punjab 16.33 lakhs of rupees

Rajasthan  23.33 lakhs of rupees

(b) in the remaining five months of the

said financial vear, as Rrants-in-aid of the

revenues of each of the States specified
beloWw, the sum specificd against it:

(i) For general purposes—

Asgsam 41.67 lakhs of rupees
Mysore 1667 lakhs of rupees
Orissa 31.25 lakhs of rupees
Punjab s2.08 lakhs of rupees
Bombay 1667 lakhs of rupees
Kerala 16.93 lakhe of rupees
Madras 1.82 lakhs of rupees

West Bengal 33.33 lakhs of rupees

(i} For thc expansion of primary
education—

Bihar 34.5% lakhs of rupers
Andhrn

Pradesh  9.62 lakha of rupses
Mysore 2.41 lakhs of rupecee
Bombay 12.10 lakhs of rupees
Madhya

Pradesh 20.98 lakhe of rupees
Orissa 13.33 lakhs of rupees
Purijab 15.42 lakhs of rupees

Ralasthan  16.56 lakhs of rupeces

(2) There shall also be charged on the
Consolidated Fund of India—

(a) in the firt seven monthe of the said
financial year, as grants-in-aid of each of the
States of Mysore, Saurashtra and Tra-
vancore<Cechin, the sum bywhich thetotal
of the amounts payable to that State under
subpatagraph (3) of paysgraph 3 of this
Otrder and under sub-section (3) of sectioa
3 of the Union Duties of Excize (Distri-
burion) Ac1.t9s3 falls short of201.25 lakbe
of rupecs, 160-42 lakhs of rupees and 163-
33 lakhs ofrupees. respectively; and
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(b) in the remsining five morths of
the said financial year, as gfants-in-aid
of each of the States of Mysore, Bombay,
Kerala and Madras, the sum by which the
total of the amounts payable to that State
as additional percentages under sub-
paragraph (3) of paragraph 3 of this Order
2nd under sub-section (2) of section 3 of
the said Act falls short of 14375 lakhs of
rupees, 114.58 lakhs of rupees, 105.38 lakhs
of rupees and 11.23 lzkhs of rupees. res
pectively.

(3) Any sum er sums payablc under this
paragraph shall bein addition to any sum
or sums payable to the States undet each
of the provisos 10 clause (1) of article 275."

—[Shri Datar].

Mr. Deputy-Spesker; The ques-
tion is:

“That the Fourth Schedule, as
amended, stand part of the Bill.”
The motion was adopted.

The Fourth Schedule, as amend-
ed, was added to the Bill.

Mr. Depuly-Speaker: We now

take up the Fifth Schedule.
Amendment made:
Page 65, lines 21 and 22--
for “the second half of the finan-
cial year 1956-57" substitute:

‘““the period commencing on
the appointed day and ending on
the 31st day of March, 1957.”

—[Shri Datar]

Mr. Debuly-Speaker:
tion is:

The ques-

“That the Fifth Schedule, as
amended, stand part of the Bill.”

The- motion was adopted.

The Fifth Schedule, os amend-
ed, was added to the Bill

Mr. Depaty-Svsaker: We will
now take up the Sixth Schedule.

Shri Slvamurthi Swami: I beg to
move:

(i) Page 86—

after line 34, add:

“(6A) University and. other edu-
cational societies.”

(ii) Page 67—
after line 7, add:

*“(16) Exhibitions of State
Jagirs of Government.

(17 Archaeological institutes
or centres of the State Govern-
ment.”

Mr. Deputy-Speaker; Tbe num-
bers of these amendments were not
indicated at the time when Mem-

» bers were asked to indicate the num-

bers of amendments which they
wanted to move. Anyhow I will
allow the hon Member. He may
speak on his amendments.

ot S @R : ST ARy,
¥ e [WER ¥ TX F g0
[M@A L | TR F N weirEr
TRE & I F AR FAfew, a
s a1 gera § 4 wiT I v
PeRRT AR AT ) A g

g T gER T K ar W@ &

HfER A gHRT ¥ AFES A3 ¢

& aframoiea fendde 31 qamm,

Wy X faet g€ geF wiR g

fr AR § AW & @ TARE

a1 & T & fod gar < A

R ¥ 3z wgm A g fo
FAfeEF T I AR F FAD WH

Y W ¥ @R #§ afadrew aar

a§ 1 3 < Fafew & & & a7
i t wfed ¥ R o @ @

FAEF T IEHT T KU @@ @

wieE Tt & W fod g

™EqT I )

Shri Datar: Sir, may ¥ point out that
there are technical difficulties in the
acceptance of these amendments. The
bon. Member will kindly aee that the
institutions that have been referred

to in the Sixth Schedule are all Gov-~
emment institutions or public insti-
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[Shri Datar]

tutions, while the hon. Member wants
similar facilities in respect of univer-
sities. Universities ara autonomous
bodies. After that the hon. Member
has used a highly comprehensive
expression “and other educational so-
cieties”. They are likely to be private
bodies or they are likely to be institu-
tions conducted by local bodies and
others.

Shrj Sivamurthi Swami: You may
s2y “Government bodies.”

Sbri Datar: It is not possible for us
to exert any pressure on such bodies
which are either autonomous or which
are carried on by local bodies.

Then he has further gone on in
amendment No, 580 "to say “Exhibi-
tions of State Jagirs of Government”.
That also is a mattes with which Gov-
emment is remotely, if at all, connect-
ed. :Then he says: “Archaeological
institutes or centres of the State Gov-
armment” So far as that matter Is
concerned, it is a matter for negotia-
tions between the States. Under
these circumstances, it is not possible
at this stage to accept either of these
two amendments.

Mr. DeputySpeaker: The question
is:

Page 69—

after line 34, add:

“(6A) University and other educa-
tional societies”

The motion was negatived.

Mr. Deputy-Speaker: The question '

is:
Page C7T—
after line 17, add:

~(16) Exhjbitions of State ¢
Jagirs of Government,

(17) Archaeological institutes or
~mtres of the State Government”
The wmotion was negatived

Mr. Depdty-Speaker: The question
s.

That the sixth Schedule stand part
of the BUL”

The motivn was adGoptad.

The Sixth Schedule was added to
the Bill

Clause 1, the Fnacting Forynula, ang
the Title were added to the Bill.

Sbrl Gadgil: May I make a request,
Sir?

Shri Datar: Sir, I shall make the
motjon first.

1 beg to move:

‘That the Bill, as amended, be pas-
sed.”

8hbri Gadgil: Sir. I want to make a
request that, instead of......

Mr. Depnty-Speaker: Let me place
the motion before the House.

Motion moved:

“That the Bill, as amended, be pas-
sed."

Shri Gadgil: My humble submis-
sion is, in the course of the last 3 or
4 hours I do not know how many
amendments have been passed.
Therefore, it is but natural for my
hon. friend the Minister just to re-
view the amendments passed and if
there are any lacunae left he may
come tomorrow with a few amend-
ments here and there. I. therefore.
suggest that the third reading be taken
up tomoITow.

Sbri Eamath;: May I add a word,
Sir? I am saying this on the strength
of rule 131. Here, in this case amend-
ments of a very substantial nature,
very fundamental amendments, have
been made in the Bill Unilinguism
has been abandoned in favour of bi-
linguism. Therefore. it is very unfair,
I would suggest, to take up the third
reading today itself when such very
vital amendments have been made to
the Bill. and nothing would be lost if
it is postponed for tomorrow. The
third reading of the Bill is important
and. it the House 1s ready we may
now take up the other River Boards
Bill.

Mr. Deputy-Speaker: Iz the hom
Minister ready with the formal
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amendments that may be Deceasary

for the third reading?
Shri Datar: I am not yet ready, Sir.

Mr. Deputy-Speaker: Then we shall
have to postpone it till tomorrow and
we may take up the next business.

Shri Eamath: And about the time,
Sir, for third reading, I would suggest
very earnestly that it should not be
less than 4 hours.

Mr. Deputy-Speaker: That we will
decide when we take it up. Now this
will stand over till tomorrow and we
will take up the next business.

RIVER BOARDS BILL

The Minister of Pianning and Irri-
gation and Power (Shri Nanda): I beg
to move®

*“That the Bill to provide for the
establishment of River Boards for
the regulation and development
of interState rivers and river

Valleys, as passed by Rajya
Sabha, be taken Into considera-
tion.”

Shri V. P. Nayar (Chirayinkil):
Sir, I have to submit a very import
ant matter. I submit that under
certain provisions of the Constitution
this Bill cannot be discussed in the
manner in which we seek to discuss

it now.

Mr. Deputy-Speaker: That will be
considered when the motion is made
When an hon Member brings forward
a motion he has to support that mo-
tion. After he has done that, the
motion will be placed before the
House and then an occasion arlses
when objections to that can be taken
so far as that motion i$ concerned
The hon. Miniater may continue.

Sini Nanda: Sir, I need not take a
very long time over this part of the
proceedings In respect of this legisla-
tion. The House adopted a motlon

9 AUGUST 1956

River Boards Bill 2720
for the reference of this Bill to a Joint
Committee on the 14th September last
year with instructions to submit a re-
port by the 21st November. I am hap-
pYy to say that the Joint Committee
has submitted a unanimous report
within the short time allotted to them
for the purpose, after taking into
consideration all the suggestions made
in both the Houses in April last year.

After that, this Bill was taken up
in the Rajya Sabha and it was pagsed
with very stight modifications. I shall
explain very briefly the alterations
that were made in the Bill in the Joint
Committee. I shall take up one chap-
ter after another.

In chapter I, there is no change
made. In chapter II, there are some
verbal alterations, in clause 4(1) and
clause 5 (2). There is also a verbal
alteration in clause 11(2). It is in the
nature of a clarification. In clause 9,
there is a slight change. That also
is in the nature of a clarification. Ina-
tead of the word ‘constitution’, the
word ‘appointmeat’ has been used. It
makes the position very clear and
makes it more precise. There are twe
changes in clause 11 (1) and (2}
They are also in the nature of clarifi-
cations. These changes are all of a
very minor nature.

Changes of a somewhat substantia:
character have been made in cbaptes
III. Yo this chapter, in clause 14, the
original wording of the Bill provided
that the notification shall be made in
the official gasette but there was no
reference to any consultation with the
Governments Interested. In order io
bring it into line with clause 4 (1) it
has now been provided that this uuti-
fication should also be made after vue
sultation with the Goverrunente e
rested.

There is a change in clause 15(2y
that the Board shall consult tts: Gov
emnments interested and the flentrx
Government in respect of the scheme
and after considering their suggestions

*Moved with te recommendation

of the President





